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LEGISLATIVE ASSEMBLY.
Monday, 17th March, 1930.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

p—
MEMBERS SWORN:

Mr. Pamulapati Venkatakrishnayya Choudbri, M.L.A (Guntur ocum
Nellore: Non-Mubammadan Rural); and Mr. Saradindu Mukerjee,
M.L.A. (Calcutta Suburbs: Non-Muhammadan Urban).

QUESTIONS AND ANSWERS.

REMOVAL OF PRIVATE WATER M1mLs IN THE NORTH-WEST FRONTIER
PROVINCE.

581. *Maulvi Muhammad Yakub: (a) Wil] Government please place on
the table a statement showing:

(i) the number of private water mills ordered by the Local Govern-
ment of the North-West Frontier Province to be removed,
showing the dates on which they had been built; and

(i) the number of water mills on the district canals belonging to
Government?

(b) Will Government be pleased to state the special reasons . which
necessitated the deprivation of the owners from the income of their private
mills which they owned from time immemorial ?

(c) Will Government be pleased to state if:
(i) compensation has been awarded to the owners, and if so, whether

the assessment of compensation was determined by arbitration
or by Government officers; and

(ii) in the latter case, why not by arbitrators appointed by Govern-
ment and mill owners?

(d) Is it a fact that, by the removal of all private water mills in tha
Peshawar District the revenue realized on the water mills owned by Goy«
ernment will be considerably increased ? )

(¢) Will Government be pleased to state the numb§r of eppeals preferred
by the owners of the water mills to the Revenue Comm?sl:;onerl: N?r?ii-
West Frontier Province, and the number accepted ? - )

(1771) A
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8ir Frank Noyce: (a) (i). Of 1,074 privately owned water mills in the
Poshawar District which date from about 1898, five were ordered to be
closed during the last settlement operations.

(i) A statement is laid on the table.

(b) The five mills which were closed date from about 1898 and not.
from time immemorial. Four of these mills were situated on the
Charpariza drain, which serve a-large tract of country. Government had
spent about Rs. 13,000 in clearing this drain in 1926, but it became
evident that expenditure on silt clearance was mere waste of money until
the enormous masonry dam, on which the mills worked, was removed,
88 it led to the country being swamped. BSimilarly, the fifth mill was
ordered to be closed, as all land on either side of the Wadpagga Channel
on which it was situated was found to be permanently under water. A
statement showing the decrease in the cultivated area of some of the
villages near the Charpariza drain and the Wadpagga Channel since 1895

"is laid on the table.

(¢) (i) and (ii). In the case of the mills on the Charpariza drain,
compensation was awarded not only to the owmers of the mills which
were ordered to be closed but also to the owners of four other mills who
had found that their mills could not work satisfactorily as & result of the
silt clearance of the drain. The compensation was assessed by a Govern-
ment Officer as required by sections 50 and 55 of the Punjab Minor Canals
Act, 1905. These sections do not provide for the appointment of arbitra-
tors. As regards the mill on the Wadpagga Channel, no compensation
was paid as the owner had given a written undertaking in 1898 or there-
abouts when permission was accorded for building the mill that he would
have no olaim for compensation, if swamping occurred and ‘Government
ordered the mill to be closed.

(2) The mills which were ordered to be removed were situated miles
., away from the nearest Government mill. It is believed that the income
obtained: from the latter was entirely unaffected by the closure of the
private mills.

(e) Appeals were referred against the order of removal both in respect
of mills running on the Charpariza drain and the mill on the Wadpagga
"Water Channel. They were rejected.

———)
1

|

Statement showing the number of Government water mills on the District Canals.

Government Canals,

Under
Working.  construc- Total.
, tion,
SN Upper Swat Canal . . . . 44 4 48
Lower Swat Canal . . . . '8 2 7

- Kabul River Canal . . . . 11 11
' e Private Canals,

There is only one Government mill on the private canals in the Peshawar District.
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Statement showing the decrease in the cultivated area of some of the villages near the
Churpariza drain and Wadpagga Water Channel on account of swamping.

Area Araa,
Village. cultivated cultivated
in 1895. in 1928.
Acres. Acres,
Charpariza drain—
Mandu Khel. . . . . . . 362 289
Garhi Mir Taib , . . . . . . 135 82
Choli . o+ . .« . . . . 718 524
Hariana Bala . . . . . . 586 249
Charpariza . . . .« o« . 384 241
Wadpagga Water Channel—
Wadpagga . . . . . . . 472 446
Co . . . . . < . . 261 171
Pakha Ghulam . . . . . 457 442
Dauranpur . . . . . 373 368

PREVENTION oF FLOODS,

582. *Maulvi Muhammad Yakub: Will Government be pleased to
refer to starred question No. 800, answered on the 10th September, 1929,
and state:

(i) whether any investigation in the area referred to has since been
made by the Flood Committee? If not, why not, and by
when such investigation is likely to be made?

(ii) whether the information referred to in part (c¢) of the question
bas since been called for from the Local Government? If so,
when; if not, why not?

(iii) whether the attention of the Local Government has been drawn

in the matter referred to in part (d) of the question? If so,
when; if not, why not? ' *

The Honourable Sir Bhupendra Nath Mitra: (i) No. This Committee
was appointed by the Local Government, who are responsible for the
terms of reference. The Resolution appointing the Committee and the
Report of the Committee show that the Committee was asked to enquire
into the conditions prevailing in the districts of Balasore, Cuttack and Puri
and not in the districts to which the Honourable Member refers.

(ii) and (iii). Do not arise.

Coxpucr oF MUNSHI GAYA PrASAD OF THE EDUCATION DEPARTMENT,
AJMER-MERWARA.

583. *Maulvi Muhammad Yakub: With reference to the reply given in
the Legislative Assembly on the 12th September, 1929, to my starred ques-
tion No. 482, relating to the conduct of Munshi Gaya Prasad of the Educa-
tion Department of Ajmer-Merwara, will Government be pleased to.supply
the information asked for in that question? ‘ .

v

A2



1774 LEGISLATIVE ASSEMBLY. [17TH Mar. 1980.

Sir Frank Noyce: The information asked for by the Honourable Member
‘was supplied to him on the 28th November, 1929. The answer then given
%0 his question was:

(@) Yes. A complaint was made that a lady teacher was not
treated with the respect that was due to her.
(b), (c) and (d). Yes.

(¢) Yes. The Assistant Superintendent of Education was informed
that his action was ill-advised.

‘TRE CREW SYSTEM OF TIOKET CHECKING ON THE EAST INDIAN RaiLway.

584. *Dr. Ziauddin Ahmad: (a) How many years’ trial have Gov-
ernment given to the crew system in the East Indian Railway? When
are Government likely to make it permanent?

(b) Are the officers in the crew system included in the bonus scheme?
Jf not, why not?

(c) Are the Crews-in-charge recruited direct or by promotion? What
percentage of the Crews-in-charge is recruited by promotion?

Mr. A. A. L. Parsons: (a) The crew system was first introduced on the
East Indian Railway on the 1st August, 1926. The question of the con-
tinuance of the system is at present under the consideration of the Gov-
ernment,

(b) I am unaware of what bonus scheme is referred to by the Honour-
able Member. Those of the crew staff who are permanent employees
participate in the benefits of the Provident Fund and gratuity rules.

(c) I am advised by the Agent of the East Indian Railway that crews-
in-charge are recruited by the promotion of the most capable and meri-
torious crewmen, subject to their having passed a test examination.

Hours oF DurY oF CREWS AND COMPASSIONATE ALLOWANOE FOR ACCIDENTS,

585. *Dr. Ziauddin Ahmad: (¢) How many hours each day are the
members of the crew expected to work? Are they allowed overtime allow-
ances? If not, why not?

(b) Have Government given any compassionate allowance to the
ida,mili?es of the crew and the crew-in-charge who accidently died while on
uty
(o) Is the compassionate sallowance reserved for persons who bear
EBuropean names? If not, will Government be pleased to state the names
of persons to whose families compassionate allowances or pensions were
given after their accidental death?

Mr. A. A. L. Parsons: The information is being collected and will be
furnished to the Honourable Member in due course.

HoUSE ACCOMMODATION FOR CREW OFFIOERS.

586. *Dr. Ziauddin Ahmad: Do Government provide suitable house
saccommodation for the officers in the crew system in the same manner as
-they do for other railway officers of the same grade?

Mr. A, A. L. Parsons: I am enquiring from Railway Administrations
and the Honourable Member will be informed in due course.
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INVESTMENT OF THE RAILWAY RESERVE AND DEPRECIATION FUNDS.

587. *Dr. Ziauddin Ahmad: (a) Will Government be pleased to state
the amount in the Railway Reserve Fund on the 1st -January, 1980?

(b) Will Government be pleased to state the amount in the Railway
Depreciation Fund on the 1st January, 1980?

(¢) Where and at what rate of interest are the Reserve and Deprecia-
tion Funds invested?

(d) What amount has been budgeted in the income of 1980-31 as
interest on the investment of the Reserve and the Depreciation ¥unds?

(e) Did the Railway Board consult the Standing Railway Finance
Committee about the manner in which these Funds are invested ?

Mr, A. A. L. Parsons: (a) and (b). The balances of these funds are
actually worked out at the end of each financial year. On the 81st March,
1929, the balance in the Railway Resg¢rve Fund was 18'42 crores, and that
in the Depreciation Fund 11.41 crores.

(¢) Except for the small sum of 47 lakhs invested in 1925-26 from the
Railway Reserve Fund in the shares of Branch Line Companies, the
amounts form part of the Ways and Means Balances of the Government
of India. Interest is allowed to the funds at 1 per cent. below the rate
charged by the Government of India to the Provincial Loans Fund. The
rates vary from year to year; for 1929-830 the rate has been fixed at 4%
per cent. ‘

(d) The total amount, including dividends on the shares of Branch
Line Compunies referred to above is 1453 lakhs.

(¢) No: but as I have explained, these funds are not invested in the
real sense of the word.

NoOTE or DISSENT To THE REPORT OF THE CENTRAL COMMITTEE WRITTEN BY
Dr. A. A. SUHRAWARDY.

588. *Dr. Ziauddin Ahmad: (a) Is it a fact that Dr. Abdullah
Almamoon Suhrawardy wrote a note of dissent in his own name on the

Report of the Central Committee in addition to the one signed with Sir
Zulfigar Ali Khan?

(b) If the answer to part (a) be in the affirmative, will the Honourable
the Home Member be pleased to state the.reasons fer not publishing it
with the Report?

(c) Is the note of dissent & private document of the Government, or is
it public property? ‘ ,

(@) Aro Government prepared to circulate the note of dissent among
the Members of the Legislative Assembly?

The Honourable Sir James Orerar: The Honourable Member is referred
to the.reply which T gave to Mr. B. Das’ starred question No. 278 dated
the 11th February.

ELECTRIFICATION OF THE GREAT INDIAN PENINSULA RATLWAY.

589. *Mr. E. ¥. Sykes: (a) Are Government aware that the ﬁgures.
given in Table 82 of Part II of the ‘‘Administration Report of State Rail-
ways’’, and reproduced below, have given rise to an impression that the
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electrification of the Great Indian Peninsula Railway has resulted in a
considerable loss in place of the gain that was expected ‘to justify the
heavy capital expenditure?

B.B. G.I.P.
1927-28 N. A, 2112
* Earnings per passenger mile-—-l’ies%
1928-29 2-29 213
1927-28  N. A. 3:48
Cost per passenger mile—Pies
1928-29 2:17 3'90*

(b) Will Government be pleased to give a brief explanation of these
figures, detailing what they include and what inferences may reasonably
be drawn from them?

Mr. A. A. L. Parsons: (a) I think it possible that such an impression
might be formed from the figures mentioned.

(b) The ‘‘earnings per passenger mile’’ are arrived at by dividing the
‘‘passenger earnings’’ attributable to the section by ‘‘passenger miles’'.
The cost per passenger mile is arrived at by dividing ‘‘passenger working
expenses’’ by ‘‘passenger miles’’.

For the ,purpose of these figures, the total working expenses of the
section are apportioned between ‘passenger’ and ‘goods’ in the ratio of
gross ton miles. The gross ton miles for passenger traffic are arrived at
by assuming that one first class passenger is equivalent to 0°10 ton, one
second class passenger 0'08 ton, one intermediate or third class passenger
0°08 ton: similar equivalents being adopted for other description of traffic
carried by passenger trains. To the figures thus arrived at is added the
dead weight of engines and vehicles. This procedure accords with that
followed for steam services. It has, however, been recognised that this
method of apportionment does not distribute electric energy used equitably,
for on steam service the consumption of coal per 1,000 gross ton miles is
about 80 to 100 lbs. for goods service, 150 to 200 for passenger service
and 250 and over for suburban service with frequent stops. On an
electric suburban service, the average speed is higher and the electric

energy used will bear a still higher ratio to that used on goods service
than for steam worked trains,

No reasonable inference can be drawn from the figures referred to, but
when figures become available for the whole ares working fully electrified
under normal conditions it will be possible to arrive at a reasonable appre-
ciation of the position.

Mr. E. ¥. Sykes: When does the Honourable Member expect to be
able to supply the Assembly with his figures?

Mr. A. A. L. Parsons: I am afraid T cannot put a date to it.
NUMBER OF MEMBERS OF VARIOUS COMMUNITIES EMPLOYED IN THE OFFICES
UNDER THE COMMISSIONER, AJTMER-MERWARA.

500. *Maulvi Sayyid Murtuza Ssheb Bahadur: Will ‘Government be
pleased to place on the table of the House a statement showing the num-
bers of (i) the Muslims, (ii) the Hindus, (jii) other non-Muslims, employed
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a8 ministerial officers (a) on salaries of about Rs. 90, (b) on salaries from
Rs. 40 to Rs. 90, in the office of the Commissioner, Ajmer-Merwara, and
in the offices of the officers under the control of the said Commijssioner?

Mr, E. B. Howell: The information required is being collected ond
will be supplied to the Honourable Member in due course.

EMPLOYMENT OF MusLiMs IN OFFICES UNDER THE - COMMISSIONER,
AJMER-MERWARA.

1591. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Are Government
-aware that the number of Muslim clerks getting salaries not below Rs. 40
in the office of the Commissioner, Ajmer-Merwara, and other offices under
his control is much below what it should be on the population basis?

(b) Is it a fact that there is no Muslim ministerial officer getting
Rs. 100, or more in the Commissioner’s office, Ajmer-Merwara, and other
offices under the said Commissioner’s control?

(c) Are Government aware that the Muslim ministerial officers, other
than those in the vernacular line, employed in the office of the Commis-
sioner, Ajmer-Merwara, and in other offices under his control, have higher
qualifications in general education than the non-Muslim ministerial offi-
cers other than those in the vernacular line?

(@) Is it a fact that Muslim graduates employed as ministerial officers
in the office of the Commissioner, Ajmer-Merwara, and other offices under
his control are getting salaries below Rs. 100?

(e) Is it a fact that none of the non-Muslim ministerial officers in the
office of the Commissioner, Ajmer-Merwara, and other offices under his
control, drawing salaries not below Rs. 100, is a graduste?

(f) Is it a fact that the Superintendent of the Commissioner's office,
Ajmer-Merwara, is a gentleman, with educational qualifications below the
matriculation, school leaving certificate, or  high school examination
standard ?

(9) Is it fact that the Head Clerk of the Commissioner’s Office, Ajmer-
Merwara, is & Hindu gentleman, with educational qualifications below the
matrniculation, school leaving certificate, or high school examination
standard ?

(k) Is it a fact that the Reader of the Commissioner, Ajmer-Merwara,
is a gentleman with low educational qualifications and hag not
passed the necessary examination for Readership?

(i) Is it & fact that the present Superintendent and Head Clerk of the
‘Commissioner’s Office, and the Reader of the Commissioner, Ajmer-Mer-
wara, were appointed to their respective posts during the last three years?

GOVERNMENT EMPLOYEES DISCHARGED IN AJMER-MERWARA.

$592. *Maulvi Sayyid Murtuza Saheb Bahadur: Will Government please
state the numbers of (¢) the Muslim, and (b) the non-Muslim, officers
getting salaries not below Rs. 80 under the Ajmer-Merwara administration
who were dismissed, removed or discharged from Government service during
-the Commissionership of the present Commissioner, Ajmer-Merwara?

+For answer to this question, sg¢ answer to question No. 580,
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TITLES AWARDED TO GOVERNMENT EMPLOYEES IN AJMER-MERWARA,

593. *Maulvi Sayyid Murtuza Saheb Bahadur: Will Government please:
state the numbers of (¢) Muslims (b) non-Muslims, in Ajmer-Merwara,
who were awarded titles by Government during the Commissionership of
the present Commissioner, Ajmer-Merwars ?

Mr. E. B. Howell: (a) Nil.
(b) Parsi 1, Christian 1, Hindus 4.

APPOINTMENT OF MUSLIM OFFICERS IN GOVERNMENT DEPARTMENTS IN
AJMER-MERWARA.

594, *Maulvi Sayyid Murtuza Saheb Bahadur: (a) What is the total
number of gazetted officers in the Revenue, Excise, Income-tax, Forest,
Police, Public Works, Co-operative Societies, and Medical Departments in.
Ajmer-Merwara ?

(b) Are Government aware that there is no Muslim gazetted officer in the
said departments in Ajmer-Merwara, though the Muslims form about 20-
per cent. of the total population of the province?

(¢) Is it & fact that during the last four years a number of gazetted posts
in the said departments in Ajmer-Merwara has been filled in by the
appointment of non-Muslims from outside Ajmer-Merwara and by the pro--
motion of non-Muslim non-gazetted officers in Ajmer-Merwara?

(d) How many officers, not previously in the service of the Ajmer-
Merwara administration as gazetted officers, have been appointed to-
gazetted appointments in the said departments in Ajmer-Merwara during
the last four years?

(¢) Do not the Government propose to fix an adequate proportion of the
igvfaze;:_i;ed ?appointments in the said departments of Ajmer-Merwara for the:
usiims

Mr. E. B. Howell: A copy of the reply given to u similar question by
Mr. Abdul Latif Sahib Farookhi is laid on the table.

Question.

. M1, Abdul Latif Sahib Farookhi: (a) What is the total number of gazetted officers
in the Revenue, Excise, Income-tax Forest, Police, Public Works, Co-operative Societies, .
snd Medical Departments in Ajmer-Merwara?

(#) Are Government aware that there is no Muslim Gazetted Officer in the said’
departments in Ajmer-Merwara, though the Muslims form about 20 per cent. of the-
total population of the province?

(c) Ts it a fact that during the last four years a number of gazetted posts in the:
said departments in Ajmer-Marwara bas been filled in by the appointments of non-
Muslims from outside Ajmer-Merwara and by the promotion of non-Muslim non-gazetted'
officers in Ajmer.Merwara?

(d) How many officers, not previously in the service of the Ajmer-Merwara adminis-
tration as gazetted officers, have been appointed to gazetted appointments in the said’
departments in Ajmer-Morwara during the last four years? '

(¢) Do Government propose to fix an adequate proportion of the gazetted appoint-
ments in the said departments of Ajmer-Merwara for the Muslima? fgf not, whl;'pgot?

V3
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Answer.

(«) The total number of (azetted officers in the various departments in Ajmer-:
Merwara is given below :
(1) Revenus . . . . . . b

(2) Exoise . . . . . . Nil. (The post of Extra Assistant Com-
misgioner Exoise is included in

the Revenue cadre).

(3) Income-tax . . . . Nil. (Extra Assistant (cmmissioner of
Excise is also Income-tax Officer).

(4) Forest . . .1 (Borne on the United Provinoces
cadre).

(5) Police . . . . 5 (3 members of tte Indian Police

Service and 2 of the Provincial
Service ; all boine on the United
Provinces cadre).

(2 members of the Indian Service of
Eogineers and 3 of the Provincial
Service; all borne ¢cn the Upited
Provinces cedre).

[54]

(6) Public Works .

(Borne on the Punjab cadre).

(1 member of the Indian Medical
Service and 3 appointments for
Assistant Surgeons).

—

{7) Co-operative Soocieties . . .
(8) Medical . .

>

(b) Yes.

(¢) Yes. In so far as the Forest, Police, Public Works Departments and Co-opera-
tive Societies are concerned, the gazetted posts were filled by deputation of officers
from the various cadres on which these appointments are borne, and these officers
happened to be non-Muslims. Only the pcsts in the Revenue and Medical Departments
(Assistant Surgeons) are filled locally. During the last four years only one Revenue
Gazetted post fell vacant. This was filled by promoting & non-Muslim serving in Ajmer-
Merwara. A newly created post of Assistant Surgeon (Additional Civil Surgeon, Ajmer)
was filled by a non-Muslim from cutside the Province.

(d) Seventeen. Of these 15 were obtained on deputation from the United Provinces
and Punjab.

(e) Owing to the paucity of suitable Muhammadan candidates it is not considered
by the local administration desirable to earmark a definite proportion of gazetted appoint-
ments for Muslims. ’

APPOINTMENT OF ASSISTANT SUPERINTENDENT OF EDUCATION, AJMER-
MERWARA.

595. *Maulvl Sayyid Murtuza Saheb Bahadur: (a) Is it a fact that the
present Assistant Superintendent of Education, Ajmer-Merwara, is a third
divisioner M.A., B.8c., of an Indian University without any qualifications
in aducational training?

(b) Is it a fact that the said officer was appointed to the post of the
Assistant Superintendent of Education, in supersession of the Headmaster
of a Government high school at Ajmer?

(c) Is it a fact that the Headmaster referred to in part (b) possessed a
first class training and qualifications, and was senior to the present Assistant
Buperintendent of Education before his appointment to the said post in
grade, actual pay, 4 length of service?



1780 LEGISLATIVE ASSEMBLY. [17Tr Mar. 1980.

(d) Is it a fact that the work of the Assistant Superintendent of Educa-
tion, Ajmer-Merwara, is to supervise and administer primary education and
a part of secondary education?

(¢) Is it a fact that the gentleman, who gave evidence on behalf of the
Nasirabad Cantonment Board, before the Primary Education Committee of
the Government of India, pointed out to the said committee the inadequacy
of the qualifications of the present Assistant Superintendent of Education
for the proper supervision and administration of primary education?

(f) Have Government considered the question of appointing nan
experienced officer, well-qualified in educational training to the post of the
Assistant Superintendent of Education, Ajmer-Merwara? If not, why not?

Sir Frank Noyce: With your permission, Sir, I shall deal with ques-
tions Nos. 595—598 together. The information asked for is being collected
and will be supplied to the Honourable Member later.

ANGLO-VERNACULAR SCHOOLS IN AJMER-MERWARA.

$506. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Is it a fact that the
Anglo-vernacular schools in Ajmer-Merwara, aided and recognised by
Government, are inspected by, and are under the supervision of, the
Assistant Superintendent of Education, Ajmer-Merwara?

(b) Is it & fact that the recognition of Anglo-vernacular schools in
Ajmer-Merwara by Government and the Government grants-in-aid to
Anglo-vernacular schools in Ajmer-Merwara are subject to the condition
that the said schools comply with the rules for aided and recognised schools
laid down in the Educational Code in force in Ajmer-Merwara ?

(c) Is it a fact that it is the duty of the Assistant Superintendent of
Education, Ajmer-Merwara, to see that the aided and recognised Anglo-
vernacular schools in Ajmer-Merwara comply with the rules laid down in
the Educational Code?

(d) Is it a fact that the lists of holidays (including summer vacation)
of aided and recognised Anglo-vernacular schools in Ajmer-Merwara are
submitted every year to the Assistant Superintendent of Education, Ajmer
Merwara, for approval?

V1oLATION OF RULES BY THE AGARWAL PATHSHALA, AJMER.

+597. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Is it a fact that the
Agarwal Pathshala, Ajmer, is an Anglo-vernacular school, aided and
recognised by Government and inspected and supervised by the Assistant
Superintendent of Education, Ajmer-Merwara?

(b) Is it a fact that the said Agarwal Pathshala has not been closed for
summer vacations, prescribed for recognised schools by the Educational
Code in force in Ajmer-Merwara, since its recognition?

(¢) Is it a fact that the said Agarwal Pathshala is not being closed (i) on
Bundays as regular week-end holidays, (ii) on Darbar Days and the King-
Emperor’s birthdays, (iii) for Christmas vacations, (iv) on & number of
other gazetted holidays, ever since its recognition in contravention of the
rules for recognised schools laid down in the Educational Code?

tFor answer to this question, see answer to quesﬁn:‘ No. 585.
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(d) Are Government aware that in an article, entitled ‘‘Agarwal
Yathshala ki Pol”’, published in the Rajasthan Sandesh, Ajmer, dated the
16th June, 1929, attention was drawn to the said Agarwal Pathshala,
Ajmer’s violation of rules relating to summer vacation?

(e) Are Government aware that in an article, entitled ‘‘Ajmer Shiksha
Vibhag men Pol”’, published in the Rajasthan Sandesh. Ajmer, dated the
21st July, 1929, attention was again drawn to the said Agarwal Pathshala
é&jmer’s violation of rules relating to summer vacation and gazetted holi-
ays?

(f) Is it a fact that after the publication of the article referred to in
part (¢), Mr. Pathik, editor of the Rajasthan Sandesh Ajmer, wrote a
letter to the Ajmer-Merwara Administration on the subject of the said
Agarwal Pathshala’s violation of rules relating to summer vacation and
holidays? If so, what action did the Ajmer-Merwara Administration take?

(9) Is it a fact that the said Xgarwal Pathshala, Ajmer, hag been violat-
ing the rules relating to gazetted holidays even after the publication of the
articles referred to in parts (d) and (e) above and the letter referred to in
part (f) above?

(k) If the reply to part (g) is in the affirmative, do Government propose
to take any action in the matter, and if so, what? If not, why not?

QUALIFICATIONS OF THE TEACHERS OF THE AGARWAL PATHSHALA.

1+508. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Has the attention of
‘Government been drawn to remarks on the inadequate qualifications of the
teachers of the Agarwal Pathshala, Ajmer, given in an article entitled
**Ajmer Shiksha Vibhag men Pol’’, published in the Rajasthan Sandesh,
Ajmer, dated the 21st July, 1929?

(b) Is it a fact that the headmaster of the Agarwal Pathshala, Ajmer,
an Anglo-vernacular school, aided and recognised by Government, has not
passed any examination of a recognised university or board of examination ?

(c) Is it o fact that the headmaster referred to in part (b) has no quali-
‘fications in English?

(d) Is it a fact that most of the teachers on duty in the said Agarwal
Pathshala, Ajmer, have not passed any recognised examination of the
standard of the matriculation, school leaving certificate, or high school
examination ?

(¢) Is it a fact that several teachers of the said Agarwal Pathshala are
over 55 years of age?

(f) Is it a fact that such teachers of the said Agarwa] Pathshala as have
'passed the examination for some recognised departmental, university, or
-education board certificates are drawing lower salaries than s number of
‘teachers who have passed no such examination for a recognised certificate
of educational qualifications?

(9) Is it a fact that there is no teacher on duty in the said Agarwal
Pathshala who has passed any of the teachers’ examinations laid down in
paragraph 150 (a) of the Educational Code? If it is not a fact, will Govern-
‘ment please state (i) the number of trained teachers and (ii) the number of
‘untrained teachers on duty in the said Pathshala?

tFor answer to this question, see answer to question No. 595,
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(k) Is it a fact that about half the pay of the teachers of the said Agarwal
Pathshala, Ajmer, is paid from Central revenues? If not, will (Government
please state what proportion the recurring grant-in-aid from Central
revenues received by the said Pathshala bears to the total amount of pay
of the teachers of the said Pathshala?

(1) Is it s fact that the Educational Code in force in Ajmer-Merwara
prescribes that one of the conditions necessary for the recognition of an
Anglo-vernacular school is that it must give satisfaction in regard to the
qualifications and pay of its teaching staff? If so, will Government please
state the name and designation of the officer of the Ajmer-Merwara Educa-
tion Department on whose report of the fitness of the Agarwal Pathshala,
Ajmer, for recognition, the said Pathshala was placed on the list of recognised
Anglo-vernacular schools ?

(j) If what are stated in parts (a) to (i) above are facts, do Government
propose to take any action in the matter, and if so, what?'

APPOINTMENT OF SECRETARY OF THE BOARD OF HIGH SOHOOL AND INTER-
MEDIATE EDUCATION OF AJMER-MERWARA.

509. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Is it a fact that the
Seoretary of the Board of High School and Intermediate Education of
Ajmer-Merwara, Rajputana, Central India, and Gwalior, is an officer who
retired on superannuation from the United Provinces Provincial Educa-
tional Service? If it is not a fact, will Government please state the
present age of the said Secretary?

(b) Is it a fact that the money for the pay of the Secretary referred
to in part (a) is paid from the Central revenues?

(c) If what are stated in parts (a) and (b) are facts, will Government
please state whether it is permissible for the said Secretary to draw a
pension from the revenues of a Provincial Government and at the same
time to draw pay fromm Central revenues?

(d) Will Government please put on the table of the House a state-
ment showing the names, qualifications, and previous experience of all

the candidates for the post of the said Secretary before appointment to-
it was made?

() Is it a fact that applications for the post of the said Secretary
were not called for by advertisement in newspapers? If not, why not?

(f) Is it a fact that none of the Provincial Governments were requested.

to depute a suitable man for the post of the said Secretary? If not, why
not?

(9) Is it a fact that the Department of Education, Health and Lands:
of the Government of India was not requested to depute a suitable man-
for the post of the said Secretary? If not, why not? ’

(k) Do Government propose to retain the services of the present Secre-
tary of the said Board temporarily or permanently? If temporarily, how
long? 1f permanently, why?

' Mr. E. B. Howell: The information required is being coliected and
will be supplied to the Honourable Member in due course.
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RECRUITMENT OF ASSISTANT STATION MASTERS ON THE NOBRTH WESTERN
RATLWAY.

600. *Mr, Mukhtar Singh: (a) Is it & fact that, of 70 per cent. recruited
in. the Delhj Division of the North Western Railway during the year 1925-
28 as temporary Assistant Station Masters, one has been confirmed, 81 men
discharged and 80 are still temporary ?

(b) Is it a fact that a number of persons were recruited in the com-
mercial group of the Delhi Division of the North Western Railway, and that
not one has yet been confirmed?

(¢) Is it a fact that all these persons had received training and seen
service in other Railways and that they were employed by the North
Western Railway only after they had produced merit certificates and testi-
monials?

'(d) Is it & fact that all these persons were also required to pass an
examination before they were posted to their respective duties and have
been in independent charge ever since?

(¢) Is it a fact that all the persons referred to in part (a) have been

interested with, and discharging such responsible duties as train passing,
ete.?

(/) Is it & fact that these temporary hands were required, in April, 1929,
to pass a test regarding their suitability for confirmation, and that those
who passed this test were retained, and that those who failed were dis-
charged? If the reply is in the affirmative, will the Government state why
those who passed this test have not been confirmed as yet?

Mr. A. A. L. Parsons: Information has been called for and I will com-
municate with the Honourable Member when it is received.
]
TRAINING AND APPOINTMENT OF TEMPORARY STAFF ON THE NORTH WESTERN
RAILWAY.

601. *Mr. Mukhtar Singh: (a) Is it a fact that it is intended to send
suitable temporary staff to the North Western Railway training school with
a view to confirming them in their appointments after undergoing a course
of training and passing the examination there?

(b) If a course of training and examination is a sine qua non of the
confirmation, will Government reply as to why the training and examina-
tion were not thought essential when these men were put in independent
charge of their respective duties, and further to state whether, and if so,
why, training is considered to be necessary in the case of those who have
been working satisfactorily for a number of years?

(c) If this training and examination is deemed essential, will Govern-

ment be pleased to state why no steps have yet been taken to send them
to the training school?

(d) Is it a fact that entirely new hands have been recruited for corres-
ponding permanent jobs? .

Mr. A. A, .'L. Pargons: With your permission, Sir, I shall answer this
apd the question following, together. I have called for a report from the

Agent, North Western Railway, and will communicate with the Honour-
able Member when it is received.
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TRAINING AND APPOINTMENT OF TEMPORARY STAFF ON THE NORTH
WESTERN RaArLway.

$602. *Mr, Mukhtar Singh: (a) Is it a fact that hundreds of vacancies
have been recently advertised and applications have been invited for admis-
sion into the Walton Training School, North Western Railway, for training
in the commercial group?

(b) Will Government be pleased to state why the claims of the
temporary staff who have already acquired long experience and passed tests
in the North Western Railway for their confirmation have been given the
go by in preference to those of complete strangers?

(c) Are Government prepared to see their way to confirm the temporary
staff in their respective posts?

PROVISION OF LATRINES IN SERVANTS’ COMPARTMENTS ON RAILWAYS.

603. *Mr. Mukhtar 8ingh: (a) Are Government aware that, for want
of latrines in the servants’ compartments in the railway carriages in India
on most of the mail as well as passenger trains, persons travelling therein
are put to very great inconvenience, especially on long journeys?

(b) If the reply to part (a) be in the affirmative, have Government con-
sidered the question of providing latrines in all the servants’ compartments
of railway carriages in India? If not, why not?

Mr. A. A. L. Parsons: (a) Government are aware that until recently
it has not been the practice for railways to fit latrines in servants’ com-
partments of railway carriages and it is probable that inconvenience has
occasionally been caused to persons travelling in servants’ ecompartments
on this account.

(b) The Honourable Member is referred to the reply given on the 20th
:.'[Ianuary, 1930, to question No. 53 by Khan Bahadur Sarfaraz Hussain
Khan.

RECRUITMENT TO THE STATE RATLWAY S1GNAL ENGINEERING SERVICE.

604. *Lieut.-Oolonel H. A. J. @idney: (a) Will Government be pleased
to state the difference between the terms ‘‘on probation’’, ‘‘short covenant®*
and ‘‘probationer’’ as applied to officials recruited into the State Railway
Signal Engineering Service ?

(b) Is it & fact that there is no fixed initial salary for the recruitment
of officials into this Department from England? Is it a fact that all the
officers recruited from England to the Bignal Engineering Service of State
Railways have heen started on a higher initial salary than those recruited
in India?

(¢) Is it & fact that, before promotion to the senior scale of the service,
one has to reach the maximum of the junior scale?

(d) Is it a fact that the six junior scale covenanted .officials in this
service, though recruited after the enlistment of and junmior to the three
Indian recruited men, are in receipt of salaries which give them & seniority
and advantage of from six to eight years’ service?

tFor answer to this question, see answer to question No. 601.
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(e) Is it a fact that, after another ten years, all these six officials will
have reached the maximum of the junior scale, and that the three locally
recruited will have to wait for more than 16 years to accomplish this?

(f) Is it a fact that all three of the locally recruited men are senior to
most of the six covenanted men in service?

Mr. A. A. L. Parsons: (a) A person ‘‘on probation’’ is one who has
been appointed to a working post in the cadre but whose confirmation
depends on his proving that he is fully qualified to discharge the duties
of the post.

The expression ‘‘short term covenant’’ refers to persons appointed on
an agreement for a specified limited period of time.

The term ‘‘probationer’’ applies to an officer who, after appointment,
is required to undergo further prescribed training before confirmation.

(b) The answer to the first part is that there is a fixed incremental
scale of pay for Signal Engineers but Government reserve the right to
appoint officers whether recruited in England or in India, having regard

"to their age and qualifications, on initial rates of pay higher than the
minimum of the prescribed scale. The answer to the second part of the
question is in the negative.

(c¢) No.

(d), (¢) and (f). If the Honourable Member will send me a list of the
names of the 6 covenanted officials and the 8 locally recruited officials
he refers to, I shall be glad to give him an answer to his question.

Pay oF COVENANTED AND LOCALLY RECRUTTED OFFICERS OF THE RAILWAY
S1GNALS DEPARTMENT.

605. *Lieut.-Oolonel H. A. J. Gidney: (a) With reference to the answer
given by Mr. P. R. Rau to part (c) of my starred question No. 848, dated
the 24th September, 1929, regarding the pay of officers of the Railway
Signals Department, will Government be pleased to state—

(i) the special qualifications in signal engineering the six covenanted
men referred to in part (f) of my preceding question possess
and which entitled them to higher initial salary; and

(ii) their respective ages and that of the three locally recruited pro-
bationers ?

(b) Will Government be pleased to state in what way they propose to
regulate the promotion to the senior scale without affecting the senior posi-
tion which the three locally recruited men hold in the cadre?

(c) Is it a fact that among the loeally recruited men, in the case of
Europeans, a European Assistant Engineer reaches the maximum grade in
15 years, whereas an Indian Assistant Engineer has to put in 16 years'
aer;'ic?e, and that he thereby loses one year in his promotion to the senior
scale ‘ '

(d) What steps do Government propose to take in order to remedy this-
state of affairs?
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Mr. A. A. L. Parsons: (a) and (b). If the Honourable Member will
send me a list of the names of the 6 covenanted officials and the 8 locally
recruited officials he refers to, I will send him an answer to his ques-
tions.

(¢) No.

(d) Does not ariso.

Lieut.-Oolonel H. A. J. @idney: Arising out of the reply given by the
Honourable Member, will he kindly state whether covenanted Assistant
Signal Engineers, by virtue of théir initial higher salary and not superior
qualification and work reach the top of the junior scale six or seven years
before locally recruited men who are senior in service in the cadre! If
this is so, is it right and just that this condition should be allowed to
cxist in a cadred service to the detriment of locally recruited and better
qualified men?

Mr. A. A. L. Parsons: I will make inquiries on the point.

THE CO-OPERATIVE STORES AT CAWNPORE.

606. *Lieut.-Oolonel H. A. J. Gidney: (a) Will Government be pleased
to state whether it is a fact that the Managing Board of the Co-operative
Stores at Cawnpore has been asked by the East Indian Railway Agent
to vacate their rooms?

(b) I.f 80, will Government be pleased to state the reason for thig request?

(c) Is it a fact that the Railway Administration has received a petition
from many employees asking that the Stores be retained?

(d) Was any action taken on the petition, and if so, what action?

(¢) Are Government aware that these Stores are of the greatest benefit
to the Railway employees and that they are practically the property of the
employees? If so, have Government considered the question of requesting
the Agent to reconsider his decision and to lease the two rooms which have
been held ever since 1898?

Mr. A. A, L. Parsons: (1) and (¢c). The reply is in the affirmative.

(b) Owing to numerous complaints received by the Divisional Superin-
tendent.

(d) and (e). The matter is under inquiry, but it may be mentioned
that in these Co-operative Btores railway employees own 690 shares, ex-
employees 801 and outsiders 509.

TaHoMB IMPRESSIONS ON PassporTs IN INDO-CHINA.

607. *Mr. Gaya Prasad B8ingh: (a) Is it a fact that, in French Indo-
China, every Indian who went there was required to put his thumb impres-
sion on his passport, however, educated, but that the Japanese had been
exempted? If so, why?

(b) Do Government propose to inquire into the matter?

Mr. E. B. Howell: (a) The previous practice was as stated by the
Honourable Member, but as a result of representations made by His
Majesty’s Government, regulations on the subject, have since been revis-
ed by a decree of the Fremch Government dated the 80th June, 1929.
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Under the present regulations all that is required of temporary immigrants
into Indo-Chinga is that they should be in possession of pussports visé by
Freneh diplomatic or Consular authorities. Immigrants who propose to
reside in Indo-China for more than three months are liable to have their
finger impressions taken, but only in cases where their identity papers
are considered io be insufficient. These regulations apply to all alien
immigrants into Indo-China without distinction.

(b) Does not arise.

ABOLITION OF THE SEPARATE ADMINISTRATION OF THE RAILWAY Marm.
BERVIOE.

608. *Mr, Anwar-ul-Azim: (a) Are Government aware that the aboli-
tion of the Railway Mail Service as a separate administration, as a result
of the Ryan Committee’s: Report, wherein it was stated that there would
be a saving of Rs. 81,000, is costing the Btate approximately Rs. 1,000
per mensem extra on account of clerks of the Railway Mail Service going
on higher scale of pay, inadequate accommodation for the offices in the
Punjab, United Provinces and Madras circles, where houses have been rent-
ed for D. I.. O. and Buperintendent’s offices?

(b) Is it a fact that the clerks of the Railway Mail Service sent to circle
officcs draw a bonus of Rs. 100 each?

(c) What was the cost in connection with the abolition of the Railway
Mail Service relating to the home travelling allowance and conveyance of
records and furniture?

The Honourable Sir Bhupendra Nath Mitra: (a) The amount of the
extra expenditure if any which is being incurred on the two items men-
tioned by the Honourable Member is being sscerlauined and the result will
be communicated to him in due course. As regards thc Honourable Mem-
bers reference to the Post and Telegraph Committee’s Report, his atten-
tion is invited to the reply given to part (a) of Mr, Muhammed Ismail
Khan's starred question No. 1162 on the 20th March, 1929,

(b) Yes.

(c) By howme travelling allowances the Honourable Member presumably
refers to the cost incurred in returning officisls to their home stations.
The actual expenditure on this account and on account of the conveyance
of records and furniture is being ascertained and the result will be com-
municated to the Honourable Member,

SUPERSESSION BY RAT BABADUR PArESH NATH MUEERJEE OF HIS SENIOR
OFFICERS.

600. *Mr. Anwar-ul-Azim: (¢) Is it a fact that Rai Bahadur Paresh
‘Nath Mukerjee superseded not less thun ten officers, of whom four are
now permsanent Assistant Directors General?

(8) Is it a fact that Rai Bahadur Paresh Nath Mukerjee was given the
salary of Rs. 1,200 per mensem, instead of Rs. 1,000, on his confirmation as
Assistant Director General?

(¢) What were the special circumstances in which Rai Bahadur Paresh
Nath Mukerjee was allowed to supersede ten of his seniors as well as to
give him an extra pay of Rs. 200 per mensem?
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The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) No. On his appointment as an Assistant Director General his-
pay was fixed at Rs. 1,160 per mensem, ’

(c¢) Promotion to the grade of Assistant Director General is made by
selection und on the advice of the Public Service Commission. Rai Baha-
dur Paresh Nath Mukerjee was appointed an Assistant Director General in.
accordance with the order of preference recommended by the Public Ser-
vice Commission. His pay was fixed at Rs. 1,160 in accordance with
the Fundamental Rules.

Mr. Anwar-ul-Azim: Will the Honourable Member kindly inform the
House whether the Director General himself or the Member in charge
of the Departrnent has not got a great say in the matter of a selection of
this kind.

The Honourable 8ir Bhupendra Nath Mitra: The answer is in the nega-
tive. All that the Director General does is to send on the confidential
reports of the various officers affected in order of seniority.

REMOVAL AND RE-EMPLOYMENT OF MR. KULO PRASAD SEN, A PROBATIONARY
SUPERINTENDENT OF PosT OFFICES.

610. *Mr. Anwar-ul-Azim: Will Government be pleased to state
why Mr. Kulo Prasad Sen, Probationary Superintendent of Post Offices, was
removed from the Department on the 8lst December, 1927, and re-em-
ployed again on the 20th April, 1928?

Mr. H. A. Sams: Mr. Kulo Prasad Sen was removed from his appoint-
ment of Probationary Superintendent of Post Offices because he failed
twice to pass the departmental examination for the appointment of Super-
intendents. He represented that his failure was due mainly to the fact
that he could not properly prepare for his cxamination owing to his ill-
health, As this was found to be correct I decided to take him back and
give him another chance.

HINDUS APPOINTED AS PROBATIONARY SUPERINTENDENTS OF PosT OFFICES.

611. *Mr. Anwar-ul-Azim: (a) Will Government be pleased to state
how many Hindus were appointed as Probationary Superintendents of Post
Offices from January, 1925?

(b) And what are the special circumstances in which four Hindu Pro-
bationary Superintendents were attached to Bengal?

Mr. H. A. Sams: (q) Sixteen.

(b) At present there are three Probationary Superintendents in the
Bengal and Assam Circle all of whom happen to be Hindus. They have
not been posted there on accocunt of any special circumstances, but as a
matter of convenience.

Mr. Anwar-ul-Azim: Will the Honourable Member kindly tell me what
is his notion of convenience?

Mr. H. A. Sams: That is a hypothetical question, Sir.

Mr. President: There is nothing hypothetical in the question: ‘“What
is the Honourable Member's notion of convenience?’’

Mr. H. A. Sams: A matter of opinion, Sir.
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ADMISBION OF CERTAIN CLERKS TO EXAMINATION FOR APPOINTMENTS OF
SuPERINTENDENTS OF PosT OF¥FICES,

612. *Mr, Anwar-ul-Agim: Will Government be pleased to state
why six clerks of the Office of the Director General of Posts and Telegraphs
of whom five are Hindus, have beerr allowed to appear at the Superinten-
dents’ departmental exemination? If so, why?

Mr. H. A. 8ams: It is presumed that the Honourable Member refers
to the nomination which was made for the Superintendents’ Examination
held in 1925. In that year six clerks of the office of the Director General,
Posts and Telegraphs (5 Hindus and 1 Muhammadan), were allowed to ap-
pear at the Buperintendents’ Examination as they offered themselves for
the Examination and were considered suitable candidates.

PROMOTION OF CERTAIN PoSTAL OFFICIALS IN MADRAS.

613. *Mr, Anwar-ul-Asim: () Will Government be ploased to state
if it is a fact that Mr. Nigel-Jones has been appointed as an officinting Post-
master :Genernl at Madras, in supersession of scnior postal officers?

(b) Will Government be pleased to state what postal training, if any,
Messrs. Jones and Power had before they were made to hold charge of
postal circles?

(c) Is it a fact that Government propose to appomt Mr., Wrenick as
Postmaster General, Madras?

() If so, will Government please state what postal training Mr., Wrenick
has had in order to justify his appointment as Postmaster General, Madras?

The Honourable Bir Bhupendra Nath Mitra: (a) The question of filling
up permanently the vacancy caused by the death of Mr. Malan, Post-
master General, Madras, is under consideration. In the meantime, Mr.
Nigel-Jones has been appointed to act as a temporary arrangement.

(b) None. .

(c) T would refer to my reply to part (a) of the question. I should,
however, like to inform the Honourable Member that under the scheme
of unification of control in Postal and Telegraph Engineering Circles the
permanent vacancy will in all probability go to an officer of the Superior:
Telegraph Engineering Service. Postal training is not the only qualifi-
cation required for a Postmaster General.

(d) Does not arise.

Mr. Anwar-ul-Azim: Will the Honourable Member kindly inform the
House whether we have got a man in charge of a big Telegraph Depart-
ment who is taken from the Postal side?

The Honourable 8ir Bhupendra Nath Mitra: I did not quite catch the:
Honourable Member's question, but if he is referring to other Circles in
India, I can tell him that the Postmaster General of Burma is a member
of the Superior Telegraph Engineering Service. The Postmaster General
of Bombay, until recently, was for two years a member of the Superior
Telegraph Engineering Service. The present Postmaster. General of Bihar
and Orissa is & member of the Superior Telegraph Engineering Service
and the Director of Postse and Telegraphs, Bind end Baluchistan, is.

B 2
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invariably an officer of the Superior Telegraph Emgineering Service. On
the other hand, the Telegraph work in four Circles is administered by
an officer of the Superior Postal Service.

Pandit Nilakantha Das: Is it not, Bir, a waste of our time to ask ques-
tions about the appointment of individuals, petty clerks, chaprasis and
others? These are petty matters and should be done by the Department
concerned.

Mr. President: I am trying my best to dissuade Members from putting
such questions, but I know the resentment caused to some Members by
my action.

Mr. Gaya Prasad Singh: And, Sir, this is a game at which two can
play. We can also put such questions.

SoALE oF PAY IN THE INDIAN STORES DEPARTMENT.

614. *Mr, @G. Sarvotham Rao: 1. Will Government be pleased to
state the scale of pay prevailing in the office of the Director of Contracts.
Army Headquarters, and that prevailing in the Indian Stores Department?

2. Will Government be pleased to state:

(@) Whether it has received any representation from the staff of the
Indian Stores Department and from the Attached Offices
Association urging that the scale of pay in the office of the
Indian Stores Department be raised to the standard prevail-
ing in the office of the Director of Contracts?

(b) Is it a fact that the representation referred to in (¢) was turned
down on the ground that the question of the location of the
Indian Stores Department had not been finally settled and
further that the introduction of the rupee tender system and
the new Stores Rules from 1981 stand in the way of an early
decision on the question of permanent location of the Depart-
ment? .

8. Are Government aware that considerable dissatisfaction has been
caused by indecision in this respect and that a large number of employees
has already left the Department to better their prospects elsewhere, thereby
causing loss of efficiency in the Stores Department?

4. If go, do Government propose to introduce s uniform rate of pay for
the two offices with a view to remove dissatisfaction?

5. Are Government aware that, while in the office of the Director of
Contracts, a branch of six men is controlled by a Superintendent, no less
than twenty men are under the charge of a Superintendent of a branch in
the Indian Stores Department? If so, do Government propose to create
additional Superintendentships?

6. Is it a fact that:
(a) the source and standard of recruitment in the two Departments
are identical?

(b) the maximum pay of the stenographers’ grade is more than the
minimum pay of the Superintendents in the Indian Stores

Department ?
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1f 8o, will Government please state when they propose to remove this
unjust distinction?

The Honourable Sir Bhupendra Nath Mitra: 1. I presume that the
Honourable Member desires to have information of the scales of pay
sanctioned for the clerical establishment only of the offices of the Director
of Contracts, Army Headquarters, and the Chief Controller of Stores,
Indian Stores Department. The following are the scales:

Di rector of Contracts. Chief Coniroller of Stores.
Rs. Ra.

Personal Assistant . . 1760— 50—880 (hicf Buperintiendent . . €CC—4C~ 8CO
Superintendents . . 500—40—700 Superintendents, . . 850—26—600
Assistants—

(Upper time scale) . 850—20—460
Assistants— Assistants . 120—8—160—10—350-

(Lower time scale) . 200—12—440 )
Clerks (2nd Division) . 90—8—250

Clerks 76—4—1556—160—5—175

Clerks (Routire) . . 90—4—166
Stenographers . . .. Stenographers  150—10—300—12§—400-

2. (a) and (b). Yes.

8. It has recently been represented to the Government of India that
there is a feeling of dissatisfaction on the part of the clerical staff of the
office of the Chief Controller of Stores with their existing position in this
respect. It is also the case that several members of that staff have left
the Indian Stores Department to join appointments in other departments.
Their departure has caused certain amount of inconvenience, but there is
no noticeable falling off in the general efficiency of the Department.

4. The matter is under consideration.

6. The Government of India are aware that the branches of the office
of the Chief Controller of Stores consist of a larger number of clerks
than those in the office of the Director of Contracts, but they are not
prepared to admit that as a result the Superintendents in the former
office have an unduly heavy burden of work and they do not propose to
create any additional appointments of Superintendent therein at present.

6. (a) The recruitment for the clerical staff of the office of the Chiet
Controller of Stores is ordinarily made through the Public Service Com-
mission while the recruitment for the office of the Director of Contracts
is made direct by the authorities of tho Army Headquarters.

(b) Yes; but the Government is not prepared to admit that this dis-
tinction is necessarily unjust. )

PURCHASES MADE BY THE DIRECTOR OF CONTRAOTS.

615, *Mr. @. Sarvotham Rao: (a) Are Government aware that the
Director of Contracts does not utilise the services of the Indian Btores
Department for the purpose of purchases in the case of many articles?
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(b) Are Government aware that the Director or Contracts does not
publish the accepted tenders in the form in which comparison of prices is
possible, as is done by the Indian Stores Department? If so, do Govern-
ment propose to direct that the Director of Contracts may follow this
healthly practice?

Mr. G. M. Young: (a) The assistance of the Indian Stores Department
is utilised by the Director of Contracts whenever it is ecomomical for
‘him to do so.

The possibility of entrusting the purchase of further classes of military
stores to the Indian Stores Department is under investigation.

(b) I am not aware of the fact; but I am making enquiries, and will
inform the Honourable Member of the result.

APPOINTMENTS OF ASSISTANT CHIEF CONTROLLER OF STORES AND CHIEF
SUPERINTENDENT, INDIAN STORES DEPARTMENT.

616. *Mr, G. Barvotham Rao: 1. Is it a fact that the present Assistant
‘Chief Controller of Stores, Indian Stores Department is due to retire from
service in May, 19307 If so, will the Government be pleased to state
whether his successor will be appointed from the ranks of the Stores De-
partment or any outsider will be recruited for the post?

2. Is it a fact that the present Chief Superintendent, Rai Sahib Kirpa
Ram, is being considered for the post? ’

3. Is it a fact that officiating promotions to the Assistants Grade aro
‘made in accordance with the recommendations of the Chief Superinten-
dent?

4, Is it o fact that the Chief Superintendent and one Superintendent
are doing the same class of work under the Assistant Chief Controller of
‘Stores? If so, are Government prepared to examine the question whe-
ther there is real justification for a Chief Superintendent’s post in addition
to Superintendent’'s post?

The Honourable Sir Bhupendra Nath Mitra: 1. and 2. Yes, the pre-
sent Assistant Chief Controller of Stores is due to rctire from the service
in May, 1930. All the relevant considerations will be borne in mind when
the recommendations of the Chief Controller of Stores for filling the
vacancy are received.

8. As the ministerial head of the office, it is the duty of the Chief
Superintendent  to submit recommendations for officiating promotions
within the clerical establishment, to the Chief Controller of Stores, with
whom the decision rests.

4. The answer to the first part is in the negative. The sccond part
does not arise.

Mr. B. Das: Will the Honourable Member kindly consider the desir-
abilitv of appointing sn Indian as Chief Controller of Stores when the
vacancy occurs?

Mr. Gaya Prasad Singh: Preferably a Muhammadan ?
Nawab Sir Sahibzada Abdul Qalyum: Probably a Hindu? :
‘Mr. B. Das: T don’t mind if he is 2 Muhammadan.
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The Honourahble Sir Bhupendrs Nath Mitra: When the vacancy arises,
the Member in charge will have to pay due consideration to the claims
of all senior officers who at that moment are available for appointment to
that particular post.

DE1 EGATES NOMINATED FOR THE l4TH INTBRNATIONAL LABOUR
CORFERENCE.

617. *Mr. Sarabhai Nemchand Haji: (a) Will Government please
state the names and dates of the newspapers in which the communiqué
inviting nominations to the 14th International Labour Conference was
published ?

(b) Was 10th January, appointed as the last date by which all sugges-
tions regarding the nomination of delegates and their advisers should reach
‘Governmient? '

~

(c) If so, will Government please give a complete list of employers’
.organisations that have nominated their delegates and advisers, as also, the
names of such delegates and advisers?

The Honourable Sir Bhupendra Nath Mitra: (a) The Government of
India have kept no record of the names and the dates of issue of the
newspapers in which the Press communiqué was published, but copies
of the communiqué were furnished to News Agencics and to the accredited
representatives of those newspapers which keep representatives at the
Headquarters of the Government of Tndia.

(b) Yes.

(c) I shall forward to the Honourable Member a list of the Associa-
iions from whom suggestions relating to the composition of the employers’
wing to the Indian delegation to the 14th Session of the International
Labour Conference were received up to the 10th January, 1930.

Mr. Sarabhai Nemchand Hafi: With referenco to the reply that no
record of the names and the dates of issue of the newspapers is kept by
the Government of India, have they been informed by their delegate that
the Credentials Committee insist upon knowing the nature of the publicity
given to the Government communiqué on this matter?

The Honourable Sir Bhupendra Nath Mitra: Ycs, Sir. I have already
answered that part of the question. For that purpose it is not necessary
that a record should be kept of the newspapers in which that information
has been published.

Mr. Sarabhali Nemchand Haji: How could it avail either the Govern-
ment delegate or the party that protests to say that the Government of
India have no records of these journals and the dates on which the com-
muniqué was published in those journals? What I want to know ig this:
Does the Government delegate, who makes various statements with regard
to the organisations in this country, also keep them informed about vital
matters to which the Credentials Committee attaches great weight?

The Honourable Sir Bhupendra Nath Mitra: Bir, I should like to have
notice of that question. The Honourable Member is now travelling out-
side the specific points raised in his original question.
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Mr. R. K. Shanmukham Ohetty: Did the Government of India send
their communiqué directly to the organisations of employers and workers in
India?

The Honourable Sir Bhupendra Nath Mitra: No, Sir.

Mr, Sarabhai Nemchand Haji: With reference to the reply that was pur-
ported to be’ given, the question I asked was whether the Government
have these names or not and it is no good saying that I am going outside
the scope of the question, because, as I have requested, Sir, the informa-
tion should be supplied on this point whether this record is kept or not,
and if it is not kept, is it not in violation of one of the important require-
ments of the Credeuntials Committee about which I suggest their delegate
should have informed them?

The Honourable Sir Bhupendra Nath Mitra: I should like to point out
to my Honourable friend that the second part of the question which he
now asks does not find a place in his original question. If it had been
there, I should certainly have given an answer to that part of the ques-
tion_also. 1f the Honourable Member will now put down that question
on paper, I shall cortainly give him the appropriate answer.

SELEOTION OF DELBGATES FOR THE 14TH SESSION OF THE INTERNATIONAL
LABOUR CONFERENCE.

618. *Mr. Sarabhai Nemchand Haji: (a) Is it a fact that, in the
communiqué issued by the Government of India on the 15th of October,
1929, in connection with the 14th Session of the International Labour Con-
ference the following occurs:

“In selecting the Employers’ Delegate, the Workers’ Delegate and their Advisers
irrespective of the number the Government of India would attach due weight to recom-
mendations made by organised representative associations of Employers and Workers."

(b) If so, will Government please state the source from which they
derive this alleged power ‘‘to attach due weight to recommendations
made by organised representative associations’’?

(c) Are Government aware that clause (8) of Article 889, of the Treaty
‘of Versailles imposes & definite obligation on Government members to
‘“‘nominate non-Government delegates and advisers, chosen in agreement
with the industrial organisations, which are most' representative of em-
ployers or work people’’?

The Honourable Sir Bhupendra Nath Mitra: (a) The Honourable Mem-
ber’s quotation from the Press communiqué of the 15th October, 1929, is
substantially correct.

(b) and (c). The Honourable Member is apparently not aware of the
authoritative pronouncement made on the 81st July, 1922, by the Perma-
nent Court of International Justice concerning the interpretation of Article
889 of the Treaty of Versailles. The following passage from the written
decision of the Court supplies the answer to the Honourable Member’s
question:

‘“In accordance with the terms of the first paragraph of Article 389, the Workers’
Delegate represents all workers belonging to s particular Member. The only object
of the intervention of industrial organisations, in connection with the selection of

Delegates and technical advisers, is to ensure, as far as possible, that the Governments
should nominate persovs.whose opinions are in harmony with the opinions of employers
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If, therefore, in a particular country there exist severl.l-l
industrial organisations representing the working classes, the Government must take al}
of them into consideration, when it is proceeding to the nomination of the Workers
Delegate and his technical advisers. Only by a,ctmi; n this way can the Government
gucceed in choosing parsons who, having regard to the particular circumstances, w‘l.ll be
able to represent at the Confirence the views of the working classes concerned.

nd workers, yespectively.

Mr. B. Das: When the alicns occupy industrial positions in & country,
can the aliens be treated as nationals without being naturalised in that
country?

The Honourable Sir Bhupendra Nath Mitra: I submit that that does not
arise out of this question. I should also like to point out to my Honour-
able friend that his question involves a discussion of the interpretation of
the word “‘alien’” which I have already discussed at other places and which
I should not like to discuss further herc.

Munshi Iswar Saran: If a question is put, is it for the Chair to decide
whether a particular supplementary question arises out of it or not, or is it
for the Honourable Member, speaking on behalf of Government, to give &
ruling as to whether a particular supplementary question does or does not.

arise?

The Honourable Sir Bhupendra Nath Mitra: I simply made a sub-
mission.

Mr, President: The Honourable Member is entitled to submit for the
decision of the Chair the question whether a supplementary question does
or does not arise.

Munshi Iswar Saran: Amn I right then in assuming that the function of
the Honourable Member ceases when he has made his submission to the
Chair and ihat he himself cannot pronounce a verdict?

SeLEoTION OoF DELEGATES FOR THE 14TH SESSION OF THE INTERNATIONAL
Lasouvr CONFERENCE.

619. *Mr. Sarabhai Nemchand Haji: (a) Are Government aware
that the 6th Report of the Credentials Committee of the Internationaf
Labour Conference held in October, 1929, while reporting on the objections.
lodged by the British National Union of Seamen apainst the appointment
of the Workers’ Delegate, the Credentials Committee opined ‘‘that the
British Government hag respected paragraph (8) of Article 889 of the Treaty
of Versailles since it has fulfi'led the obligation imposed upon it by the
Treaty to apply to the most representative organisations’’?

(b) Is it a fact that the Member-Governments have no discretion to-
attach due weight to the recommendations made by organised representa-
tive associations, but must, under the Treaty, apply to the most representa-
tive associations? Do Govermment propose to withdraw their Press
communiqué of the 15th October, 1929, and issue another?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The Honourable Member’s attention is invited to the reply I have
just given to parts (b) and (c) of the preceding question. The Govern-
ment of India see no reason for withdrawing the Press communiqué.
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DiISOUSSION OF THR ANNUAL REPORT OF THE PUBLIC ACcOUNTS CoMe
MITTEE,

620. *Mr. B. Das: (¢) Will Government be pleased to state if they
will allot a day for discussion of the Public Accounts Committee’s Report
of 1927-28? 1f so, when?

(b) Have Government decided on the procedure which they wish the

House to follow in the discussion of the Annual Report of the Public
Accounts Committee ?

The Honourable Sir George Schuster: (a) As announced by the Hon-
ourable the Leader of the House in hig last statement about legislative
business, it is intended to allot time for discussion of the Report of the
Public Accounts Committee before the end of this Session. In view, how-
ever, of the uncertainty of the time which the Bills now before the House

will take, it ds not at present possible to make a more precise statement
-on this matter.

(b) T invited leaders of the various unofficial parties in the House to
consult with me on Saturday last as to the procedure to be adopted for
discussion of the Report this year. Representatives of two partics only
attended this meeting, so that it bus not yet been possible for me to
obtain fully representative views of unofficial Members. It is the desire
of Government to meet the views of certain Members in this matter and

I shall be pleased to consider any further representations that may be
made.

Mr, B. Das: May 1 inquire from the Honourable Member whether it
is the intention of Government to issue their decisions on the recommen-
dations of the Public Accounts Committee before a discussion can take
place in this House?

The Honourable Sir George Schuster: I am afraid 1 do not quite under-
stand what the Honourable Member means by Government’s decisions on
the recommendations of the Public Accounts Committee.

Mr. B. Das: I mean the Resolution of the Government of India which
is published cvery year after the Public Accounts Committee submits its
Report to Government. .

The Honourable Sir George Schuster: If the Honourable Member
means {he usual Resolution of Government, I do not think it will be pos-
sible to publish that before the discussion on the floor of this House.

RETURN TO TNDIA OF SARDAR ATIT SmNaH.

621. *Mr. B. Das: (x) Will Government, be pleased {o state whether
they know anything about the whereabouts of Sardar Ajit Singh, who was
dcported to Mandalay with the late Lala Lajpat Rai in 19079

(h) Have the Government of India placed any restrictions on the return
of Bardar Ajit Singh to Tndin?

(¢) Is it a fact that the Punjab Governtiient, in reply to question No. 172
bv Pr. Dhan Raj. M.1..00., in the Puniah Comneil on the 8rd Mawsh, 1024,
stated that they had no intention to restrict the return of Bardar Ajit Singh
to India nor to renew prosecution warrants against Sardar Ajit Singh?
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(d) Will Government be pleased to state if their intentions are the
same as those of the Punjab Government? .

(e) Are Government prepared to grant facilities of safe return to Indis
to Sardar Ajit Singh?

The Honourable Sir James Orerar: (a«) His present whereabouts are not
known to Government.

(b) No.

(¢) The Punjub Government stated that there were no restrictions on
‘his return and that they did not intend to renew the warrants against him.

(@) The Government of India see no reason to differ.
(¢) Government will consider any application for facilities to return to
India that may be received from Sardar Ajit Singh.

ENROLMENT OF THE BURMA STATE RATLWAYS AND RANGOON PoRT TRUST
AS MEMBERS OF THE BURMA CHAMBER OF COMMERCE.

622. *Mr. Sarabhai Nemchand Hafi: (a) Is it a fact that the Burma
State Railways and the Rangoon Port Trust are members of. the Burms
-Chamber of Commerce?

(b) Have Government laid down any principles which guide the con-
duct of official organisaticns like State Railways nnd Port 'l'rusts in the
matter of membership of commercial associations? If so, will they please
lay them on the table of the House?

Mr. A. A. L. Parsons: (a) Yes.

(b) As regards State Railways, 1 would refer the Honourable Member
to the reply given to question No. 421 asked by Mr. Vidya Sagar Pandya
in this House on tho 6th February, 1929, and as regards Port Trusts I would
remind the Honourable Member that they are not official organisations but
statutory bodies created by Aects of the Legislature. The-Government of
Indis have not laid down any principles for the guidance of Port Trusts
in the matter of membership of Commercial Associations.

Mr. Vidya Sagar Pandya: Are these State Railways and Port Trusts
‘members of the Tndian or non-European Chambers in Burma?

Mr. A. A. L. Parsons: I shall require notice of that question.

SORUTINY OF LEDGERS OF THE LiLLooar STorES DEPOT.

623. *Lieut.-Oolonel H. A. J. Gidney: (a) With reference to the Director
-of Finance, Railway Board’s letter No. 6004-F., dated the 15th November,
1929, will Government be pleased to state whether the information re-
garding the reconciliation of balances of stocks verified in the Lillooah
Stores Depot, was obtained by actual scrutiny of the original ledger
‘books, i.e., the numerical ledgers for 1928-24 and 1924-25 at Lillooah
Depo‘; f;ﬂd of the priced ledgers in the Stores Accounts Office for the same
periods

(b) Tf s0, on what dates were such scrutiny made, the name and
desi.;]znﬁtic;n of the officer who made them and whether these ledgers are
availlable. ' '
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(c) Will bovernment be pleased to state what items disclosed indicated
losses or gains of Rs. 5,000 and over, during the above pericds, and were
adjustments made during the year in respect of each such indicated loss
or gain, in order to give effect to reconciliation of stock balances shown in
the Depot numerical ledgers with those in the priced ledgers and the
differences immediately posted in the Store Accounts Office? If not,
why not?

Mr. A. A. L. Parsons: The information required is being obtained. I
shall communicate later with the Honourable Member.

RECOVERY OF L0OSSES ON RATLWAYS.

624. *Lieut.-Colonel H. A. J. Gidney: (¢) Will Government be pleased to
state the guiding principles which regulate the recovery of amounts lost
to Railway Administrations by fraud or negligence on the part of their
servants and contractors, or through the blunders of the Railway Board,
taking into consideration the rights of the public, the interests of the
taxpayer and considerations of equity and justice?

(b) What is the general principle for disciplinary action in all such
cases, taking into consideration the various degrees of culpability and
negligence ?

Mr, A. A. L. Parsons: The Honourable Member is no doubt aware of
the circular issued in June last by the Finance Department on the subject,
of which he must have reecived a copy as a member of the Public Accounts
Committee. Railway Adminisirations have been instructed to follow the
principles enunciated by the Government of India in that circular.

IRREGULARITIES IN THE PURCHASE OF STORES ON RAILwAYsS.

625. *Lieut.-Colonel H. A. J. Gidney: (a) Will Government be pleased to
state whether the Railway Board have gone into the many cases of serious
irregularities in regard to the purchase of stores, etc., on all Railways in
India, especially the State Railways as disclosed in the Appropriation of
Accounts of Railways in India for 1925-26 and 1928-27°?

(b) Have Government taken any action on these cases, and if so,
what action, giving particulars of each? If not, why not?
Mr, A. A. L. Parsons: (a) Yes.

(b) I would invite the Honourable Member's attention to the proceed-
ings of the Public Accounts Committees which investigated these cases,

and the evidence recorded in their reports.
}
RATE oF INTEREST ON RAiLwAY PRoOVIDENT FUND.
626. *Lieut.-Oclonel H. A. J. Gidney: (a) Will Government be pleased
to state whether, under the Government of India Resolution No. 400-F., the

interest on Railway Provident Fund for the period 1914-1916 was increased
from 5} to 83 per cent.? ‘

(b) Is it a fact that this circular was not communicated to the em-
ployees?

(c) Is it a fact that this increased Provident Fund for the period men-
tioned was allowed only to those employees who claimed it?
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(d) Have Government considered the question of sanctioning this
amount to all those who were then in service and who contributed towards
the Provident Fund?

Mr. A A. L. Parsons: (¢) No. The Honourable Member has I think
misunderstood the Resolution, which provided that a recalculation of bonus
and interest would be made in the case of subscribers, with certain excep-
tions, in scrvice on 1st April 1916, at the time of their retirement, as if
they had subscribed to the Fund at the rate of 8% per cent. of salary
from the commencement of their service.

(b) The Resolution was published in thc Fazette of India and incorpo-
rated in the State Railway Provident Fund Rules—uvide rule 19 thereof.

(c¢) No.

(@) Does not arise.

L]
RATE oF INTEREST ON PROVIDENT FUuND DEPOSITS,

627. *Lieut.-Oolonel H. A. J. Gidney: (a) Is it a fact that the rate of
interest on the Provident Fund was reduced from 5} to 4% per cent.?

(b) Is it a fact that, under rule 20 governing the Railway Provident
Fund, the rate of interest paid on Provident Fund deposits is subject to
modification if the rate of interest of Government of India loans undergoes
a change?

(c) In view of the fuct that Government have, since 1927, floated two
loans at 6 per cent., have Government considered the question of restoring
the interest on Provident Fund deposits to 53 per eent. with retrospective
effect? If not, why not?

The Honourable Bir George Schuster: (z) The rate interest payable
by Government on balances in the State Railway and other similar Pro-
vident Funds was reduced from 5% to 44 per eent., with effect from the 1st
April, 1927.

(b) Under Rule 20 of the State Railway Provident Fund Rules interest
on balances in the Fund is payable at such rate as may from time to time
be prescribed, having regard to the yield on long dated Government loans.

(c) For the purpose of fixing the rate of interest payable on rupee funds
maintained in India, such as the State Railway Provident Fund, the rate
of interest on rupee loans raised in India is taken into account. Govern-
ment have floated no rupee loans in India at 6 per cent. since 1927. The
whole question has recently been under consideration and, it has been de-
cided to adopt a fixed formula for ecalculating the rate of interest to be paid
in place of the present discretionary method. The principle underlying
the new formula will be to take the average yield of long term rupee securi-
ties over a fixed period of years ending with the calendar year preceding
the yeoar for which the rate is to be fixed. This method will prevent
violent fluctuations from vear to year and will in the long run be fair both
to subsecribers and to Government. Working on this principle the rate will
be increased from 43 per cent. to 5 per cent. with effect from the 1st
‘April, 1980.
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SusPENSION OF WABRANT OFFICERS. £

628. *Lieut.-Colonel H. A. J. Gidney: Will Government be pleased to-
state the maximum period for which a warrant officer can be kept under

suspension ?

Mr. G. M. Young: No maximum period is luid down. The officer
would normally be suspended for the period required for the investigation.
and disposal of the case against him.

Lieut.-Oolonel H. A. J. Gidney: Does that mean that that period can
extend to one year or two years?

Mr. @. M. Young: I do not think T have anything to add to the answer
I have already given that the officer would normally be suspended for the
period required for the investigation and disposal of the case.

ELECTION OF A MEMBER TO THE STANDING COMMITTEE
ON ROADS.

Mr. President: I have to inform the House that Mr. Adit Prasad Singh.
has been elected to the Standing Committee on Roads in the vacancy
caused by the resignation of Kumar Ganganand Sinha.

ELECTION OF MEMBERS TO THE COMMITTEE ON PUBLIC
. ACCOUNTS.

Mr. President: Non-official Members will now proceed to elect three
members to the Committee on Public Accounts in place of Mr. T. A, K.
Shervani, Mr. 8. C. Mitra and Kumar Ganganand Sinha. The bsllot
papers will now be supplied to Honourable Members in the order in which
I call them.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, I
went to raise a point of order as regards the validity” of these elections to
the Public Accounts Committee. )

This election is being held under sub-rule (8) of rule 51 of the Legislative
Rules, which reads:

“Casual vacancies in the committee shall be filled as soon as possible after they
ocour, by election or nomination in the manner aforesaid according as the member who
has vacated his seat was an elected or nominated memher, and any person so elected or

nominated shall hold office for the period for which the person in whose place he is
elected or nominated would, under the provisions of this rule, have held office.”

Now, three Members have vesigned, viz., Mr. Shervani, Mr. Mitra and
Kumar Gangunand Sinha. According to the spirit of the rule on the
expiry of the second year, membership . ceases. Mr. Shervani was
there for two vears, and after the 31st of December he was not a mem-
ber, and therefore there can be no re-election in his place. As for Mr.
Mitra and Kumar Ganganand Sinha, according to sub-rule (4), the spirit
of the ruleds that, on the expiry of the second year from the date of their
clection, the membership should cease. They are only one year members.
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There may be election but there is no provision, according to the letter of
the rule as to what should be done if the Assembly is extended. Now the
Assembly has been extended and it is now the fourth year. Therefore the
Committee ought to have ceased altogether by the 81st of December, or if
the spirit of the rule is taken, then these two elections will be valid and not
that of the member in placo of Mr. Shervani, who has already been there
for two years. There is no casual vacancy in that case.

The Honourable Sir Brojendra Mitter {Law Member): I submit there is.
no point in this objection. Apparently the Honourable Member has not
noliced that in sub-rule (1), for the words ‘‘each financial year’’, the words
“‘the first session of each Assembly’’ were substituted and for the words
“ghall be constituted’’, the words ‘‘shall, subject to the provisions of this
rule, be constituted for the duration of the Assembly’’ were substituted.
There is no specific provision for a vacancy at the end of the third year;
but nevertheless, Members who were members of the Committee at the end
of the third year continued to be members for the duration of the Assembly.
If that be so, they were Members of the Committee and when they were
such Members, thev resigned. Therefore, the case comes under sub-rule
(8)—casual vacancies. Sub-rule (3) governs this particular case. The life
of the Assembly was extended, and they were members for the life of the
Assembly. Their resignations caused casual vacancies, and therefore the-
casual vacancy rule would govern this case. Thig is plain enough.

Mr. President: What about Mr. Shervani?

The Honourable Sir Brojendra Mitter: I do not know what happened
to Mr. Shervani. I understand he resigned. If he resigned, then there
was & casual vacancy.

Pandit Nilakantha Das: What is the provision after the second year has
expired if the Assembly goes on for five or six years?

The Honourable Sir Brojendra Mitter: Sir, sub-rule (4) is this:

“Of the members elected at the time of the constitution of the Committee, not less
than one half, who shall he selected by lot, shall retire on the expiry of one year from
the date of their election.”

Thus one half goes out at the end of the first year. Then the rule goes.
on to say:

““The remainder shall retire on the expiry of the second year from that date.”

So the other half goes out at the end of the second year. There is no pro-
vision for going out at the end of the third year for the simple reason that
the normal life of the Assembly is three years. But sub-rule (1) contem-
plates members of the Committee continuing for the life of the Assembly.
There it is not limited to three years but for the life of the Assembly which
nocessarily includes an extension of the normal life. That being so, when
there is a resignation during the extended period, a casual vacancy would
occur.

Mr. M. S. Aney (Berar Representative): The objection raised with re-
gard to Mr. Shervani is this. If two years have elapsed since the election
of Mr. Shervani to the Committee, then if there was no retirement on his
part, he must be held as having retired at the end of the second year and as
being no longer & member of the Public Accounts Committee after that
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period. So in the third year, by his resignation from the- Assembly no
«ensual vacancy is caused, which can be filled under the Standing orders by
election. That is the difficulty. How is that to be governed?

The Honourable Sir Brojendra Mitter: Sir, resignation creates a casual
vacancy. If he was a member when he resigned, then as soon as he resigns,
a casual vacancy occurs and therefore the sub-rule dealing with casual
vacancies would apply to that case. If Mr. Shervani resigned when he
‘wus still a member. then his resignation caused a casual vacancy. There
‘is no difficulty. -

Mr. Amarnath Dutt (Burdwan Division: Non-Mubammadan Rural):
He ceased to be a member before he resigned.

~ The Honourable Sir Brojendra Mitter: I understand that that is not the
‘case.

Mr. Prékident: This point was brought to my notice by Mr. 8. C. Mitra
and I had pointed out to him that I had considerable sympathy with the
point of view he had placed before me. But my difficulty was that he had
-not brought the matter to my notice when the motion for the purpose of
clecting three Members was actually moved and carried in this House. It
is in pursuance of that motion, adopted by this House, that this election
now takes place. The proper time when the point of order should have
been raised was the time wben the motion was mado by Sir Frank Noyce—
-was it Sir Frank Noyce ?—(Honourable Members: “‘Sir George Schuster.)”
That was the time when the point should have been taken. I consider that
the Honourable Member is too late in raising the point of order now.

Pandit Nilakantha Das: But I was not a Member on that day.
Mr. President: That is my misfortune. '
(The ballot was then taken.)

STATEMENT LAID ON THE TABLE.

RAEPORT SHOWING PROGRESS MADE IN GIVING EFFECT TO THE RECOMMENDATIONS
oF THE Royar, COMMISSION ON AGRICULTURE,

Sir Frank Noyce (Secretary, Department of Education, Health and
Lands): Sir, I lay* on the table of the House the information promised in
reply to unstarred question No. 50 asked by Khan Bahadur Sarfaraz Hussain
Khan on the 2nd September, 1929, regarding the progress made in giving
effect to the recommenddfions of the Royal Commission on Agriculture in

India.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON
PILGRIMAGE TO THE HEDJAZ.

Sir Prank Noyce (Secretary, Department of Education, Health and
Lands): Sir, I move that this Assembly do proceed to elect in such manner
as the Honourable the President may direct, five Muslim Members to sit
on the Standing Committee on Pilgrimage to the Hedjaz.

*Copies of the Report were distributed to Honourable Members and also placed in the
Yibrary.
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Sir, as this motion relates to the constitution of a new Standing Com-
mittee of the Central Legislature, it is perhaps desirable that I should say
a few words in explanation of it. The Haj Inquiry Committee, whose Re-
port was issued last week, have recommended, in paragraph 286 of their
Report that Government should constitute n standing committec of the
Central Legislature in order to provide .

Mr. B. Das (Orissa Division: Non-Muhainmadan): Sir, the Members
of this House have not been supplied with copies of the Haj Committee’s
Report. We only saw a notice of it in the Press. May I ask, Sir, how
we can discuss it?

Mr. President: The motion refers to Muslim Members of the House?

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): But the original
Committee had a non-Muslim gentleman as Chairman.

Mr. President: Who?

Mr. Vidya Sagar Pandya: The Chairman of the Haj Committee was a
European gentleman; and the Committee thus did not consist of Muslims
only.

Mr. President: The motion refers to the election of Muslim Members ?

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): But the whole Assembly is to elect the Muslim Members, Sir.

Mr. President: Has the Report been circulated to Honourable Members ?
Several Honourable Members: No, no.
Sir Frank Noyce: It is in the Library of the House by now.

- Mr. Vidya Sagar Pandya: There are so many things in the Library.

8ir Frank Noyce: My Honourable friend the Leader of the House is
not in the House just now and I have not had an opportunity of consulting
him, but I have no objection, to postponing the moving of this motion
until Honourable Members have had an opportunity of studying the para-
graph in question.

Mr. President: Is there anything controversial in this motion?

8ir Frank Noyce: Sir, the paragraph in question is a short one. As I
have said, the Haj Inquiry Committee have recommended that Government
should constitute a Standing Haj Committee of the Central Legislature in
crder to provide a centralised agency for keeping in touch with the problems
that arise, and to advise on the questions affecting the pilgrimage from year
to year. The Government of India welcomed the suggestion that the De-
partment which I represent in this House should have the assistance of a
standing advisory committee of this character from the members of which
my Department could no doubt receive vaiuable assistance of the kind
which it receives from the members of the Standing Committee on Emigra-
tion. The Haj Inquiry Committee suggested that it would not be neces-
sary to have more than nine members. We are asking this House to elect
five of these. Two more will come from the Council of State, and the re-
maining two members who will make up the total of nine will be the
Honourable Member in charge of the portfolio of Education, Health and
Lands, and the Seoretary or Joint Secretary in that Department wh, will

(o}
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provide the non-Muslim element which my Honourable friend Mr. Vidya
Sagar Pandya regards as so necessary. 1 may explain that the reason why
‘Government huve asked this House to elect five Muslim Members is that
they regard thix as & purelv domestic matter, and that they consider it
desirable therefore that the Memnbers of the Committee should be Muslims.
‘The reason why the Haj Inquiry Committee had a non-Muslim Chairman
was in ‘order to give them help and assistance in eliciting evidenoe, in
making their arrangements and generally in conducting their proceedings.
Sir, I move.

Mr. M. B. Aney (Berar Representative): I am not raising any. objection
to the motion before the House, but I want it to be recorded that the way
in which the motion has been brought forward is not free  from objestion.
It is a motion arising out of the recommendations in a Report made by
a Committee, and that Report is not in the hands of the Honourable Mem-
bers, although my Honourable friend has told us that a copy of the Report
is in the Library of the House. But when the recommendations in an
important Report like that are to be given effect to, a fair opportunity must
be given to the Members of this House to consider the Report and the re-
commondations. From that point of view I want to bring it to the notice
of the Government that it will form a bad precedent and this case should
not be treated hereafter as a precedent in conneetion with: any -other Re-
ports in future. That is all that I want to say by way of protest against
the procedure adopted in relation to the motion brought forward by my
Honourable friend.

Maulvi Mohammad Shafee Daoodi (Tirhut Division: Muhammadan):
12 Noow The appointment of a Standing Haj Committee on the pilgrimage

" to the Hedjaz has been discussed in this House, I think, two or
three times. At the last Simla Session also, I do not remember the date
exactly, when the matter came up for discussion, it was suggested that
there should be a Standing Committee for this purpose, as the Government
cannot get all the materials which are necessary for the purpose of regulat-
ing the traffic without the help of such a committee, and the recommenda-
tion that has been made by the Haj Inquiry Committee in this respect is
nothing new. It is only a confirmation of the view of this House which has
been expressed, as I said on other occasions. The recommendstions in the

leport are very radical. Therc are about 200 recommendations reguleting

the traffic in an absolutely different manner. In the interests of the pilgrims
themselves, we urged upon the Government to take the earliest opportunity
to appoint the Committee. We finished the Repot hurriedly so that action
might be taken as expeditiously as possible. We did this as early as the
8rd December, 1929, and we thought that the intervening period between
the 8rd December and the sitting of this Assembly would be availed of by
the Government of India for the purpose .o

Mr, President: Order, order. The Honourable Member will realise that
nc serious objection has been taken to the course adopted by Sir Frank
Novee. All' that the Honourable Member from Berar has pointed out is
that this should not create a precedent.

_ Maulvi Mochammad Shafee Daoodi: I am only submitting the urgency
«* the matter. I am pointing out that the matter is. urgent.
Several Honourable Members: We have no objection.
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(Mr. B. Das rose to speak.)

Mr, President: Does thes Honourable Member want to speak? Was he
3 member of the Committee? (Laughter.)

Mr. B. Das: I would like to say a few words, after listening to my
Honourable friend Maulvi Shafee Dacodi. I find that the Honourable Sir
Frank Noyce is taking away a certain definite privilege of the Members of
this House. A committee was appointed by this House and I know that
my friend Maulvi Shafee Daoodi was an ornament to that Committee. The
recommendations of that Committee will receive my heartiest support. At
the same time I want to know why the Department of Education wants to
treat the Members of this House like this, by not circulating copies of the
Report of this Committee to the Members of this House. I;\)Iy friend
Maulvi Shafee Daoodi has not told us whether he himself received a copy
#rom the Department. If my Muslim friends have not received their copies,

is it not a matter concerning the privileges of this House being curtailed? I

hope the Treasury Benches will see that our privileges are not treated
lightly in this way. :

Sir Frank Noyce: I should like to explain to my Honourable friend Mr.
B. Das that there was no intention of treating the House cavalierly in this
matter. That is the last thing I should think of doing. The matter was
-somewhat urgent and we were anxious to get this committee constituted

‘before the end of this Session and it was for that reason that the motion
‘was 'brought forward today.

Mr. Vidya Sagar Pandya: Am I to understand that copies of the Report
“wil] now be circulated to the House?

Sir Frank Noyce: Certainly.
Mr, President: The question is:

‘“That this Assembly do proceed to elect, in such manner as the Honourable the
‘President may -direct, five Muslim Members to sit on the Standing Committee on
Pilgrimage to the Hedjaz.”

The motion was adopted.

PROCEDURE FOR ELECTION OF MEMBERS TO THE STANDING
: COMMITTEE ON PILGRIMAGE TO THE HEDJAZ.

Mr. President: I have to inform the House that for the purpose of elec-
tion of Members to the Standing Committee on Pilgrimage to the Hedjaz
the Assembly Office will be open to receive nomination up to 1¢ Noon on
Wednesday the 19th March and that the election, if necessary, will take
place in this Chamber on Friday the 21st March, 1930. The election will
be conducted in accordance with the principle of proportional representation

‘by means of the single transferable vote.
THE SILVER (EXCISE DUTY) BILL.
The Honourable Sir George Schuster (Finance Member): I move for

-leave to introduce & Bill to provide for the imposition and collection of an
-excise duty-on silver. - : : : ’

c 2
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(Mr. Lamb vose to speak.)
Mr. President: Does the Honourable Member wish to oppose?

Mr. W. 8. Lamb (Burma: Furopean): I do not desire to oppose it. I
want to get some information about this Bill . . . .

Mr. President: The Honourable Member can speak at this stage only if’
he wishes to oppose the introduction.

"Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): May I
know whether the convention that was established in this House that no-
motion of this character should be opposed has been abrogated?

Mr, President: The convention is there. The question is:

“That leave be given to introduce a Bill to provide for the imposition and collection
of an excise duty on silver.” )

The motion was adopted.
The Honourable 8ir George Schuster: 1 introduce the Bill.

THE COTTON TEXTILE INDUSTRY (PROTECTION) BILL.

Mr. President: The House will now proceed with the further discussion:
of the following motion moved by Sir George Rainy on the 18th March,

1980:

‘“That the Bill further to amend the Indian Tariff Act, 1884, and to amond the-
Indian Tariff (Cotton Yarn Amendment) Act, 1827, be taken into consideration.’

Diwan OChaman Lall (West Punjab: Non-Muhammadan): On the last
occasion when 1 was discussing the provisions of this Bill, the main proposi-
tion that I placed before this House was this. Firstly, is protection neces-
sary? Secondly, is protection desirable? Thirdly, is the scheme of British.
preference contained in the Bill a scheme which we ought tc assent to? Now,
Sir, I detailed at some length certain arguments I advanced in contradic-
tion of the statements made by my friend. Mr. Mody. 1 take this oppor-
tunity, once again, of saying that Mr. Mody has done his level best.
He has, in a brilliant and eloquenl manner, placed his case before this
House. To be brilliant and eloquent does not! necessarily mean that
one is convincing. As far as I am concerned, I still stand absolutely un-
convinced by the arguments that he has placed before this House. I
want to refer Honourable Members briefly to the statement made by the
Honourable Sir George Schuster in his budget speech. The charge, you
will remember I was making, was this, that we were subsidising the in-
efficiency of the millowners in this country, and that charge I take from
the mouth of Sir George Schuster himself. In his budget speech he

said :

“We recognise that the ultimate failure or success of the mill industry in Bombay
must depend entirely upon the extent to which the millowners utiliss the present
opportunity in order to improve their efficiency and labour conditions, and if full use
is not made of this opportunity, the position of the industry may be no better in the
succeeding period of three years than it is today.”

It is recognised by the Government of India that the present system of
controlling the mill industry in India is an inefficient method. :
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' Mr. B. Das (Orissa Division: Non-Muhsmmadan): Bir George
Schuster referred to Bombay and not to all India.

Diwan Chaman Lall: If my friend Mr. Das had listened to my speech,
he would have known perfectly well that I devoted the greater portion
“of my speech on the last occasion to Bombay.

Mr, B. Das: Then say that the inefliciency applies only to Bombay.

Diwan Chaman Lall: What cousolation Mr, Mody would derive from
that, 1 do not know. (Laughter.) Now, Sir, if it is a fact that the mill
industry is inefficient, then I want to know, before the Government make
a handsome present in the shape of protection to this industry, as to
what guarantee there is that this industry is going to be made efficient
in the future. Right through the speech of the Honourable the Finance
Member runs the thread of this argument; namely, you should put your
house in order. Unless and until you do that, the assistance we are
giving at the present moment may be of no avsil to you. Three years
hence, you may be in the same position in which you are now, in spite
of the fact that we are giving you this assistance. I put it in another
way. In spite of the crores of rupees that are taken away from the
pockets of the poor consumers, you may be exactly in the same position
in which you are now. Has the Honourasble the Finance Member taken
any guarantee from the millowners of Bombay that they are going to
put their house in order? 1 want to know that from the Government of
India. If the Government of India, during their negotiations with the
millowners and with other interests connected with the mill industry,
have not been able to obtain a guarantee from the millowners, then I
say, what business have they to come to this House and suggest this
heavy burden being placed upon the consumer? 8o far, as I can make
vut, the position is this. The poor man in this country is going to pay
more for his cotton. The poor man is going to pay more for his silver.
The poor man is going to pay more for his kerosene and for his sugar.
All that he is not going to pay more for is his funeral, and that he does
not worry about. (Laughter.) If, at the cost of the poor comsumer in
this country, as the Honourable the Finance Member'is going to make
-a present of this nature to the mill industry, I want him to get a definite
guarantee from them that they will do this, that and the other
in order to put their house in order. When I suggested that
to my Honourable friend, Mr. Mody, he said that he did not
want to be reminded of the fact that he is to put his house
inorder. But I certainly want to have a guarantee from him that
de will put his house in order. I want him to give the guarantee that the
‘millowners are going to treat their labour in the civilised manner that
they should. I put another question to Mr. Mody. ‘‘Are you prepared
to give the workers 50 per cent. of the ndvantage that you will derive out
of this industry and utilise that sum for the benefit of the working classes
engagod in this industry?’’ I have not been able to get an answer from
him on that point, but I find the Honourable the Finance Member mak-
ing a similar suggestion himself. Has he obtained n guarantee from them
that they are going to treat their working classes better than they have
treated them in the past? Now, Sir. what is the advantage that this
industry gets ns against both Lancashire and Japan? To prove the case
for protection, one has got to prove further that the advantage that Japan
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and Lancashire have over the cost of production in India is sueh that
vou wmust protect India as against both Lancashire and Japan. Has that
been established? Has that been proved? Has anybody gone into the
figures connected with the cost of production? I submit that, even
Mr. Hardy in his Report, when he discusses on pages 88 and 89, the
question of prices of Japanese imported goods, does not take the ques-
tion of the cost of production into account. And if he does not do that,
where is the case for protection? Has anybody proved that the cost of
production in Japan is lower than the cost of production in Bombay?
And if you prove that, have you discovered why it is lower in Japan
than it is in Bombay? Take the case of Lancashire. In this connection,
let me for a moment remind my friend, Mr. Mody, of the incidence that
is placed upon Lancashire in regard to various charges since the war on
the price of cotton yvarn. The statement regarding Lancashire yarn
runs thus:

‘‘There is one handicap to British industry in competing with the rivals which is
always in evidence, the emormous increase in taxation botﬁ Imperial and local. An
illustration of what this means to cotton was given by Mr. Dewhurst to the Share-
holders of Williams Deacon’s when he quoted the annual repart of the Oldham Master
Cotton Spinners’ Association to the effect that for a typical mill in the Oldham district
the actual percentage increase in cost over 1914 of one pound of weight of yarn was
174 per cent, for locsl rates, 277 per cent. for income-tax, and 640 per cent. for health,

pensions and unemployment insurance.’’

These are charges which, even if a part of them had been levied on
the Bombay industry, the Bombay millowners would have thrown up
their hands for help. Here is a definite disadvantage suffered by Lanca-
shire as uagainst India. Yet, in spite of these heavy charges borme by
that industry, am [ to understand that our industries in this country
cannot compete with Lancashire? Take the case of Japan. I would like to:
refer my Honourable friend to the actual condition of wages in Japan. I do
not know if the millowners have read Mr. Arnol Pearse’s latest book on the
subject. In that book vou will find that the Japanese wages are con-
siderably higher than the wages paid in Bombay. The Bombay wage:
average, according to the Labour Office, is about Rs. 30 and odd annas
per anonth. What is the average wage of a Japanese workman? A woman
worker in Japan gets on an average Rs. 40 a month, and a mill worker
in Japan in the cotton industry gets on an average Rs. 60 a month. Do
not the wages form one main, material part of the eost of production
and is it or is it not a fact that the labour cost in Japan is considerably
higher than it is in India? I have already mentioned the fact about raw
material. Raw material is imported in large quantities from this country.
They have to pay the freight and they have to pay freight back agsin..
On the top of that is their labour cost which is considerably higher than
the labour cost in Bombay or in any other centre in India. Is that an
advantage that Japan has over us? And if there is no advantage that
Japan has over us in the matter of raw material on the one side and in

the matter of labour cost. on the other, where is the case made out for
protection?

Take the case of hours, and here, Sir, T must make it perfectly clear-
that when T twitted my friend Mr. Mody on the last occasion in regard
to the Washington Hours Convention, I was referring him all the time
to the Washington Hours Convention, which is the only Convention which
is called the Washington Convention. Now, my friend Mr. Mody turned
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round and said that Japau had not ratified the Convention regarding night
work for women, and that women are still permitted to work between the
hours of 11 and 5 in the night. That there was a Convention to that
effect is perfectly true. But what is the position in Japan? It ig this.
As far as women workers are concerned the position described by Mr. Mody
is only partly true, but it is not true in regard to all working' classqs.
They are working there today on the two shift system. The two shift
system means 84 hours a day. On what basis are they working in
Bombay? Every worker has to spend 10 hours in the mill and he gets
one hour’s recess, which makes 11 hours in all. So, we have here 11
bours in the mill as compared to 8% hours work, plus another half an
hour’s rest, altogether 9 gours, in Japan. In fact if Japan does not
strictly subscribe to the Convention, nor does Indisa. In Japan they stop
work at eleven p.M. instead of ten, buf start work at 5-30 A.M. instead as
they could, at 5 A.m. The difference of half an hour only. But in India
too there is no legul sanction toduy attaching to this particular provision
as is evidenced by the Government of India themselves, India has no
advantage over Japan in this respect.

On the question of wages, Japan has no advantage; on the question of
hours, Japan has no advantage. My Honourable friend says, if they rati-
fied this Convention then they would never have these advantages over us.
What is the advantage, I ask you. The advantage would be if « woman was
employed at night or if it were proved that the employment of women in
Japan was much cheaper than the empioyment of men i Bomibay or even
of women in Bombay. As a matter of fact the average wages of women in
Japan are higher than the auverage wages of women in Bombay or Higher
even than the wages of men in Bombay. Therefore even the employment
of women gives no advantage to Japan. On the contrary, as I have said tho
Japanese worker iz working shorter hours and getting higher wages and that
is not all. Take the treatment of the Japanese mill worker and compare the
treatment of the Japanese mill worker with the treatment of the Indian
mill worker in India. What is it that they do? They provide for them
with three meals a day and a woman worker pays only three annas a dav
while a male gets his three meals for about 8% annas a day. They are
provided decent meals at this low rate, and this has also to be added to the
wnges. They provide for them scheols and it is compulsory for them to
go to schools. Then they provide for them a theatre and a gymnasium,
and the amenities of a civilised existence. What do our friends in Bombay
provide for the worker? When it is still dark, the little woman worker in
Bombay marches out of her lowly bustee—small little hut—and then
sweats the whole day in the mill and returns home again after darkness has
set in to her hovel of a chawl. That is the kind of life that she lives. Is
there any provision made for her training? None. Is there any provision
made for educating her? None. Is there any provision made to bring the
amenities of a civilised existence to her door? None. Then, my Honour-
able friend over there complained about the inefficiency of the Indian
worker, compared with the efficiency of the foreign worker? What can any
human being expect from miserable human beings in this country leading
lives that the Bombay mill hands are leading, working eleven hours in the
factory, going to the factory when it is dark and coming out of the factory
when it is dark, no joy, no peace, no happiness, no convenience and no
comfért for them throughout their short span of existence. Tg that what
you call an ‘advantage for us? Is that an advantage for my Honourable

.
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friend over there who flourishes through the sweat of the Indian mill hands?
Does any other civilised country in the world treat its workers like that? If
therefore a case has not been made out in regard to the cost of production,
if therefore a case has not been made out in regard to the necessity for
protection on the basis of legitimate advantage gained over us by Japan
or Lancashire, 1 say the proposition stands self-condemned. There is no
necessity for it. But take the figures. It is a very instructive statement
which the Honourable 8ir George Rainy has circulated to the Honourable
Members of this House. Let me take the four categories one by one.

Let me take first of all the dhotis: What is the actual position? In
1914 Lancashire was importing roughly 800 million yards—the actual figure
is 806 million yards—into this country. I am taking the 1927-28 figures und
not 1928-29 figures because the latter are somewhat vitiated by the strike,
ag is amply proved by the averages given by the Honourable Sir George
Rainy in the printed statement itself. Tn 1927-28, the figures show that
from 800 million yards of dhotis, that Lancashire used to import into this
country, the drop has been to 498 million yards. There has been a drop of
318 million yards. What has heen happening to Indian production in the
meanwhile? In Indian production there has been an advance.

ch (At), this stage Dr. Ziauddin Ahmad crossed between the speaker and the
air.

Mr. Pregidefit: Order, order.

Diwan Ohaman Lall: While there has been a drop in the Lancashire
business, there has been an increase as far as Indian production is concerned
from 285 million yards in 1914 to 661 million yards, or an increase of 831
million yurds. Does that show that the cotton industry in Bombay is in a
moribund condition? Does it show that it is receding instead of advancing?
1t hus gone on capturing business. Even according to the statement of
the Honourable Sir George Rainy, which is to be found in page 2 of the
document he has circulated, he says that during the last twenty years,
the Indian mill industry has made extraordinary progress, and its expansion
has taken place almost entirely at the expense of British industry. Does
that show that this industry needs propping up or spoon-feeding or needs
nssistance that has been given to it? What is the position in regard to
Japan during the same period? In Japan what has happened is this. As
far ag the dhotis are concerned, only 85 million yards are being imported.
Tt is said that out of these, 80 million yards are competitive with our pro-
duction. If the ﬁg\_n'es were taken out of Mr. Hardy’s Report, it would
appear that, according to Mr. Hardy, page 40, the total figures are 181
million yards as against Japan and the United Kingdom, and if in 1927-28,
the Japanese imported 80 million yards, that leaves us with the figure of
not 88 million as stated by the Honourable Member in his printed statement,
but it leaves us with the figure of 101 million yards which are, according to
him, competitive quantities imported into this country from Lancashirc.
Bug let me take the figure of 80 million in Japan. Are they really com-
pet’ntwe? The Indian mill production in regard to the dhotis is usually below
40’s and very rarely above 40’s. The 30 million yards imported from Japan
are mostly 40 warp and 40 weft or 42 warp and 42 weft. That is to HBY,
they come in the category of counts which are not of a competitive nature
8 far as Indian production is concerned. If that is so, there is no com-
_;ésl!z:tlon from Japan as regards the dhotis. There is no competition.

ereas on the other side there is competition from the 101 million yards
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of dhotis which are usually of 85 counts or below 35 counts imported from
Lancashire. If that is the position, if there is competition from Lancashire
of 101 million yards and there is no competition from Japan, where is the
necessity first of all for this discrimination against Japan in favour of
L.ancashire? And secondly, in view of the fact that the Indian industry,
according to the Honourable Member himself, has gone on and captured the
trade of Lancashire in regard to this matter, where is the necessity for
assisting T.ancashire against Japan? T want a straightforward reply both
from the Government and from the millowners to show me where and how
‘there is necessity, firstly, in view of the fact that India has, during the
Inst few vears, as shown by the figures, captured the trade of I.ancashire—
‘that is according to the statement of the Honourable Member himself—and
secondly, according to a further statement of the Honourable Member him-
self, with the imposition of this 11 per cent., will be able to continue its
policy of capturing Lancashire trade. Where is the necessity for anv
further protection against T.ancashire? And sccondly, since there is no
competition from Japan with regard to this matter—or if at all a very minor
competition even if the Honourable Member’'s figures are taken to be
correct, namely 80 million vards—where is the necessity for protection
against Japan? Now, Sir, this is the case of the bordered dhotis. © When
T refer to 80 million yards imported from Japan it must be realised that
‘they are all of the higher counts and therefore there is no competition.

Let me take the case of long cloth and shirtings. Xxactly the same
‘position nppears in regard to long cloth and shirtings. The 1914 figures
‘for Lancashire were 540 million vards and there is a tremendous drop from
540 million vards to 77 million yards in 1927-28. There is, I understand, a
still further drop in 1928-29. Now, it means this, that Lancashire during
‘this period has lost 463 million yards. What has India done during that
period? The Indian production has gone up from 1914, when it stood at
202 million yards, to 620 million yards in 1927-28. Lancashire has lost
363 million yards and India, during that period, has gained 828 million
vards. In the case of dhotis, there was an increase of production of nearly
120 per cent. In the case of long cloth and in the case of shirtings there
‘has been an increase of nearly 100 per cent. Now what is the position
with regard to Japan? Japan has increased in the same period from B
‘million yards to 154 million yards. Does that show, do these figures show
that there is any necessity for protection when Indian manufactured goods
have been steadily marching ahead and have, during this period, increased
their production by something like 828 million yards? Does this industry
'neqd protection? And if it does, against whom? Ts it against Lancashire,
‘or is it against Japan? We get 154 million yards from Japan, and from
the United Kingdom we get the figure of 77 yards. What Lancashire
‘apparently intends to do is this. Tancashire does not mind sacrificing this
small figure of 77 million yards, but Lancashire does want to protect itself
in the matter of dhotis; and not only does it want to protect itself but to
RO ahead in the matter of dhotis. As far as this particular brand of cloth
iz concerned, they do not mind; thev will sacrifice these 77 million yards,
‘and therefore mv Honourable friend over there was perfectly willing to
sccept the amendment moved by Mr. Shanmukham Chetty.

T have still to consider the question of coloured goods. In the coloured
goods, 770 million yards was the import from Lancashire in 1914 and in
1927.28 they dropped down to 852 million yards; there was a decrease of
418 million yards as far as coloured goods are concerned. In the same
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period, India advanced from 202 million yards to 681 million yards, an-
increase of 889 millions. Practically the entire decrease of Lancashire was
captured by India, and Japan during that period advanced only to the
extent of 110 millions. '

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Froms
what figure ?

Diwan Charhan Lall: From 2 millions to 110 millions. My friend has-
got the figures in front of him.

Sir Oowasji Jehangir: They are incorrect.
Diwan Chaman Lall: Are they ?

Sir Oowasji Jehangir: One was.

Diwan Ohaman Lall: Which one?

Sir Wu]i Jehangir: I will point out later.

Diwan Chaman TL.all: It js absolutely absurd for the Honourable Member
to make a statement like that when he is not prepared to challenge my
statement. I wanted my Honourable friend to challenge it and he has not
got the courage to get up_and do so, in spite of the fact that I gave way to-
him and so I will ignore him.

Now, here is an advance, which is roughly about 120 per cent. Is this
correct, that India has advanced, and if it is correct, what is the necessity
for the protection? The Japanese competitive figures are 86 and the
United Kingdom competitive figures are 50 in regard to coloured goods.
Now let me consider this for a moment. If Japan is eliminated, it gives a
complete monopoly to Lancashire. One of the principles of the present-
capitalistic system is that there must be private competitive enterprise.
That is the bedrock and the busic principle of the capitalistic system. What
we are being asked to do at the present moment is to reverse that process,
not to leave it free and not to leave it private in the sense that nobody is
going to assist it, but that the State must be brought in to assist an industry
to kill competition, That is a socialistic principle of State enterprise being
imported into this particular industry without my Honourable friends being
aware of it that they are really preaching socialism in a manner. But they
will not realise this that it is not complete socialism until and unless the
industry is-handed over to the nation and run for the benefit of the nation:
and not for the benefit of my friends over there.

There is one other matter, and that is the last category, that I want to
refer to, and that is the question of white bleached goods. T take it that
diserimination is being offered against Japan in the case of white bleached
goods. Now, gccording to the figures supplied, we are not producing any
white bleached goods. The imports from Lancashire are 525 million yards,
the imports from Japan are 5 million yards. Tf that is the proposition,
then supposing this preference were given to Lancashire, what would be
the result? Again the same principle will apply. Competition will be
killed and since we are not producing anything we will be complétely at.
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the mercy of Lancashire and Lancashire can demand the prices it wants
within these fixed limits. I say, Sir, even in the case of white bleachod
goods, why should there be this increase of duty? Whom are you protect-
ing in the case of white bleached goods? Is there any single individual in
this country running the mill industry who, according to the figures that
you have supplied to us, is competing with the imported goods? If not,
what is the principle on which you are working in order to give protec-
tion, against what? There can be protection against & thing only if it
exists. If we are producing a particular quality of goods and other countries
are importing these goods, then I can understand this prin¢iple of protec-
tion. I may not agree with it, but I can understand it. Here are goods.
that are not being produced in this country. There is no competition
between the imports and the manufactured goods in this country. Then
why raise the duty? On what principle? I have not had a reply to that
ancjv I hope my Honourable friend when he gets up to speak will give a reply
to this particular question.

Now, Sir, one further fact that T should like to mention is this. The-
total dhotis and shirtings that we produce in this country are 1,285 million
yards as against the imports from Japan of 180 million yards. Am I to
understand that these great millowners in this country are so afraid, when
they produce 1,285 million yards themselves, of the imported figure of 190
million yards? Are they so afraid that they" want to raise the price to the
consumer of every yard of cotton cloth that he uses? My friend M¢. Birla,
the other day, in a very eloquent speech stated that the consumption of
cotton cloth in this country had gone down per capita. If it has gone down
per capita what is that due to? My Honourable friend over there gave the-
reason himself; it is the gradual impoverishment of the people of this
country. (Hear, hear.) If it is the gradual impoverishment of the people
of this country are you going to make them happier by raising the price of
the cloth that they wear? Is that the argument? Is that how you are going
to improve their {ot. or increase the prosperity of the already impoverished"
masses of this country? Either one must fight against new taxation of this
indirect kind which hits hardest the poorest people of this eountry or we
must stand out and say that we do not carc what happens to the poorest
people in this country and all that we are out to do is to bolster up an
industry which has had a shock or two from its foreign rivals. Sir, it is
not possible that both of these propositions can be uttered at the same time,
namely, the interest of the consumer who is already so impoverished that
he cannot buy the cloth that he has to wear, and the proposition that we.
should tax that impoverished consumer still more because we want to bolster
up this industry.

One further fact that T want to allude to is this. Speaking in 1927 on
the Indian Tariff (Cotton Yarn Amendment) Bill, the Honourable Sir George
Rainy said :

*“Were such a measure contemplated,’
that is to say, a measure of preference—

“‘that of course would raise the whole question about the trade agreement, just as the-
same question would have been raised had the Government of India accepted the pro-
posal put forward by Mr. Noyce for a differential dnty agminst Japan. But we have
at present no reason whatever to anticipate discriminatory action.”

Now, T want to ask the Government of India whether they have looked'
into. this very mafter referred to by the Honoutable Sir Gecﬂ'ge Rainy ei,n-
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1927, the matter of the Anglo-Japanese Convention. There was a Conven-
tion signed regarding commercial relations between Japan and China. I
hold a copy of it in my hand. In Article 2 it is said:

‘‘Reciprocally any article, the produce or manufacture of Indin shall enjoy, upon
importation into the dominions and possessions of His Majesty the Emperor of Japan,
-the lowest. customs duties applicable to similar products of any other foreign origin.'

Article 1 says:

‘*Any artifle, the produce or manufacture of the dominions and possessions of His
Majesty the Emperor of Japan rhall enjoy, upon importation into India, the lowest
-customs duties applicable to similar products of any other foreign origin."

This is a reciprocal agreement. I do not know how the Legal Depart-
ment of the Government of India

8ir Cowasji Jehangir: Is that in existence now?

Mr, President: The Honourable Member should learn from past ex-
_perience that it does not pay to interrupt this speaker.

8ir Oowasji Jehangir: I take your advice, Sir.

Diwan Ohaman Lall: This question of the tradc agrecment was
contemplated by Sir George Rainy, and if my friend wents to ask &
-question he should ask it of the Honourable Member over there who
himself raised the question of the trade agreement. If there is any
trade agreemnent between the British Empire and the Jupanese Empire,
it was for them to consider. 1 want a reply from them. Have they
considered this point? The question, a very important question, that
rarises in connection with this is this. We have now considered—and
1 hope I have proved—that Japan and Lancashire have no advantage
over us either in the case of raw material or in the case of yarn, or in
the case of labour conditions, or in the case of cost of labour. 1In fact,
they are at a disadvantage. If all these factors are put together. they
are at a disadvantage, becausc the total cost of production compared with
-our total cost of production on these heads acts as a prohibition against them
and not against us. It is to their disadvantage and not to our disadvantage.
In fact, India has a great advantage over Lancashire and Japan in
regard to these particular matters. The question which now arises is
this. We have had figures worked out for us by Mr. Hardy in his report
and the figures that he has worked out are these. He savas these are
the import price figures, these are the Japanese figures and here are the
Indian figures. Now, as far as T know—and T speak subject to correction—
those figures that Mr. Hardy has worked out, the import price figures of
the Japanese goods are figures which are minus the duty and therefore
to that extent vitiated. The figures are to be found in this book (Hardy’s
Report) and if Honourable Members would turn to pages 88.89, thev
will find that it is intended by this process to cqualise the price rates of
Japan and India, not only to equalise but in some instances to obtain
a definite advantage for Indin as against Japan in regard to the prices
prevailing of Japanese goods in India. Take the case of the price of
Japanese imported cloths whose prices are without duty. They are taken
“to be 16, 17, 18, 19 and 20. The price at which similar cloth is made
in Bombay with a fair margin of profit ranges from 18 to 28 annas. Now
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the question is this. These uare really controversial matters, because we
do not know how these figures have been arrived at. We do not know
what is and what is not a reasonable margin of profit- - We do not know
how these figures were reached. We do not know on what basis the price of -
the raw material was worked. We do not know whether the market
rates of cotton were taken or the average price of cotton wag taken, cotton
which was in the mill stores. We do not know which mill’'s costs of"
production were accepted and why. And unless and until all these facts
are before us in regard to the question of the comparison of the cost of
production, we are not in a position to accept the figures given by Mr.
Hardy on which he wishes to bring forward his proposition of equalisation:
of rates. If those figures can be worked out, then there would be a case
made out on facts and figures comparing the Japanese prices and comparing
the Indian prices, the Japanese cost of production and the Indian cost
of production. I submit, unless and until all this is done, the House
cannot be asked to vote blindly for this measure. It is no argument.
to turn round and say, we have not paid any dividends and therefore
vou must support us. As I have already stated, they have paid out
enormous dividends and they must realise that in every industry there-
is a period of boom and a period of depression. In a period of boom
a wise businessman husbands his resources and an unwise businessman
did not husband his resources and he now comes to us and asks ug to-
help him. On page 27 of the Tariff Board’s Report there is a state-
ment in regard to up-country mills. which I wish to read out to the
House :

“Efficiently managed mills in upcountry centres which have both spinning and"
weaving departments have with very few exceptions continued to pay dividends through-
out the whole of the period. All the five mills in Sholapur, the most important centre -
in the Bombay Presidency outside Bombay and Ahmedabad, have paid satisfactory
dividends throughout. Of the twelve mills in the Madras Presidency for which we
have obtained balance sheets all except three very small mills, which are spinning mills
only, have paid dividends, as have also the two mills in Mysore. Of the two mills in
Nagpur, one is, as it always has been, in an exceptionally strong position and the other,
a new mill which started work at the end of 1023, made a profit during the year ending -
31st March, 1826, though it was not in a position to declare a dividend. The position
in Cawnpore is not quite so satisfactory. Of the four mills in that centre from which
we have obtained halance sheets, one paid a dividend in 1023, 1924 and 1925 and one in
the two latter years. Of the others, one is a new mill started in the war period and -
the other a boom flotation."

‘That is one of the troubles with this industry.

“The largest mill in Delhi paid a dividend of 32 per cent. for 1625. Th i
mill in Indore paid a dividend of 47§ per cent. for 1924pand a dividend of 31§ ;elrmjel:g
for 1925, These figures are sufficient to show what was generally admitted in evidence -
we received that uncountry mills with the exception of those which have spinning

de lm'sv'ments only are, generally speaking, in a much better position than the Bombay
mills. ‘

Then further it says:

‘It is important to note that the Ahmedabad Millowners’ Association in i :
evidence stated that their demand for 124 per cent. protection was not limit:l:iut; otrh.:
same grounds as those advanced by the Bombay Millowners’ Association but was mainl
on_the general ground of the desirability of protection as it would enable the mil’l'
n;du]st:iy; Jin this country to establish itselt firmly in the manufacture of finer qualities
of cloth.

This is what the Honourable the Finance Member says. What h -
is, we will give them this protection and we know perfegtly wellatha: :l:g;
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will not be in a position to organise their industry in that period in order
to produce the finer counts—an argument which he used in favour of
Lancashire. Now, if this is the position, let us look at the latest figures.
.Many of them have not paid a dividend. But non-payment of dividend
is not an important factor in this industry. A few of them may lose.
But barring & very few minor losses, emormous profits were made by
many of them in the boom period. Take for instance Ahmedsbad’'s. In
1928 they paid 20 per cent. dividend; in 1929, 21 per cent. Take Central
India; in 1929, 26 per cent. and in 1928, 28 per cent. Indore, 264 per cent.
in 1028 and 40 per cent. in 1929. Mysore, 24 per cent, in 1948 and
.20 per cent, in 1929. Sholapur, 524 per cent. in 1928 and 85 per cenf.
in 1920. Bir, there are some mills, better managed milis, which have
husbanded their resources, who are in a good position. There are others
who are not in a very good position. But 1 submit that there is no case
made out whatsoever. 1t is for them to put their own house in arder.
That is the best protection they want. In fact, what is wanted is not
protection against Lancashire and protection against Japan but protection
-against the millowners of this country. That js what is at present needed
in order to put the industry on a proper basis. It is obvious that Japan
.has only this advantage over us, that Japan is in a position and has been
in a position to put its house in order. Japan can do what we have not
-done, namely, Jupan has organised thig industry. My friends have read
Mr, Arno S. Pcarse’s book nnd this is whut he says:

*It will be noted that members of the Employers’ Association are obliged to supply
:most comprehensive particulars and statistics very promptly, at fixed and stated dates.
This ensures that such information is up-to-date and :::gles prompt action to be taken.
Goupled with the fact that spproximately 70 per cent. of the spindles and 65 per cent.
of the organised looms are owned by nine combines, it will seen that comtrol of
the industry is much more possible and effective than is the case im most other compet.-
+ing countries.”

When in 1927 1 asked Sir George Rainy when he was putting up the
price of cotton yarns, what guarantee there was that the millowners of
Bombay would not compete and thus handicap the handloom weaver
in this country, the reply of Sir George Rainy was that there was no such
developed organisation amongst the millowners which would ensable them
to take this joint action. Nevertheless, prices did go up, and here is a
<harge against the millowners. There is no central control or organisation
capable of effecting the necessary amount of reorganisation required in
order to put this industry on a proper basis to compete with Lancashire
Japan or any other country. ' '

Now, Sir, further, Mr. Pearse says:

“This organised control extends from the buying of the r .
mn.nufa:cturegd goods in the hands of the consuglelg‘ fNew s:;;“comn pt:u,l;:‘;im,g,hzgﬁ
appeal to buyers can be produced and delivered promptly. Policy generally in regard
to buying, 'selling, counts of yarn spun, types of cloth manufactured can be quickly
determined and concentration secured in every process to ensure the best results. How
flourishing the Japanese cotton industry is is shown by the financial results.” '

That is because of this intelligent, scientific, central control of the
industry from the very first process right up to the last, from the purchage’
-of the. raw material to the marketing of the manufactured produce. There
is.no such thing in Bombay. We have not heard of any; all that that
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“the millowners have done is to cut each other’s throats; all that they know
iis laisses-faire—to let things go their own way until a calamity comes and
then come on the floor of this House and demand protection. Japan has
been able to compete because she realises that the man who
produces the wealth. of the industry is the mill hand, the
.operative in the mill who must be looked after; she has been
.able 80 to organise her industry so that she ocan today declare
_prosperous dividends, whereas our friends in Bombay are unable to do so.
The Japanese realise that the worker who produces the wealth has got
.to be trained and has got to be well treated, because, unless and until
that worker is well treated, his productive efficiency is bound to go down.
Have our friends in Bombuay or in any other mill area in India ever
.considered the problem of the efficiency of the worker? All that they
-do is this, if a man is engaged on two looms, they weant to put him on
four looms, and if he refuses to work, they want to cut down the wages,
with the result that they have lost tremendously through strikes. If
-they had been wise, if they had orgenised their industry properly, scienti-
fieally, if they had treated their workers well, if they had done everything
to improve the efficiency of the worker, and not merely getting more out
-of him, so that he can give you voluntarily more work, by so educating
thim that he would be able to give his best to your industry, if you had
-done all that, there would have been no need to demand protection. It is,
Bir, as I started by saying, a subsidy that we are giving to inefficiency,
.and I would be the last person, Sir, absolutely the last person on the
floor of this House, to be a party to this bargain between the Treasury
Benches on the one side and the millowners on the other, at the expense
‘of the consumer. I say it would be criminal on the part of any man who
honestly and sincerely believes that this country is impoverished, who
really believes that the poor man in this country cannot afford to pay
any more for his cloth than he is made to pay, for which he and his
children may have to go without food, any man who believes in this
«doctrine would be committing a criminal folly in saying, ‘‘Help this industry
at the expense of the consumer’”. My argument is this.: I am dead
-against this imposition by indirect taxation upon the consumers of this
«country, and I want every Member of this House to search his heart and
realise whether he is on the side of righteousness and of the poor man,
or whether he is on the side of the rich man and of his incompetence. T want
him to say this, whether he believes that his country is going to prosper
merely because a handful of our great industrial magnates are going to
prosper, or whether he belicves that prosperity really lies in raising the
standard of life of the average man in this country. The problem ig that
India has a market at its door with 820 million people who can be supplied
‘'with all their needs, India has its raw material at its door, India  has
‘the cheapest labour at its door, and vet India is unable to compete with
Lancashire and Japan—a proposition, Sir, which on the face of it is absurd,
I say that in the circumstances we have no business to subsidise in-
competence, Here is a further final proof of it. When in 1924-25 the
index number of raw cotton was 272, the price of greys was 4 annag 10-pies?
from 272 the index figure has dropped to 187 in 1928-29, and yet the
cost remains the snme 4 annas 10 pies. With the oheapest raw material
with this tremendous drop in the price of it. with wages not having cone
up during that period, why have not the millowners been able to reduce
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their cost of production? What is wrong with them? What is wrong
with them, Sir, is this, they have this Government at their mercy, and
this country is at the mercy of this Government, and the Government
will have to bow down at the bidding of the industriul magnateg of this.
country. Let them remember—even Sir George Schuster referred to it—
the two factors—the consumer on the one side and labour on the other,
and I wunt them to get this guaruntee from the millowners of this country,
that they will safeguard the interests of the working classes before any
assistance is given to them, but the only guarantee that I can aek in
.regard to consumer in this country is to ask every Member of this House-
to vote down this motion at everv stage. {Applause.)

Mr. A. H. Ghuznavi (Dacca Division: Muhammadan Rural): Sir,.
while spenking the other day, 1 pointed out the difficulty of making the
deuf hear. It is very difficult for me today to make the blind sece. My
friends over there (4n Honourable Member: *Where?'), my friends, the
Bombay miliowners, are blind; they will not see that they are not getting
anything et all by this protection. They are like a drowning mau who
wants to catch at a straw. Whatever is offered to them, they thiuk it
is coming to them as protection. T ask them seriously, do they think
that this protection of 5 per cent. against Japan is a protection to them?
It is not; and 1 will deinonstrate clenrly that Government did not for one
moment think of giving them this protection. Political necessity urged:
them to start with this proposition. Sir, we arc obliged to them for
letting us know the telegrums that jassed between the Government of
India and the British Government, These telegrams will demonstrate
clearly that Government never, for u moment, thought about giving this.
5 per cent. protection for this industry. They never thought of such a
thing when they first sent up their budget proposal. Theyv wanted revenue
and they sent up proposals for taxation. When the Home Government
saw that the Government of Indin wanted to raise the cotton import
duty from 11 to 15 per cent., they got funked. They found that it would
practically smash the Lancashire trude with India. Thev wired back to-
say pointing out “firstly there is n probability that such addition to duty
would be likely to raise the price of goods in Indm itself; that was the first
point they urged, that is, from the consumer’s point of view they did not
like to raise the duty up to 15 per cent."”” Then they said that such
raising of the duty would be “‘to the great detriment of the poorer classes
generally in that country, and secondly. addition to duty would have a
disastrous effect here at this moment—an effect which the Cabinet feels
.gure that you and your Leglslature do not desire to create''. At this

. moment when there is talk of Round Table Conference and
conferences of all sorts, they were afraid that, if you penalised
Lancashire by raising the duty from 11 to 15 per cent., you would be
creating an atmosphere in that country which would be detrimental to
vour interests. The whole thlng was there. There was no protection to
Bombay. They wanted to raise the duty to 15 per cent. because they
wanted revenue. I do not believe there was any protection in it. I do-
not believe that at all. When the telegram came here, they found them-
selves in a hole. They must have passed sleepless nights as to what
they should do to pacify the British people, particularlv Lancashire. Then
‘they thought, “*Ah, the Bombay mills want protection”’.
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Mr, Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
madan Rural): Not Bombay. It is the mill industry.

Mr. A. H. Ghuznavi: The rest of India did not want that protection.
Mr. R, 8. Sarma (Bengul: Nominated Non-Official): How?

Mr. A. H. Ghugnavi: I am not giving way. Then they said, ‘‘We par-
ticularly appreciate the telegram from the British Cabinet’’. Formerly
the communication used to come from the Secretary of State; now we
have got it from the Cabinet. (An Honourable Member: ‘‘Dominion
Status in action.”’) It has not come yet. Then they said this: ‘‘Well,
we are anxious to have more revenue and the tariff duty is the only
source of our revenue. We are afraid we cannot reduce it from 15 to 11.
We will suggest one thing, and that is we shall propose¢ an additional 5
per cent. on non-British goods. But the difficulty will be lest it should
be misunderstood as Imperial Preference. Well, we shall do one thing.
We shall take the House into our confidence and tell them in what a
serious plight the Bombay mill industry is, and in the interest of the mill
industry, it is for them to accept it or not. If they throw it out, we shall not
certify it. The Bombay industry needs an immediate injection as it were
of camphor or strychnine to keep it alive. They have been telling us that
the Bombay industry has been in a very bad plight for the last six months."’
Now, Sir, if this was so, I ask, ‘““Why did you not bring in this Bill three
months before? Why did you not introduce this in January? Then we
would have trusted in your sincerity to help the Bombay industry’’. Even
when vou sent in your first proposals, you never mentioned about this §
per cent. It is after you had got a telegram from the other side that
thev would revolt if vou did not do something for their protection, that
vou suggested this additional 5 per cent. on non-British goods. Now, the
point is this. Thev were finding great difficulty in competing with Japan.
My friends here say that Bombay has been utterly inefficient in its
management. In Lancashire too thev have been utterly inefficient in
their management. They found that the Indian mnarket was heing daily
captured, as against Lancashire, by Japan. Naturally they were very
much annoved, and thev were told, ‘‘Look here, if we get the Assembly
to pass this 5 per cent., this will give you real protection as against
Japan.’”’ But what is the guarantee that Japan will not raise her price
and still dump in the Indian market? Tt will cost the consumer an anna
per head more forr each picce of cloth that he will have to buy. 8ir, I
do not like to repeat here the history of how the hand-loom industry was
snatched away from this countrv in the interest of Lancashire. Tt was
when you, gentlemen, came to this country

Mr. President: Order, order.

Mr. A, H. Ghuznavi: . . . . when the handloom industry was
flourishing here, and we could produce all the wearing apparel necessary
to cover our nakedness. Gradually, in the interests of Lancashire, you
have killed the handloom induetrv in India. Now. vou are conspiring
with the Bombay millowners to kill the handloom industry which we have
revived in 1905. Sir, in the good old days, Bengal used to take the lead
in all matters. That great man, Mr. Gokhale, who was a Member of the
Imperial Council in 1905, addressing His Excellency Lord Curzon said:

“My Lord, what Bengal thinks today, the rest of India will think tomorrow.
Pacify Bengal and the rest of India will be pacified.”
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Now, the tables are turned. Pacify half a dozen mill magnates of
Bombay, and the rest of India will be pacified.

Then, Sir, explaining the other day, the Honourable the Finance Mem-
ber said to this House that, in practice, all the Dominions had introduced
a system of tariffis which did give very substantial preference to British
goods. That was one of the arguments why we should also concede this
tariff. In Australia the difference between the general and the preferen-
tial tarif was 15 per cent., and so on and so forth. S8ir, we have not
vet got Dominion Status. When we have got that, we shall know that
you and we are the same, and we will give you all the preference you
want. Sir, in this connection, before 1 proceed to show that this protec-
tion will not help Bomnbay, I will rcad only one sentence from the speech
which was delivered the other day by my friend, Mr. Devi Prasad
Khaitan. As President of the Indian Chamber of Commerce, he said:

“The only way by which the troubles could be overcome (referring to the Bombay
troubles) is to provide a scheme by which the Bombay cotton mills could be enabled to

take to finer counts.”
I hope my Bombay friends will take that advice. That is their trouble.
They should also take into account what he says further on:

“This can only happen if adequate protection is also given against Lancashire. If
Tancashire is not brought within the scheme, it is impossible to devise any means by
which our industry can stand. The figures that I have given you bring forth ¢he
matter so clearly that I think any further argument is not necessary. As I understand
the Government’s scheme, I have come to the deliberate conclusion that, under cover of
offering protection to the Indian cotton mill industry, what really is being done is to
give protection to Larcashire at the expense of India, against the other countries of

the world.”

I will repeat this sentence for the benefit of my Honourable friend
Mr. Mody once again: This is a protection, under cover of offering pro-
tection to the Indian cotton mill industry, to Lancashire alone and nobody
else.

Sir, before we can proceed further, I desire to say that it will be
desirable for this House to know what is the real trouble which this
Bombay cotton industry is suffering from.

Mr. President: Is it the same thing that Diwan Chaman Lall has
already said ¢

Mr. A. H. Ghuznavi: No, Sir; I have got something different. Sir, the
Bombay cotton mill industry was originally started and built up entirely
for export trade. China was their biggest market for buying their yarns,
and East Africa was their biggest market for selling their sheeting cloth.
I hope my Honourable friend Mr. Mody will not contradict me when I
say this. They used to have a roaring trade with China in their yarns.
Never for a moment did, they apply their mind to capture the Indian trade.
Never for a moment were they patriotic and never for a moment did it
strike them that it was their first duty to make apparel which their Indian
brethren would purchase. No, they only wanted to make money. No
patriotism and nothing was of any account so long as they could make
money. 8o, they were having a very good trade with China and they
were very happy. Afterwards several mills throughout the country were
started, but they could not compete with Bomhay for the simple reason
that Bombay had a port, and so they could not compete in the export
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trade. If Ahmedabad mills wanted to send their yarns to China, they had
to send them on to Bombay. They had to pay the railway freight to
Bombay and again pay freight from Bombay to China. Of course, Bombay
could undersell them. But besides Bombay, the rest of the mills then
concentrated their attention on supplying the Indian market, and they
have been doing it successfully. China so long was in deep slumber and
they were having their supply from the Bombay magnates.

Mr, President: That is very old history..

Mr. A. H. Ghuznavi: That is the trouble. I will come to the point
just in two minutes. They have now 70 mills in China. (An Honourable
Member: ‘‘Have they?') Yes, they have. They said to our Bombay
friends, ‘“We wish you good bye’’. And the result is that Bombay has
lost the China trade entirely. How will you protect them by giving pro-
tection? If my Honourable friends from Bombay want to get out of this
hole, they will have to find out some other hole in some other place to
capture their export trade in yarns. So far as yarn is concerned, the
Bombay magnates have not captured the Indian trade in yarn. On the
other hand the Indian trade has been captured by other mills. Where
are they going to sell their yurn? Not to China. The same applies to
sheeting in the East African trade. Japan used to import her sheetings
from Japan to Bombay first and then export them from Bombay to East
African ports and so forth, because Japan then did not have her own steam-
ships plying direct. Therefore my Honourable friends in Bombay had an
advantage over Japan which had to pay freight from Japan to Bomnbay and
then from Bombay to East Africa. The Bombay mills used to ship their
own goods from Bombay direct to East Africa and therefore they could
undersell them. Now, Japan, instead of importing the sheetings first to
Bombay and then re-shipping them to East Africa, is sending them direct
to East Africa. So there also they have lost the East African trade.
They cannot compete. How could they fail to compete? What is the
distance between Japan and Euast Africa and the distance between Bombay
and East Africa? They pay less freight from Bombay and still they
cannot compete with Japan. Then they come here with the beggar's bowl
and say that we should give protection to them. Well, Sir, in 1927 a
Committee was appointed to go into these matters of Bombay trouble.
It was called the Noyce Committee and we have got the Report of that
Committee—the Indian Tariff Board’s Report. The Tariff Board was
against giving any protection whatsoever on yarns. The Tariff Board was
definite so far as that was concerned. They said, “‘If you give protec-
tion on yarns, that will raise the price of yarns, and thus the handloom
industry will suffer’”” (Hear, hear), and it did suffer as I will show you
presently. The clamour of Bombay millowners, I must say, did not move
the Honourable the Commerce Member to give them any protection at all.
In his mind, I am certain, he is convinced that these Bombay people do
not deserve any protection, do not deserve any sympathy. In his mind
of course he does think so. (An Honourable Member: “How?’’) I will
tell you how he does not like to give protection.” I am sure of that.
(Laughter.) In his mind he does not probably want to give it. In 1927,
in apite of all the pressure put upon him, he would not budge an inch.
He said, ‘‘No, you had better put your house in order first and I am not
going to give you protection and ruin Lancashire’s trade’’. The Bombav
people wanted protection on piece-goods, and this was the attitude of the
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Honourable the Commerce Member in 1927. But, Sir, the difficulties
in India are very great, and this is particularly so with the Finance Mem-
bers of the Government of India. In 1927, Sir, Sir Basil Blackett had a
hobby of going through the Reserve Bank Bill. That was in September,
1927.

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): It had the
sympathy of the Honourable Member.

Mr. A. H. Ghuznavi: Certainly it had. His idea was that, if the
Bombay magnates would help him on to get his Bill through, the mill-
owners’ troubles might be considered. The millowners said: ‘‘Oh yes;
but what about our protection? Give us something in lieu of our assist-
ance’’,

Mr. President: The Honourable Member suggests bargaining on the
part of the Government?

Mr. A. H. Ghuznavi: Yes, Sir.

Mr. President: That is not proper.

Mr. A. H. Ghuznavi: Then, I will not suggest it, Sir.

Sir Hugh Oocke (Bombay: European): Was it a dream?

Mr. A. H. Ghuznavi: So, Sir, Sir Basil Blackett said ‘‘It is not in my
hands’’.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): May I ask the Honourable Member if he would disclose the source
of his information. All I can say is it sounds to me very like a dream.
The facts must Lhave been known if they were as stated, and they are not
known to me.

Mr. A, H. Ghugnavi: It is only my inference. (Laughter.)
Mr. Fazal Ibrahim Rahimtulla: Was it your inference or information?

Sir Darcy Lindsay (Bengal: European): The Honourable Member
should not waste the time of the House on inference.

Mr. A. H. Ghuznavi: However, Sir, the Honourable Member, in spite
of the Taritf Board's Report not to give any protection on yarn. five per
cent. duty on yarns was iinposed. Before I deal with that portion again,
I will say that, by imposing this 5 per cent. protective duty on yarns ngain,
he is putting 70 lakhs of weavers into trouble, of which B0 lakhs are
Mussalmans. (Hear, hear), and by doing that, he is trying to ruin the
handloom industry.

Mr. President: How many Mussalmans? 75 per cent.?
Mr. A. H. Ghuznavi: 50 lakhs are Mussalmans out of 70 lakhs of

weavers.
Mr. President: More than 70 per cent.
Mr. A. H, Ghuznavi: Yes, Sir.
Mr. President: A very substantial representation.
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Mr. A, H. Ghuznavi: A very good representation in losses! By doing
that the worst sufferers are my friends in Bihar and also the Mussalmans.
in Bengal. :

Dr. A. Suhrawardy (Burdwan and Presidency Divisions: Muhammad-
an Rural): The Momands?

Mr. A, H. Ghuznavi: We are the worst sufferers, and in Madras also
the handloom weavers suffer.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Does the Honourable Member mean to say that the Mus-
salmans in Bengal are all weavers?

Mr. A. H. Ghuznavi: I would not be ashamed of that. Instead of
loafing about, it is better to be in some trade. Bir, Japan used to pro-
vide these handloom weavers with yarn, because the yarn which our
friends from Bombay provided them with did not suit them at all. They
preferred to buy Jupanese yarn to buying the yarn supplied by the
Bombay millowners. You imposed an additional duty of 6 per cent.,
with the result that, in two years, the handloom industry, which was
supplying you to the tune of 23 per cent. of your cloths, was paralysed
and this duty has affected that community and their trade by raising the
duty on yarn.

Mr. M. A. Jinnah (Bombay Citv: Muhammadan Urban): This Bill
will help them now. .

Mr. A. H. Ghuznavi: It will not. Pardon me for saying so. I will
show how it will not. .

Mr. M. A, Jinnah: It will.

Mr, A. H. Ghuznavi: As a matter of fact, the price will rise. Mr.
Jinnah, this is not a High Court where you are addressing the Judges.

Mr. President: Order, order.

Mr. A, H. Ghuznavi: The Honourable Member is not addressing &
High Court in a criminal case. He is addressing the commercial
people

Mr, M. A, Jinnah: All that I wished to point out to the Honourable
Member was this, that whatever injury the first Tariff Bill may have
caused to the handloom industry, this Bill is advantageous to them. That
is all I wish to say.

Mr. A. H., Ghuznavi: With all the respect that I have for my Honour-
able friend, I must say that this Bill will add further trouble, and I will
demonstrate it. From the figures I will show that the industry is going
down for raising the 5 per cent. duty on Japanese yarns. You are intro-
ducing that thing for another three years again now. This Bill contains
that. You want them to impose that duty again for another three years.
They were not content with imposing it for.two years, but they -want
another three years without investigating how far, by the imposition of
that duty, the handloom weavers have been made to suffer. The hand-
loom weavers’ lot is a bad lot and nobody seems to care for them. Sir,
my Honoursble friend, Mr. Neogy, in opposing that Bill in 1927 said:

“T was particularly reminded of .the remarks made by the Tarift Board that it is not

& cage merely of competition with Japan so far as the Bombay mills are concerned, but
it is also & competition from places outside Bombay.’’ ‘
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That also has got to be taken into consideration. He also said:

“We might be landing ourselves in difficulty because a time might come when the
Bombay mill industry might ask for protection against the rest of India.”

He was quite right. The time will be coming for getting this protec-

tion, and they will be encouraged to come forward at the next Assembly
for protection against Ahmedabad and the rest of India.

Mr. Pregident: The Honourable Member must reserve some observations
for the last stage.

Mr. A. H. Ghuznavi: I have not made my case quite clear yet. I
shall require at least another hour if you will permit me.

Mr. President: The Leader of the Honourable Member’s Party had told
me that he would ask his friends to be as brief as possible.

Mr. A, H. Ghuznavi: I do not know that, but I think I have been
making only relevant observations in this matter.

Sir, my friend Mr. Mody will not deny that the Indian cotton mills
produce three classes of goods, (1) bleached or white, (2) coloured, and
(8) greys. I will take the period between 1927-28 when they had not that
strike, and I will not weary the House by quoting from Hardy's Report,
but will only refer to the page so that Mr. Mody may not say that this
is a note which I have written myself without any authority. Let us take
the first class of goods, i.e., bleached or white:

Imports into India from (page 57 and Table 31)—
The United Kingdem . . . . . « 527 million yards.
Japan . . . . . . . . . . 6 ' v

and they want to impose & 5 per cent. additiona] duty against Japan not

to export that 6 million yards only to compete with 527 million yards sent
by Lancashire.

Imports frcm the Netherlands . . . . . . . 8 million yards,
» »»  Bwilzerland . . . . . .12 »» »
. w  Other countries . . . . . . . 3

” ”

Bo they want to shut their door to all other countries except the
United Kingdom, who only export to India 29 million yards as against 527
millions exported by Lancashire,

Mr. President: I hope the Honourable Member will now try to finish
as soon as possible.

Mr. A. H. Ghuznavi: I am afraid I cannot finish before another hour.
This is & subject which I have carefully studied, and unless you give me
another hour, 1 will not be able to finish it. I can assure you that no
other Member from my party will speak. .

Mr. Anwar-ul-Azim (Chittagong Division: Muhammadan Rursl): I
should like to say something

Mr. A. H. Ghusnavi: Sir, any ordinary man who is not blind will see
that, under this protective duty of 5 per cent., the price is bound to go
up;, and the consumers will have to bear the burden. Who are the con-
sumers of this class of goods? The poor people. What do they get ae
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their income? Four rupees per head per month; and do you know what
more they will have to pay by the imposition of this extra 5 per cent.? One
anna per piece of cloth that they will have to buy. Then, Sir, colqux:erl
goods (p. 65). Production in India, Bombay in perticular, 579 million
yards, and sdding the production of the rest of India it is 700 million yards.
As against this, the imports from the United Kingdom, 364 millions or 72
per cent.  Continent 87 millions or 74 per cent., Japan 103 millions or 20}
per cent. Now, Bir, the House will bear in mind that the imported coloured
goods are of finer counts. The imported coloured goods are of finer counts.

Mr, President: The Honourable Member must not repeat.

Mr, A. H. Ghuznavi: Therefore, Lancashire competition is with Japan.
The Indian mills do not and cannot produce goods of these finer counts
and we have entirely to depend for these finer counts in our import trade.
This 5 per cent. extra protective duty, therefore, will eliminate Japan's
competition with Lancashire in India, and the consumer will have to pay
a higher price. To my Muslim friends, I may say that they will suffer
most in regard to the lungi trade. Lungis are not at all made in India,
except in Burma.

Mr. Vidya Sagar Pandya: Also in Madras.
Mr, A, H, Ghuznavi: Very little in Madras.

Mr. Vidya Sagar Pandya: They are made in Madras and exported to
Burma.,

Mr, A, H, Ghuznavi: I have got the figures here, but I do not want
to weary the House. Lungig are mostly used by the Mussalmang in
Bengal, the Punjab and Bihar. They are exported to this country (p. 66);
Holland 9 millions, United Kingdom 9 millions, Netherlands 2 millions—
altogether 20 millions. The imposition of this extra 5 per cent. duty will
raise the price of lungis by 5 per cent. If Holland is driven out as a result
of this protective duty, the price of the lung#s is bound to go up.

Then, Sir, the grey goods. These may be classified as under. First,
Khadi. The Indian production is only 5 per cent. No import from Japan,
and therefore no cornpetition from Japan. Drills and Jins. Hardy's Report
shows that Indian mills can hold their own against the Japanese imports,
which are now reduced to a negligible quantity. Sheetings and ‘T
cloths which Bombay used to produce on an extensive scale and export to
East Africa, which trade they have now lost. This protection will not
bring back their export trade. Printers and tent cloth. There are no im-
ports at all. Chaddars: no imports from Japan. Dhotis, sheetings and
longcloth; more than 75 per cent. of the Indian output is under 25 counts.
In respect of dhotis, I.ancashire competes more severely than Japan with
India. That I have shown already by what Lancashire sends out and what
Japan sends out, particularly in counts between 30 and 40. Bhirtings.
From Mr. Hardy’s Report, one sees that Japan has gained at the cost of
Lancashire. Now, Sir, these duties, 4 per cent. for revenue purposes and
5 per cent. as protective duty, will make the price of yarns go up in
sympathy with the prices of piece-goods.

There is another matter, and that is, Japan is the biggest importer of
raw Indian cotton inasmuch as she consumes 40 to 50 per cent. of the
total Indian export and the United Kingdom consumes only 5 per cent.
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If Japan retaliates, the Indian cotton market will be in difficulty and what
does it mean? Again the poor cultivators. The question again comes im
of the poor man of the country. They will not be able to sell their cotton
at a higher price than they do to Japan.

Then the pig iron. . .. ...

Mr. President: Is there any chance of the Honourable Member finishing
by 2 o’clock?

Mr. A. H. Ghuznavi: I should like to have a little more time. I will
finigsh it in another 20 minutes. I can come back after lunch and finish.

Mr, President: If the Honourable Member promises to finish within 20
minutes, I will adjourn.

Mr. A. H. Ghuznavi: Yes, I do.
Mr. President: The House stands adjourned till 8 o’clock.
The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch-at Three of the Clock, Mr.
President in the Chair.

Mr. A, H. Ghuznavi: The point I was dealing with when the House
adjourned for Lunch was with regard to Indian pig iron. Japan
takes Indian pig iron to the tune of 70 to 80 per cent. of the
fotal export. On the last occasion when a 5 per cent. duty was imposed
on cotton yarn, Japan contemplated retaliating by withholding her purchase
of pig iron, but eventually she did not take that step. Before I proceed,
8ir, I want to place before this House what an impartial critic has =aid
about this protective duty. He is not a Mussalman, he is not a Hindu,
he is not a Bombay man.

Mr. Fazal Ibrahim Rahimtulla: Not a Bombay man?
Mr, President: Then, how can he be impartial? (Laughter.)

Mr. A. H. Ghuznavl: It is the Statesman of Caleutta. The Statesman
of Calcutta, commenting on this duty in a recent editorial, said:

“The millions of Indians who suffer from these accumulated duties and get no
recompense have long been waiting for a voice to tell their wrongs, and they have
seemed to wait in vain so far as their representatives in the Assembly were concerned.’”

Then the paper said:

“We do not adopt the languaze of Mr. Chaman Lall about the ‘third generation of
incompetents’ running the Bombav mills, baut we are wholly with him when he says,
‘‘Every poor man whn wears a dhofi or a shirt will have to pay more for this Bill”’.
There never was a measure which was more clearly an endowment, of incompetent direc.-
tion and ridiculous finance or one that levied more directly a heavy tax upon every

member of the community to bolster up an industry that would prosper were it properly
managed.” '

Commenting on the speech of Sir George Rainy, it said:
*‘8ir George Rainy said that ‘Government approached the question from the point

of view of giving effect to the declared policy of discriminating protection with due
regard to the interests of the consumer and benefit to the industry.’ We should like
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to take Sir George Rainy, line by line, through the Bill, and get him to point ont the
provision which has ‘due regard to the interests of the consumer’. Phrases of that
kind have become hackneyed in these debates. They drop from the lips of Ministers
unconscious that they have no meaning and have long ceased to deceive anybody. The
consumer will pay every one per vent. of the new duties and will pay it not only upon
foreign cloths but upon indizenous manufactures. Both S8ir George Schuster and Sir
George Rainy defend the new duties as necessary for revenue purposes. If they prove
revenue producing, they will fail to give the protection for which Bombay clamours,
and if they prove protective, the revenue will not be raised.”

Sir, my Honourable friend Sir George Rainy, while introducing the Cotton
Tariff Bill in 1927, told us that it was necessary to give Bombay protec-
tion on yarns, because labour conditions in Japan were unequal as com-
pared with India, inasmuch as women and children were employed at night.
He now comes before the House to give the same protection to yarns for
another three years with another story. This time, not Japan but China.
He says, labour conditions in China are unequal as compared with India,
and therefore he wants this protection to be extended for another three
years. I have no doubt after this, next time, if he is in this present office,
be will come with another story—that labour conditions are unequal in
Timbuectoo, and therefore he wants the extension of this 5 per cent. tariff
on yarn for another three years. Sir, he pointed out to this House the
enormous imports from China of yarn, and he said that had to be stopped,
and that is why he wants this protection to be extended for another
three years. But he has not told us the reason for that enormous import.
The reasons are these. After the strike in Bombay, the mills were shut
up. If the Chinese had not sent their yarn, just imagine what would have
been the consequence in India to the handloom trade. China took advant-
age of the strike and dumped their yarn into the Indian market. If the
Bombay mills continue their manufacture, I am certain the Indian market
can very well compete with China in the cotton yarn trade. Then, Sir,
our friends, the Bombay millowners, want us to give them this protection.

Mr. Fazal Ibrahim Rahimtulla: Question.

Mr. A. H. Ghuznavi: Particularly Bombay; other parts do not require it.
Mr. Fazal Ibrahfm Rahimtulla: Question.

Mr. A. H. Ghuznavi: Read what Sir George Rainy has said.

Mr. Fazal Ibrahim Rahimtulla: Oh! yes, I have read it.

Mr. A. H. Ghuznavi: Sir, as I have shown, the trouble is due to the
loss of trade with Chiua in yarn and to the loss of trade with East Africa in

sheeting.

‘In 1905, Sir, when the Swadeshi movement was ushered in in India,
particularly in Bengal, as a protest against the partition of Bengal, the
Bengal people, as a whole, refused to buy Lancashire goods, and they
appealed to the Bombay cotton millowners to come to their rescue. From
1905 to 1915 let us see how we were treated by the Bombay millowners
for our patriotism. In 1905, during the Swadeshi period, when the hand-
loom industry was almost extinct, that industry was again revived. We
appealed to Bombay to come to our help. We knew that they were not
then in a position to supply the whole demand that India made upon
Bombay, but still we thought that they would do what they could to help
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us and give us relief. But what did they do? They raised their prices
by four tinres the ruling prices. They sold their goods at a huge profit.
Not satisfied with that, they bought up all the Japanese cotton goods that
were in the market, tore off the front portion of the first yard, marked
them as ‘‘Made in India’’ (Cries of ‘‘Shame’’), and sold them to the Bengal
market at four times the price. (An Honourable Member: ‘‘Is it so’’?)
Yes, it is 80; I am quite certain about it. I can give you figures if you like.
Not only that, Sir. They conspired with Lancashire and Japan. (A4n
Honourable Member: ‘*Shame.’’) Not satisfied with this even, what more
did they do? They wrote back to Lancushire and Japun asking. the
manufucturers there to send out to Bombay unfinished goods, because if
they got finished goods in Bombay, they would not be able to pass them
oft as Indian goods in the Indian market, and so they wrote to their manu-
facturers in Lancashirc and Japan to send out to Bombay unfinished
goods. The millowners in Bombay asked the Japan and Lancashire manu-
facturers to send out to Bombay rough and unfinished goods as much as
they could. J.ancashire began to send out to Eombay rough and unfinished
goods; Japan also took the fullest advantage of our patriotism. The
Boinbay millowners received all those rough and unfinirshed goods; they
fmished them well in their mills in Bombay, and sold thenr to us in Bengal
at four times the price at which they had bought the goods. Now, I ask
my friends, the Bombay millowners, I ask them in all seriousness, what
right have you to come with a beggar's bowl today before us and ask for
protection of your mill industry? What did you do with that enormous
amount of money that you made, not honestly, but I must say dishonestly,
from the Indian market? Where has that money gone to? Of course,
I know where it has gone, The hereditary Managing Agents made
enormous commissions in buying and selling those goods. Then lest they
should be tackled by their shareholders—the hereditary managing agency
system is a peculiar system which does not exist in any other part of
India,—they gave huge dividends to their shareholders, without even think-
ing for a moment that that was the time when they should put their money
into their concerns and make them up-to-date and tackle the question
of meeting the demand from the Indian market as a whole. If the
Bombay millowners had put all that money into their mills at that timre,
if they had tackled the Indian market, if they had gone on producing finer
counts, today Lancashire and Japan would have been kicked out of India
in toto. But, Bir, they did nothing of the kind. The Managing Agents
made their piles; they went on enjoying all the expensive cifars; they went
on enjoying the Turf of Bombay and Calcutta; and they went on enjoying
themselves in that salubrious climate, where they have built their palaces
and mansions and villas, in France. They never looked info their business.
They left it to their employees, and when the rainy day has comre, they
come to us with a beggar’s bowl and say to ns ‘“Give us protection’’.

Dr. A. Suhrawardy: Rainy day or Sir George Rainy? (Laughter.)

Mr. A, H, Ghusnavi: Even then, Sir, they will have our sympathy
{Hear, hear.) They treated us very badly indeed, but we are willing to
give them support, but not support of the kind that they want. This is
not support to them, this is support to Lancashire. This is not going to
help them at all; they are blind and they will not see it. But before we
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give our Bombay nrillowners the support, and show them the way by which
they can again get back to their former condition of prosperity, they must
give us a clear answer to all the indictments that have been passed by the
various Committees that sat upon them to inquire. They should explain
their conduct before the Tribunal of this House; they should explain to us
as to what they have done to rectify the various defects that have been
pointed out to them. I ask them, 8ir, not to conspire with the Treasury
Benches. (An Honourable Member from the Independent Benches:
‘“Hear, hear.’’) I ask them, Sir, not to conspire with the Treasuzry
Benches, not to force us to give them the so-called relief, the result of
which they will realise to their cost afterwards, but I ask them, to come
back to us like good boys and give us the undertaking that they will be in
a position to carry out the necessary reforms to enable them to tide over
their difficulties. Then and then only will we suggest to them the
remedies.

Sir, my Bombay friends will have to admit that this depression com-
menced in the year 1928, What was the first cause of the depression?
Gambling in the cotton trade, gambling in the cotton market in 1922,
has really been the first cause. My friends gambled more than the mills
paid them, and they made their mills suffer heavily on that account.
Their huge gambling in cotton, their attempt to corner cotton in 1922, in
which they suffered irrecoverable losses, all these have been written down
in the books of their mills, although they were really losses due to the
personal speculations of the Managing Agents. That is the first indict-
ment, and for that I have some authority which will speak for itself. I
am' not speaking without authority.

The next cause is this, Sir. They conspired with Japan and Lancashire
during the Swadeshi time; that is between 1905 and 1910, and theyv did
not seize the opportunity to capture the Indian market. Had you done so,
you could have enjoved the expensive cigars and your villas in France;
you could have captured the Indian market. and it coming before us with
a beggar’s bowl in hand for protection, you :

Maulvi Muhammad Yakub: Sir, is the Honourable Member in order in
addressing the Honourable Member directly?

Mr. A. H. Ghuznavi: I am addressing the Chair. I am not addressing
the Honourable Members.

Maulvi Muhammad Yakub: The President has no villas in France.

Mr. A. H. Ghuznavi: Sir, you are charged with putting into your
pockets (Laughter) as Managing Agents enormous sums of money by way
of commissions on sales and purchases alone. You have been utterly
negligent of your duties as Managing Agents in respect of your shareholders.

Maulvi Muhammad Yakub: Is the Honourable Member in order in
making such remarks against the Chair?

Mr. A. H. Ghuznavi: To keep your managing agency intact and to
avoid unpleasant inquiry into your nranggement, you paid unduly high
dividends. During the boom period, if you had taken large sums of money
into your reserve, as every prudent managing agent would have done, that
would have come to your assistance today. During the boom period your
over oapitalisation has contributed to accemtuate- the depression. - Serious
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defects have been found in the managing agency system. Undue conser-
vatism and lack of initiative have contributed materially to this depres-
sion, The real cause of your trouble is the loss of the China trade in
yarn and that export trade you cannot get back unless you can get hold of
some other ports, not by protective duty.

Mr. President: Order, order. It is too much for the Chair. The
Honourable Member must know how to keep to his word.

Mr. A. H. Ghuznavi: I will take only two or three minutes more. The
increasing competition of Ahmedabad and other centres is another cause
of the present depression. Your difficulty is of a cyclic character and is
not of a permanent naturs, The depression due to the loss of the China
yarn trade may be regarded as permanent. As regards the utter inefficiency
of your management, I will only refer you to page 209, paragraph 41, and
page 211, paras. 70, 71, 76 and 77 of the Report of the Indian Tariff Board.
8ir, the unusual haste in passing an Act of this kind is to my mind not
right. I thought the Government had a lesson when they passed the great
Sarda Act. I therefore say that hasty legislation is always unsafe and
should not be resorted to. The Finance Member is not in the House now.
He said, in his speech the other day, that it is for us to decide whether we
agree to this protection. Do I understand from what he said that he meant
that the official block is not going to take part in that decision? If that
is not 8o, then what is the point in saying, *‘It is for you to decide’’. 8o
far as the official block is concerned, they have already decided. If they
leave the matter to the non-official Benches to decide, I have no grievance.

I hope I have made my case very clear before this House. First I have
made out .o

Mr, President: Order, order.

Dr. L. K. Hyder (Agra Division: Muhammadan Rural): Mr, President,
I have listened to very long speeches on this Bill. The temptation in
my way is strong that I should also deliver a long speech, but let me
say at the outset that I do not propose to yield to that very very strong
temptation. I shall take up only a few points to illustrate the principles
of the Bill. When the principle of the Bill has been obscured so much,
I think it is right and proper that we must bring it out again. What is
the principle of the Bill? Simply this, that we wish to give discriminat-
ing protection to a national industry.

Mr. A. H. Ghuznavi: Question.

Dr. L. K. Hyder: My friend questions that I will give him an
answer. This industry is of importance if we look at the totality of national
interests, in which are included these factors—the purchaser, the consumer,
the exchequer and the worker. If you consider all these interests, then
I submit this industry is of national importance. And the question that
we have to decide is, is it in need of protection? As this thing has been
questioned, I have in my hand, Sir. a book which shows the value of
the exports of cotton piece-goods sent from Japan to foreign countries
during the period of 1918 to 1925. I do not propose to read out this
formidable array of figures, but as I look at the figures and the.countries
to which Japan exports, the following catch my eye; China, Kores,
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Hongkong, British India. As I come down the list of these countries,
I find them in this order of magnitude: First and foremost is China and
second is British India. What, Sir, js the principle of the Bill? It is
that a national industry should be protected- And this is the deluge of
goods that has descended upon British India from Japan. The total
value of piece-goods sent to British India during the years 1916 to 1925
was as follows:

1916 . . . . . . . . 10 million yer,
1917 . . . . . . . .18, ”
o8 . . . . . . . . B85 ”
1910 . . . . . . . .2 ”
1920 . B & A "
12 . . . L .30, o,
1922 . . . . . . . . 33 ”
1923 . . . . . .88,
1004 . . . . . . . . 46 ” ”
1926 . . . . . . 70

” ”

In the face of these values of goods that come to British India, still
it is being asked, does this industry need protection or does it not? I have
placed these figures before the House so that Members might come to
a right decision whether, in view of these figures, there can still remain
any manner of doubt about the need for protection which this industry
requires. Certain hard things have been said about the people who manage
our industries. One of them is that they have squandered too much
in dividends and that they ought to have kept it for the lean period. But
when I compare what was distributed in Japan with what was dis-
tributed in British India, there is not much to choose, and if this House
finds any consolation in them, I will give them the figures.

Mr. A, H. Ghuznavi: But Japan does not go with the beggar’'s bowl.

Dr. L. K, Hyder: My friend says Jupan does not go with the beggar’s
bowl. He is quite ignorant of the happenings in Japan. What happened
in Japan was this. In the first place, they secured the home market
entirely for themselves behind the wall of protection. In the second
place, from behind that wall of protection they invaded the markets of
other countries. That is what is happening in J apan, and I would ask
my friend to think over it for himself whether it is the beggar’s bowl
or something else.

Sir, I was going to touch upon the point that our industrialists have
squandered what they ought to have conserved. In Bombay the dividends
were at this rate:

In 1917 at the rate of 22°2 per cent.

In 1918 " 287 »”
In 1919 » 401 »”»
In 1920 ” 352 ”
In 1921 ) 30 ”
In 1922 " 604 "
Tn 1923 ” 40 ”
In 1024 » 32 ”

In 1925 ”» 22 »”
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With regard to Japan, I will give double figures for each year, for the
first half and the second half of each year:
First half.  Second half.

1017 . N . . . 2965 372

1818 . . . . . . 8634 39°79
1919 . . . . . . 3892 4480
1920 . . . . . . 4065 1431
1921 . . . . . . 1235 1097
1922 . . . . . . 1732 1472
1923 . . . . . . 1268 6-36
1924 | . . . . . 1025 10-39
1926 . . . . . . 1003 7'89

If you compare them and look at them, there is nothing much to choose

between them.

Then, it bas been said that the Bombay Industry is heavily over-
capitalised. 1 have worked out, that the average capitalization per
spindle in Bombay is Rs. 42'2, and in Japan it is 56'67 yen, which is
equivalent, at the rate of 100 yen to Rs. 132, to an average capitalization
of Rs. 74'8 per spindle. That is the story about the over-capitalization,
about which so much point has been made. I must admit, Sir, that we have
undoubtedly certain defects, and I have been thinking over this matter
to find out why it is that a country, which grows no cotton but imports
it and a country which imports so much cotton and turns it into piece-
goods in such quantities for export, is able to undersell us. Well, Sir,
the answer to that question, so far as the material aspect of it is concerned,
is in one word, namely, that they are highly organised. So far as the
psychological aspect of the matter is concerned, the answer also is in
one word, namely, it is their ambition to expand at the cost of our
country. The principle of this Bill is that they shall not expand, at our
cost, nor shall they expand at the cost of any constituent member of the
British Commonwealth of Nations. That, Sir, is the principle of the Bill
which commends itself to this side of the House- 1t is true that the
Japanese cotton industry suffered a heavy set-back. About one-fifth of
their spindlage was destroyed by the earthquake of 1928, but they set
about it and in 1924 they had more than made good, and from that time
they have expanded and expanded.

Now, if we look at their crganisation, whether it is in the matter of the
purchase of the raw material or otherwise, you will find that 80 per cent.
of the cotton which comes into Japan, comes from a close combine of
three companies, one of which is working in our country. Now, it is
not a pleasant fact for me to mention that the cotton which is grown on
the vast and varied plains of Hindustan should be shipped by a Japanese
Company to the United Kingdom. That is not a fact of which my friends
on my left or the group to which I belong are at all proud, namely, that
this cotton, which grows in India, should be shipped to another part of
the British Empire from a country within the British Empire by a non-
British concern. It is not a fact on which I would like to dwell. Although
T must say that it goes against the grain, still ag a British subject T have
got to take notice of the fact that one huge concern the Nippon Menkwa
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Trading Company is shipping cotton to the United Kingdom. Our
merchaute—Indian or English—perhaps, what shall 1 say? (An Honour-
ahle Mcmber: ‘‘lncompetent.’’) (Another Honourable Member: ‘‘Un.-
patriotic.”’) I shall not say anything. Let them take note of these facts.
I will leave them at that. As regards localization, it is true that the
Japunese people are in the same difficulty as we are, but they are gradually
working their way through out of these dificulties. Their industry also is
localised in Osaka. They are trying to move out of that district of Osaka
and go to another district with equal port fucilities and with cheaper land.
We are still harping upon this thing, and have done nothing go far in
seeing to it that we are not found at the wrong place. We should spread
out in other directions and at different places at which we have got much
greater facilities as regards the cost of the land, raw materials and other
facilities.

Asg regards marketing, Sir, I again find that cotton goods are exported
to the extent of 80 per cent. by a huge combine of these three firms of
which the Nippon Menkwa Company is a very strong member, and they
are exporting cotton goods to Persia. Well, Sir, we are very near Persia.
Geography should lelp us, perhaps ethnography should help us. Com-
mercial intercourse should help us. Still they are working their way up,
while we have done nothing so far.

I desire now to go into another matter, and that is the question of
Imperial Preference. I want to illustrate what I have to say by referring
again and again to the principle of the Bill, namely, of discriminating
protection, and this matter of Imperial Preference comes within this
principle, that where we have nothing to protect, we shall discriminate
as between those with whom we have an infinity of business and those
with whom we have no manner of business whatever. That, Sir, is the
principle of discriminating protection, as applied to the sources from which
the manufactured goods come into this country. Again when we take
into account the case of the consumer, that principle applies, that is, that
he shall not pay very much and he shall not be overburdened to an
extent that is not justified either by the needs of the exchequer or by
the cuse of the producer. That explaing why this duty of 15 per cent.
is there on British goods. Sir, a fear has been expressed that thereby
there shall be created a monopoly. To my mind it appears that there can
be no fear of a monopoly. Monopoly of what? There is always this 20
per cent. and anybody can jump over that barrier of 20 per cent.; so that
there is no monopoly. Again, it was said that prices will rise excessively.
Of this there is not much fear, because if country ‘‘A’" hag displaced
country ‘‘B”’, it can only do so if it undersells country ‘“B’’. On the
general question of Imperial Preference, let me quote, Sir, the very wise
and weighty words of a Commission in which the majority were Indians.
The Report from which I am quoting is the Minute of Dissent signed by
Members who justly occupy a very distinguished place in the public life
of this country. The opening words are:

“We recognise that Imperia] Preference is a means of strengthening the ties amongst
the Commonwealth of Free nations.'

Then sentence No. 2 is this:

“The exchange of trade amenities not in a spirit of bargaining, but as & free gift,
hae the effect of cementing the bonds amongst the free nations forming that Com-
monwealth.””
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Sir, I do not desire to discuss or take into consideration at all the busi-
ness side of this question of Imperial P’reference. But 1 desire to leave
this question of Imperial Preference at these wise and weighty words which
were penned by, and honoured by the signature of, distinguished Indians.
“I'his is what they say again: (An Honourable Member: ‘‘Page please.”)
(Another Honourable Member: ‘‘Names, please.”’) You want names.
‘What is there in a name? I am quoting from page 192. I have already
read the opening words of the chapter on Imperial Preference. Again,
if it becomes a matter of dogma, this is what they say:

“It may well be argued that whilst subscribing to the principle of Imperial Pre-

ference our conclusion lends to the postponement of its application to the time when
‘Indie attains her full status in the Commonwealth.”© (Hear, hear.)

What is it they subscribe to? They subscribe to the principle of Im-
perial Preference. Application is quite different from subscribing to that
principle. We are doing precisely the same thing, namely, that we are
following in the footsteps of these distinguished countrymen of ours, and
:secondly that, apart from this advance in constitutional position of this
-country, tariff-making power is undoubtedly in the hands of this Assembly,
.and this Assembly possesses the right to initiate, to withdraw, to grant or
to vary any measure of Imperial Preference introduced into this Legis-
lature. It is not my intention, and I do not wish tc be drawn into a
polemic because thereby you will kill all the fine things which centre
Tound this proposal. Believing, 8ir, that this principle of discriminating
protection works through and through every clause of this Bill, from
‘these Benches, I desire to give support to this Bill.

8ir Darcy Lindsay: Sir, before commencing to deal with the Bill, I
would like to draw your attention and that of the Members of the House,
to a circular letter that was placed in my hands in the lobby signed by Mr.
Kawaguchi, Agent Japan Spinners’ Association, Osaka, Japan and as
dealing somewhat fully with this matter under discussion. I would not
have drawn particular attention to this document, which I consider to be
in particularly bad form, but it was handed to me by an accredited agent
«r official of the Central Muslim Group. I am quite sure their Leader
could not have been aware of this. (An Honourable Member: ‘‘Who is
that accredited agent?’’) T think he gave his name as Ranbir Singh. He
informed me that he had been instructed by the Secretary of the Central
‘Muslim Group to pass this document round.

Mian Mohammad Shah Nawaz (West Central Punjab: Mubammadan):
T deny that absolutely.

Sir Darcy Lindsay: I think it is most improper of this gentleman,
Mr Kawaguchi, to have circulated any such document in the lobby of
the House to try and secure the votes of the Members of this House. T
think, on the other hand, that by his action he has influenced votes the

otler way.
Mr. President: Then what is the Honourable Member's ceomplaint?
8ir Darcy Lindsay: My complaint is that this document should have

teen passed round in the lobby of the House by the agent of a foreign
country to influence our votes.
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Pandit Nuakantha Dag (Orissa Division: Non-Muhammadan): May
I know if there is any convention that no papers should be distributed by
any officer or clerk of any party?

8ir Darcy Lindsay: It appears to me that that is an incorrect course
to pursue, and that is why I have drawn attention to it.

Now, Bir, the main point at issue, from which some of the speakers
seem to have wandered very far afield, is this question of the 5 per cent.
preference, which it is proposed to give to the Lancashire goods. I do not
think it can be argued that this is really in the nature of Imperial Prefer-
ence. The real reason for this 5 per cent. difference between the foreign
countries and Lancashire is in order not to tax, and unduly tax, the con-
sumer in India. It is & well known fact that Lancashire goods, or a large
proportion of them, are of higher counts than the goods at present being
manufactured in India, and the whole desire of this measure is to give the
Indian mills protection against other countries in order that they shall
better be enabled to start the manufacture of higher counts and compete
with Lancashire herself. I maintain that, at the difference of 15 per cent.
which there will be as against Lancashire, the Indian mills have got every
possibility and every prospect of manufacturing these higher class goods
and selling at a lower rate than Lancashire can import at. But if this
extra 5 per cent. were removed entirely and Japanese goods or Italian
goods were allowed to come into India at the 15 per cent. duty, then I
am very much afraid that the Bombay mills and the mofussil mills would
not stand very much chance of competing in that market.

A good deal has beern said against the Bombay mills, in fact that has
been the whole discussion. These poor unhappy Bombay mills have, to
put it in vulgar parlance, got it in the neck. Now, Sir, at one time I
was under the impression that it was the Bombay mills who are the only
mills that were really suffering. But I have lately, within the past few
months, received information from other soumces, from up-country cen-
tres, that they are feeling the pinch every bit as much as Bombay. There
is this insidious introduction of goods from a country that is able apparently
to spin and weave at a lower cost than we can do, and it is to protect India
against this encroachment that this Bill is introduced. If we look at the
effect of what the measure means, I find that from the United Kingdom
the increase up to 20 per: cent. on grey goods, i.e., 15 per cent. and the
33 annas per pound on grey goods will produce, assuming that the goods
still arrive, additional revenue of 28 lakhs. On other higher count goods at the
15 per cent. duty, the additional duty of 4 per cent. will produce 148 lakhs,
or a total of 176 lakhs. From other countries the additional @ per cent.
will produce 114 lakhs, or a total of 290 lakhs additional revenue, assum-
ing the imports to be the same as in the past. But we well know that,
with these increased duties, the imports will very considerably fall away,
and the Indian mills will come into their own and be able to sell their
production. Take the other figure. If the higher count Lancashire goods
were taxed with this additional 5 per cent. for which it is desired they
shall receive protection, it would produce & further revenue of 185 lakhs,
and the whole of that would fall on the people of the country, and with-
out any particular benefit to the industry of the country. It is on these
grounds that I think this protective measure is most necessary.

Mr. A, H. Ghuznavi: Will it not raise the prices?
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8ir Darcy Lindsay: I do not see how it will raise the prices. Lancashire '
desires to sell her goods and why should she raise her prices? 8he did not
raise the price in the past.

Mr. A. H. Ghuznavi: But you are killing the competition and that is
bound to raise the prices.

8ir Darcy Lindsay: If you talk about competition, there was one matter
that I did not like at all, and that was the attitude of Japan which was
made clear by the disclosure a few days ago by my Honourable friend,
Sir Purshotamdas Thakurdas, who on the 7th March last read out extracts
from a telegram saying:

‘Strong report believed reliable Japan selling cloth heavily, guaranteeing to pay
buyers extra protective duty, if any levied

Then again:

“Also believed Japanese Government may give bounty if duty levied. Reported
7.000 bales business done.”’

That, Sir, is an indication of what Japan will do to wreck the national
4pu.  industry of India. (Hear, hear.)

My Honourable friend, Diwan Chaman Lall, disputed with my Hon-
ourable friend, Mr. Mody, that this was a national industry. My Honour-
able friend, Sir Purshotamdas Thakurdas, however does consider it a
national industry, and so do I, and I am sure that a very large majority
of the Members of this House also do consider it so. Here is an industry
that is using up the cotton grown in your country, is providing your people
with the cloth they wear, is giving employment to many of your people,
and if that is not a national industry, I do not know what is. Are we
going to hand over the national industry to a foreign country? I say, no.
(Interruption.) But unless you accept a measure such as this Bill, your
cause is lost. We have heard a great deal of Bombay and the misdeeds
of Bombay. I know my Honourable friend, Mr. Mody, squirms every
time the expression is used, ‘‘Put your house in order’’. But I will not
treat him so unkindly. I will say to him, Bir, turn over a new leaf,
(Hear, hear.) and adopt new methods. My Group, in giving their support
to this Bill, wish me, in fact my mandate is, to impress very strongly on
my Honourable friend, Mr. Mody, that we do want Bombay to take all
measures that are possible to brmg up the industry into that prosperous
condition we all desire to see it in.

Now, Sir, my Honourable friend, Mr. B. Das, if I understood him
rightly, mentioned the fact that there was no import of Indian cotton
into Lancashire.

Mr. B. Das: Very small.
Mr. A, H, Ghuznavi: Only 5 per cent. of the total export.
8Sir Darcy Lindsay: The figures that I have taken out show that, in

the year 1926-27, the value of Indian cotton imported into the United
Kingdom was 1584 lakhs; in 1927-28, 289 lakhs and in 1928.29, 448 lakhs.

Mr, B. Das: How does it compare with Japan?
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Bir Darcy Lindsay: I am not going into that matter, Sir. But if you
wish to have the figures, I should think it is about a sixth of the total that
is imported by Japan. I only wanted to point out to the Honourable
Member that some of his statements are not always as accurate as we
should like to have them. He is no doubt s very clever engineer. Bus
dealing in cotton he shows ignorance. (An Honourable Member: *‘Put
hig house in order.”’) Yes, 1 wish he would.

Now, my Honourablc friend, Diwan Chaman Lall, went to great length
in referring to what he described as the enormous dividends that were paid
by these wicked Bombay mills or mill agents, and he read from the Tariff
Board’s Report the dividends paid from 1917 to 1925, a period of 9 years,
amounting to 177'9 per cent! This enormous figure, gives, Sir, the
average of 20 per cent. on the paid-up capital of the companies. Now, Sir,
it he had referred to page 141 of the same Report, he would have found that
these dividends, worked out on an original cost of 47 crores, amounted to
80 per cent. only, on an average of 9 per cent. But I want to be fair to
my Honourable friend. (Honourable Members: ‘‘He is not here.’’) Never
mind, in his absence I will be equally fair, and to accept his argument let
us take the depreciated value of the block. This is thirty crores and the
average will work out at 15 per cent. Is that considered such a very extra-
vagant rate of interest to pay to your shareholders? I regret I am not in
agreement with him,

Mr. M. A. Jinnsh: What has happened since 19257

8ir Darcy Lindsay: Nothing, Sir, no dividends at all since 1925. If we
do not accept this measure, and the industry is killed in India—and it
undoubtedly will be, because this peaceful peretration is going to make it
more and more impossible for the mills up-country—Bombay will be killed
in the first instance and the peaceful penetration will proceed up-country—
if this national industry goes, where will my Honourable friend, Diwan
Chaman Lall, be with his workers? His dream, 8ir, of self-government
will- disappear entirely, and we will be at the memncy of this other nation,
who will be able to dictate such prices as they may desire to impose. 8ir,
he made an impassioned appeal on behalf of the starving millions. But to
my mind hé gave his case away when he offered an unholy alliance with
my Honourable friend, Mr. Mody, to support the increased duties if the
mills would give him and his workers 50 per cent. of the profits that they
made by this measure.

Diwan Chaman Lall: Sir, on a point of personal explanation. The
Honourable Member is wrong in two particulars. First of all, I never
asked my Honourable friend, Mr. Mody, to give me 50 per cent. Secondly
I never offered to support him. I merely asked him whether he was pre-
pared to give & guarantee.

8ir Darcy Lindsay: When I say, ‘‘give him’’, that is figuratively speak-
ing. But my Honourable friend appesred to be satisfied that he would
support the measure if my Honourable friend, Mr. ‘Mody. would give him
an agsurance to the effect that, out of these excessive profits, taken from
the millions, taken from the poor people of the country, the workers are
given a share. He would thus be prepsred to sacrifice the masses for the
sake of his .workers. That is what it appeared to me, Sir, to be.

D2
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Sir, there is a good deal in some of the points brought out by my
Honourable friend, Diwan Chaman Lall, and if in this new reconstrue-
tion which we hope my ‘Honourable friend Mr. Mody and his friends
will undertake, they could get Diwan Chaian Lall into their conferences,
it appears to me that, as o leader of labour, he could give a great
deal of help.  Rightly or wrongly, 8ir, 1 have formad the impression that
the mill labour in Tndia is not as efficient. a8 it is in other countries. It
may be perfoctly true, as Diwan Chaman Lall says, that labour is neglected
in  certain directions, If with his assistance, that neglect can be reme.
died and the mills can get 8 hundred per cent work for the hundred per
cent, that they give in wages and comforts, then it appears to me, there
will be greater prosperity for the industry. On the whole, Sir, I com-
mend this measure to the House. I again repeat that, in my view, it
is not, as made out by some of the speakers on the other side, wholly
Imperial Preference. It is not Imperial Preference us such. It is a pre.
forence for ome particular object only, and that is to kecep out the
stranger, and endeavour thereby to assist the Bombay and up-country
mills to improve their manufacture, first of all, in what one might call
the middle counts, and thus remove what is at present the biggest
defect in increasing the selling power of the mills, and later on, they may
go even to finer counts. With these words, Sir, I commend the Bill to
the House. .

Mr. M. R. Jayakar (Bombay City: Non-Muhammadan Urban): S8ir,
I am very thankful to you for giving me s few minutes to have my say
on this question, because I may not be here at further stages of this
debate.  8ir, 1 am approaching the question from a layman’s point of
view. My Honourable friends will forgive me if I do not touch this
question as if it related only to so many million yards coming from one
country and so many million yards coming from another. In my opinion it
is not only a question of such figures. I am looking at it, Sir, as an
ordinary layman who has a certain political vision, and who judges such
questions on certain well recognized tests. If I were to scan the nature
of the debate which has taken place on this Bill so far, I would say,
Sir, that on both sides of this controversy there has been a misunderstand-
ing of the point of view of those who are opposed to this Bill on the
simple ground that it involves Imperial Preference. I shall not, Sir.
quarrel with the expression ‘‘Imperial Preference’’. I am only using it
as a very convenient way of conveying my ideas. Possibly it is not
Imperial Preference in the strict sense in which Dr. Hyder would have it.
I am content to call it diserimination in favour of British goods, if that
will satisfy technical experts. There are two points of view which have
been urged before this House, namely, that of the millowners, and the
other of those who are opposed to [mperial Preference, I do think that
these two might have been reconciled at an earlier stage. I, Sir, a
humble Member of this House, triel to have the two points reconciled,
and I do maintain it is still possible to have the two points reconciled, put
unfortunately we are living in an atmosphere in this House, Sir, when
Government feel that, with the lgelp of the millowners, their position is
so strong that they need mot listen to any proposals of compromise how-
ever reasonable. I attempted to have a talk with a Government Member,
who with great politeness told me that he was very busy. T am there-
fore not moving any amendments, Sir, for I have no hope of any such
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amendment being accepted in this atmosphere.  But I do procpose to pub
before this House a few considerations.  'These possibly would have had
more weight if the House had not been so unevenly divided as it is at
present.  Bpeaking for myself, Sir, I should have liked very much to re-
gpond to the note which was struck by Sir George Schuster in his speech,
and which was couched in the following words :

“It is obvious that any gesture of friendship which India can spontaneously and
without compulsion make to the British Government in their present great industrial
trouble is bound to strike a responsive note.’

Speaking for myself, Sir,—I am not committing my party to it—I say
that I should have liked to respond to this note, if the Government had
made it possible. I am very anxious, Sir, to indicate, so far as my
humble voice can reach across the oceans that, having regard to the
eventful things which are expected to happen within the next few months,
we on our side are willing to respond, provided the Government make it
possible. T should therefore have liked to have ons year as the period for
this Bill, so that we might have reviewed the position again at this
time next year, before which date the expected events would have hap-
pened. I was anxious that we should give England soms opportunity
to prove the bona fides of the appeal the British Cabinet has made. Sup-
posing, Sir, this Bill was confined to only one year, we would have given
the opportunity to England to prove that she really wanted to play the game
and was really anxious to do something for India at the next opportunity.
I do not like to use the expression ‘‘Round Table Conference’’ for in
the events which have happened and since the date of its annoumcement,
that expression has acquired an uncertainty of occurrence, but it is clear
that at the proposed confabulation between the representatives of India
and England, whether it is at & round or a square table, important con-
stitutional issues will be settled ; and I am willing to agree that both countries
should create an uppropriate atmosphere for it. 1 should therefore have
agreed, if it was possible to do so, that this Bill might go forth for
one year only with the united vote of this House as an opportunity to
England to prove that, in making this appeal to India, she was in earnest.
I know, Sir, that I will be criticised in many quarterg for expressing these
sentiments, and for desiring to prove, as I wished to do, that when India
has Dominion Status, it will very judiciously use its economic privileges 8o
ag not to do anw injury to the people of England, consistently with
India’s welfare. (‘‘Hear, hear,”’ from the European Group.) From this
point of view, Sir, it was eminently desirable to arrive at some such com-
promise as I have indicated but the Government, in the full consciousness
of their strength, have not made it possible. T ghall not therefore tiro
the House by spenking long on this part of my case. T have said enough
to make clear my own confession of faith on this question.

Now, the other point of viewwis this, that as coming from Bombay I
quite agree with my Honourable friend, Mr. Mody, that a grave neces-
sity exists for giving protection to the mill induetry. I agree with the
main points made in his speech by Diwan Chaman Lall, My only differ-
ence with him is this, that he chose the wrong occasion for making that
speech.  This Bill was not the time for making that speech, raising
acrimonious controversies between capital and labour. However, I am
glad, that he has spoken and made such a brilliant speech. T do hope
my Honourable friend, Mr. Modyv, will profit by what Mr. Chaman Lall
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gaid. I am bound to say, Sir, that, in the past many millowners of
Bombay have shown great apathy to the well-being of their operatives. _I
personally have been s witness to such apathy. I am therefore glad, Bir,
that Diwan Chaman Lall has voiced the point of view of labour. I do
not belong to any labour organisations, though my sympathieg are entirely
with what Labour does in a constitutional manner to improve its position.

Now, Sir, coming to the most importaunt question of Imperial Preference,
there again I am confessing my own faith. My own view is this, and I
voiced it on the last occasion when the same question was before the House
in connection with the Steel Protection Bill when we had not the benefit
of the presence of Sir George Schuster in this House. At that time, the
House will remember, we were told exactly what we are being told now.
That Bill, Sir, very cleverly, and surreptitiously introduced the principle of
British preference, just as this Bill does. At that time my own view was
shared by many Members of this House, and that was, that we should not
sccept British preference, although it involved giving protection to a necessi-
tous national industry, namely, the steel industry of India; on this main
ground some of us voted against that Bill, as the Honourable Members are
aware. The position today is exactly the same. We are entirely in favour
of giving protection to the mill industry of India. Speaking on behalf of the
Benches to which I belong, there is not one amongst us, who will say that
this industry should not receive full protection. But the question arises,
Bir, whether it will be wise for us to give it at the sacrifice of a very valuable
economic asset,—I call it an economic asset—namely, India’s power to
accord Imperial Preference. I regard, Sir, the power of consuming things
which 820 millions of Indians possess as a very valuable asset. The power of
India, with all her poverty, to consume through her 320 million inhabitants
the goods of this world, I regard, as a politician, as a very valuable economic
asset whose value is especially in the hands of a poor country like India,
something like the solitary rupee in a poor man’s pocket. We know India
is a very poor country, and as such, the power of her inhabitants to consume
the goods of the world, which constitutes her trade and commerce, is a
very valuable asset. I am therefore very anxious that she should not
fritter away this economic asset for small concessions here and there. Today
a part of it is frittered away for the protection of the steel industry; to-
morrow another part of it is frittered away for the protection of the mill
industry, and before long another industry may have to be protected on
similar grounds. We will thus fritter away in driblets the entirety of this
economic asset in our hands for the protection of one industry after another.
I am anxious, Sir, that when India sits across the bargain table, with free-
dom to make dealings as she chooses, she should be able, with the aid of the
whole of this asset, to adjust her economie relations in a spirit of give and
take for a full price for this asset. In other words, 1 want to have an ade-
quately big price for that. My opposition to Imperial Preference does not
arise, as may be supposed in certain quarters from a hatred of Fngland or
from a desire to injure England or her trade. My opposition is based purely
on economic and political grounds, and T am one of those who would retain
this economic privilege, in his hands, whole and unimpaired, till the day
of fres bargaining comes. T want to keep this asset absolutely unfrittered
by small concessions now and again for the protection of the industries of
this country, which it is the duty of any Government, which calls itself the
Government of this country, to protect. I want to preserve this asset like
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a good bargainer in my hand until we come to that conclave where I can
say to England and the Empire, ‘‘Give me the full price for preference for
your goods and I will agree to it’’. I see nothing wrong, Bir, in one country
accepting a preference in favour of another country. It is commercinl
bargaining which goes on everyday in all our departments of life. It is n
business proposition. I do not think that the principle is vicious; I do not
think that it is even unpatriotic. But, Sir, in the present dependent position
of India and especially in the present constitution of this House, which can-
not be said to be truly representative of non-official India, with the official
block sitting there with their nominated colleagues,—I mean no offence to
anybody,—we cannot accept this principle without danger of underbidding.
I would like to deal with this principle when this House is fully representa-
tive, i.c., when it is wholly elected. (4n Honourable Member: ‘It may be
too late.”’) Sir George Schuster pointed out the case of the British Domin-
ions; he cited the case of Australia; he pointed out Canada, he mentioned
South Africa. My short answer to Sir George Schuster is, ‘‘Let India
become a self governing Dominion like Australia, Canada and South Africa,
and we shall give you Imperial Preference”’. 1 am anxious that that day
should come very soon, and I have no doubt that it will very soon come,
looking to the march of events in the country. When India wil] become like
Bouth Africa, we shall certainly then bargain not only with England but
with other parts of the Empire as well.

8ir Hugh Oocke: It may be too late.

Mr. M. R. Jayakar: I don't think so. Therefore, my confession of
faith is this, that in the present state of the House and in the present
dependent condition of India, and also having regard to the price that we
are getting, if my millowner friends will forgive my saying so, we are
frittering away a very valuable privilege like the poor man who has only
one rupee in his pocket, and in his hunger and dependence is unable to
judge how he should spend it, whether one anna in gram, another anna
in groundnuts and so on, instead of keeping the rupee tightly in his hand
in order to make freely a good bargain. That, Sir, is the reason why I
am opposed to Imperial Preference. And speaking for myself, again,
Sir, 1 am anxious that we should hasten the day when we shall be uble
to decide this question in a spirit of freelom. 1 entirely appreciate the
observation of Sir (GGeorge Schuster who said, ‘‘We want this House to
decide for itself’’. We are thankful to Government for this attitude, and
we should decide this question in a spirit of freedom. I shall once
more repeat that this House is unlike the Legislature of a free country;
it cannot be said to enjov complete freedom. Nor is India yet in the
position of a Dominion. Therefore, Sir, all talk of analogy gathered from
other Dominions is absolutely out of place. We ghould therefore be careful
not to barter away a valuable possession for a small price; 1 am anxious
that when the time comes, as it is bound to come in the near future, we
should get the fullest price, and as we sit across the table, ask Canada,
**What are you prepared to give to India for the sake of preference?’’, or
ask South Africa, ¢'Are you prepared to take my naticnals on terms of
complete political equality? If so, T will accept your coal on a preferen-
tial basis.”” 8o also we would tell Canada. ‘‘Are you prepared to treat
Indian religions with decorum and respect? If so, I will accept your apples
and oranges on preferential tarifi”’.®* I want to reserve this liberty to
myself and I want to keep this asset in my hands to be able to bid
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effectively. When the day of that liberty is reached, then, with the force
of public opinion behind me, and guided by the one impulse of patriotism,
and nationa] self-respect I have faith that I would get for India the full
price for Imperial Preference. Let us wait till that day arrives.

Mr. R. K. Shanmukham OChetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Mr. President, my Honourable friend,
Mr. Jayakar, in his usual eloquent and impressive manner, asked us to
keep tight,, Like the poor muen, the last rupee in our hands, but, Sir, I feel
like the poor man who has got a rupee in his hand but who has been
starving for the last one week, and the question now before me is, am I
to part with a& part of that one rupee, so that 1 can get some food and
live, or am I to sit on that one rupee and face certain starvation and death,
That is the position in which the Indian textile industry, is placed today
and in the few observations that I intend to make, I do not propose to
look at the question from the point of view of a politician, but from the
point of view of a practical man who is faced with facts.

Hr.lu. R. Jayakar: Is not a politician a practical man?

Mr. R. K. Shanmukham Ohetty: As my Honourable friend the Com-
merce Member said the other day, the principle underlying this Bill is
simple, namely, whether the Indian textile industry ought to be granted
some protection. In discussing that principle, 1 would like to follow the
excellent line of argument adopted by my friend Diwan Chaman Lall,
in his very brilliant and masterly speech, but a line of argument leading
to conclusions very different to those that my friend drew fromeit. 1 pro-
pose to look at the question from three aspects—does the Indian textile
industry require and deserve protection, secondly, is the scheme of proteec-
tion proposed by Government adequate and effective; and thirdly, what is
the effect of the proposed British preference on the Indian textile industry?
1 propose to confine my remarks to these three aspects of the question
arising out of the present measure,

Whatever my friend, Diwan' Chamun Lall, and adherents of free trade
might say to the contrary, I am convinced, Sir, and it does not require
very much argument to convince at least the majority of Honourable Mem~
bers of this House, that the Indian textile industry, in which over a
hundred crores of Indian money are invested, in which over 400,000 Indian
labourers sre employed, and which supplies a vital necessity for the Indian
people, is certainly & national industry. I do not think arguments are
needed to convince Honourable Members of this House that the Indiam
textile industry is a national industry. It can be proved that this great
national industry is in a perilous state and would simp'y be killed if ade-
quate protection is not granted. That the Indian textile industry needs
protection has been amply proved by the findings of the Textile Tariff
Board and also by the Report of Mr. Hardy. It has been the contention
in India, Sir, that we are suffering from unfair competition on the part of
the Japanese textile industry. At the time the Tariff Board reported, after
elaborate inquiry they came to the following conclusion:

[ ]
“The third test is that of unfair labour conditions, and here we think that the
alement of unfairness undounbtedly exists.’
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At the time the Tariff Board reported, the Board was satisfied that un-
fair labour conditions existed in Japan, and my friend Diwan Chaman Lall
asked this House to believe that, at least now, such unfair conditions have-
disappeared. What has happened in Japan since the Tarift Board reported ?
Their new factory law came into operation on the 1st July, 1929; but I
maintain that, in spite of the coming into operation of the new factory
law, labour conditions in Japan are still unfair. My Honourable friend
Mr. Mody referred to the Washington Convention, and my friend Diwan
Chaman Lall flung at him a bulky volume containing the Washington Con-
vention. I have got the Washington Convention here in a more handy formx
and what do I find? One of the articles of the Convention is this:

‘“Women without, distinction of age shall not be employed during the night in any
public or private industrial undertaking, or in any branch thereof, other than an under-
taking in which only members of the same family are employed.”

Diwan Chaman Lall: The Washington Labour Convention is the hours
convention and the Honourable Member knows it perfectly well.

Mr. R. K. Shanmukham Ohetty: My friend construes the Washington
Convention in that restricted sense when it suits him. Now, Sir, this con-
vention was adopted in Washington in 1919. What is the definition of
the term ‘‘night’’? For the purpose of this convention, the term ‘‘night’’
signifies the period of at least 11 consecutive hours, including the interval
between 10 o'clock in the evening and 5 o’clock in the morning. My sub-
mission to this House is this that, neither in spirit nor in letter, has Japan
adhered to this convention.

Diwan Ohaman Lall: Has India done so?

Mr. R. K, Shanmukham Ohetty: India has done so.

Diwan Ohaman Lall: The Honourable Member knows perfectly well
that there is no legal sanction to that particular convention as far as India

is concerned.

Mr. R. K. Shanmukham Chetty: I am surprised to hear my Honourable
friend Diwan Chaman Lall making that statement.

Diwan Chaman Lall: It is made on the authority of the Government of
India.

Mr. R. K, Shanmukham Ohetty: I am surprised to hear that the Gov-
ernment of India should have made such hasty statements as my friend
Diwan Chaman Lall. I said that Japan, neither in spirit nor in letter,
has been following this convention even from the 1st July, 1929.

Diwan Ohaman Lall: This is what the Government of India themselves:
8ay :

“Article 7 of the Convention has not been formally applied to any part of India
and the Government of India were under the impression that, in practice, a rest period

of full eleven hours, as required by the Convention, was being secured for women
operatives. Recently however it has come to notice that this is not the case.”
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Mr. R. K, Shanmukham Ohetty: I would give my Honourable friend
a statement from the Tariff Board's Report. Comparing the adherence of
Japan and India to the Washington Convention they say:

“In India the smployment of women and children by night is entirely prohibited.”

What is the effect of the so-called adherence of Japan to the Washing-
ton Labour Convention? It comes to this, that they employ women and
schildren under 16 years in night work between the hours of 11 P.M. and
‘5 A.M. That gives them 18 hours in the day, with the result that they
work two shifts of 9 hours, with half an hour interval, employing women
and children under 16 years of age. That is the unfair competition that
exists between Japan and India even today.

Diwan Chaman Lall: How would that be unfair if the wages are higher?

‘Mr. R. K. Shanmukham Chetty: Now, my friend is shifting his ground.

Diwan Ohaman Lall: Will the Honourable Member explain how it is
unfair if the wages are 1} times the wages here.

Mr, R. K. Shanmukham Ohetty: I take it that the Honourable Member
agrees that, so far as the application of the Washington Labour Convention
is concerned, Japan is competing unfairly with India.

Diwan Chaman Lall: I have already informed the Honourable Member
that the Government of India themselves say that it is not so, as far as
India is concerned. . . . . ’

Mr. R. K, Shanmukham OChetty: I do not care what the Government of
India say. The Tariff Board has definitely found that, even after the new
factory law has come into operation in Japan, there still exist unfair condi-
tions of labour in Japan, and the conditions about which the Tariff Board
spoke in 1927 exist even in 1980.

Diwan Ohaman Lall: Where is the unfairness, if the wages are higher?

Mr. R. K. Shanmukham Ohetty: Sir, so far as the unfair com-
petition is concerned, it certainly exists. Now, what are the other
arguments that my Honourable friend Mr. Chaman Lall used to
show that the Indian textile industry does not deserve protection?
He took page 20 of the Tariff Board’s Report, where there is a
‘table in which is given, from the year 1917 to the year 1925, the per-
-centage of dividend to the paid up capital. He added all this up, and
-came to the conclusion that, in 9 years, the Bombay textile industry gave
away 177 per cent. of its paid up capital in dividends. Well, when I
listened to my Honourable friend Mr. Chaman TLall’s harangue on this
point, T was inclined to think that it would do good to read tMe whole
of a report instead of reading only a part of it. Now, this argument of my
friend was advanced to show that, as compared with Japan, Bombay was
-extravagant in distributing the dividends during this period.

Diwan Chaman Lall: No.
Mr. R. K. Shanmukham Ohetty: Then mv Honourable friend agrees
‘that Japan was equally extravagant in those days.

. Diwan Chaman Lall: My point was this, and the Honourable Member
knows it perfectly well, that India has distributed dividends amounting to
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177'9 per cent. during these years. Therefore the industry can stand
on its legs. If, instead of distributing that money, they had conserved
it, they would have been better off today.

Mr. B. K. Shanmukham Ohetty: My point was that, from 1817 to
1925, there was a boom throughout the world, and if Bombay has given
177 per cent., the Bombay textile industry was not the only industry that
gave thig dividend. On page 84 of the Tariff Board's Report we find:

*“In justice to the Bombay mill industry, it must be pointed out that, as will be
seen from the tables we attach, the dividends paid by the mills in Bombay were on
the x:‘verage not on a higher scale than thcse paid by mills in Japan during the same
period.”’

But my friend says that Japan has built up huge reserves. Let me
tell my Honourable friend that, from 1917 to 1925, if Japan built up huge
reserves it is not because they withheld dividends, but because they specu-
lated in the purchase of cotton in those days. Here is the Report of
Mr. Pearce, about which my Honourable friend Mr. Chaman Lall spoke.
Speaking about the various causes that have contributed to the prosperity
of the Jupanese industry, he says:

“I would attribute as a second cause for Japan's rapid advancement what we in
Europe would call speculation.”

And he goes on to say that the profits made in this way, namely, by
speculation in cotton during the war have enabled them to build up huge
reserves. That was how the reserves were built up in Japan in those
days.

Diwan Ohaman Lall: I may remind the Honourable Member that
cotton went up from 30 yen to 100 yen at the commencement of the
war and after Japan bought at 30 yen and made millions.

Mr. R. K. Shanmukham Ohetty: Making such purchases without
hedging them is called in the commercial world speculation. It is from
that kind of speculation that Japan built up those huge reserves.

My Honoursable friend, after saying that Bombay dissipated her profits
by giving huge dividends, had the usual fling at the Managing Agents
of Bombay. Sir, I do not propose to take any brief for the Managing
Agents, but in fairness to the managing agency system, which has been
so much abused and so much misunderstood, I would again refer my
Honourable friend to what the Tariff Board itself found on that point:

“Except to the extent that defects in the managing agency system, such as undue
conservatism and lack of initiative, have contributed to the present depression, that
system cannot be held to be responsible for existing conditions."

That was the finding of the Tariff Board on the inberent defects of
the managing agency system, after making very elaborate inquiries on the
point. If the question whether the textile industry in India deserves and
needs protection is examined without passion or prejudice, Honourable
Members can come to only one conclusion, namely, that the faults of the
textile industry, and especially those of Bombay, have been exaggerated
and are still being exaggerated, and that the Indian textile industry is
now in & position which justifies this House in granting to that industry
an ample measure of protection.
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¢ I would now come to my second point. Having satisfied myself that
the textile industry in India does deserve an adequate measure of protec-
tion, I ask myself whether the protection proposed in this Bill is adequate
and effective for the purpose of the Indian industry. My conclusion, to
state it at the outset, is that, so far as the requirements of the Indian
industry are concerned, this measure of protection is both adequate and
effective. Sir, in the note that has been circulated to Honourable Mem-
bers by the Honourable the Commerce Member, a comparison has been
given hetween the imports from Japan and the United Kingdom to show
that the real competitor for India is Japan and not the United Kingdom.
My Honourable friend, Diwan Chaman Lall, again, in reading these figures,
came to the extraordinary conclusion that these figures show that the
Indian textile industry does not deserve protection. But, that is not the
conclusion that ought to be drawn from these figures. Whether you take
the progress of the trade in dhotis or in long cloth and shirtings, or in
coloured goods, what you find is this that, during the last 10 or 156 years,
the Indian industry, even with an advantage of 11 per cent. against
Lancashire, has been able to capture a great deal of Lancashire’s trade.
But the entry of Japan into the Indian market during the last eight or
nine years has resulted in this position, that the greatest competitor for
India in maintaining her present position is Japan and not the United
Kingdom. That is what these figures show. Take the dhoti trade. In
1924-25, Jupan imported just one million yards, and in 1928-29, 85 million
yards. In long cloth and shirting, in 1924-25 it was five million yards,
in 1928-29 it was 191 million yards, and in the calendar year 1929 it was
825 million yards. The same is the tale whatever classification of goods
you might take up. In the Report of Mr. Hardy it has been pointed out
that over 80 per cent. of the cloth produced in the Indian mills is from
counts of 26 and below, and taking the quality of goods imported from
Lancashire, it is clear, that only about 12 or 18 per cent. of the cloth
imported from Lancashire would come into direct competition with Indian
manufactured goods. What the House has therefore to satisfy itself about
is this, whether the measure of protection proposed in this Bill is ade-
quate to meet the demands of the Indian industry. It is not necessary,
I think, to weary the House with more figures to prove how the present
measure of protection is both adequate and effective.

I would now come to my third point. What is the effect of the pro-
posed scheme of British preference on the Indian industry? That there
is an element of British preference in this scheme, it is idle to deny.
When I examine that scheme of British preference, what I am concerned
about legitimately is whether that preference will adversely affect the
Indian industry. I am not going to reject British preference on the
ground that I cannot bear the sight of the United Kingdom also benefit-
ing by a scheme of protection. 8ir, in my budget speech the other day,
I gave out what my attitude towards Imperial Preference is. I consider
Imperial Preference purely as a business proposition. It is as unreason-
able to advocate Imperial Preference on sentimental grounds as it is to
reject it on grounds of prejudice. Viewing Imperial Preference as s
business proposition, I am not satisfied at the way in which the Honour-
able the Finance Member has asked us to look into that question. The
Honourable the Finance Member has offered to us the possibility of a
political advantage that we might gain in return for this preference that
we give to British goods.
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An Honourable Member: Bargaining.

Mr. R. K. Shanmukham Ohetty: 1 say it is as unworthy of British to
agk, as it would be unwise of India to exchange, an economic for a politi-
cal benefit. The political demand for Dominion Status must stand or fall
on its own merits and not be linked up with economic bargaining (Hear,
hear). Dominion Status is as much an economic necessity for India as
political necessity; and Dominion Status or even Independence acquired
for India by bartering or mortgaging India’s economic rights will not be
worth a day's keeping. T am not therefore prepared to exchange any
amount of political benefit for an economic benefit. If Great Britain is
asking for Imperial Preference from India, she must be prepared to offer
to her in return an economic benefit and not a political benefit (Hear,
hear). I know from the history of Great Britain itself, from the prejudice
of the British elector against food taxes, that it will not be possible for
any British Government to ask the British public to agree to any great
scheme of Imperial Preference; for Imperial Preference for Britain carries
the necessary implication that there will be taxation on foodstuffs. I
am not therefore afraid of this talk of Imperial DPreference. I would
simply ask a plain question. What has England, Australia, or Canada
for the matter of tha#, to give me in exchange for the economic benefit
that I give; and if I am satisfied I can get back enough return for this
concession that I give, then, I, for my part, would not be swayed by any
sentiment or prejudice on that question. It is in that spirit that I view
the whole question, and viewing the question from that point of view, 1
am convinced that the scheme of protection formulated by Gov-
ernment, while it certainly gives a certain amount of advantage
to Britain, does give to the Indian industry an adequate and effective
protection that it is in need of. Inasmuch as the scheme gives that
adequate and effective protection that the Indian industry needs, I have
not the slightest hesitation in supporting the measure that is before us.
(Applause.)

Mr, M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): I was listening very attentively to the eloquent speeches delivered
by my Honourable friend, Mr. Shanmukham Chetty, as well as Mr. Jayakar,
end I was a little perplexed, being neither an economical nor a political
expert, as to the best conditions under which the best bargain we may
make from what has been called the rupee which the poor man holds in
his hands. Sir, may I humbly remind both my Honourable friends over
there that, after all, the argument based on analogy is not always the very
strongest of arguments. My Honourable friends know there are four kinds
of arguments in logic; and the argument of analogy as well as the argument
based on mere verbal authority come lowest in value. My Honourable
friend, Mr. Jayakar, said, ‘‘ I have a rupee ii my hand—the poor man’s
rupee—and I am not going to dispose of that rupee except in terms of
something valuable politically, as valuable as I can possibly get in return
for the rupee’’. My Honourable friend, Mr. Chetty, rather inadvertently
I thought, was trying to make capital out of that analogical argument and
said, ‘“There is the poor man’s rupee, but the poor man is hungry and
starving ; then why not spend a little portion of it to relieve the poor man's
hunger?’’ But he forgets that the rupee that the poor man has is only to
relieve the poor man’s hunger and not to relieve his neighbour’s hunger;
that in this case, the rupee is not that of the poor textile industrial workers
or of the employers or capitalists, but it is that of the consumers’; and
the consumers’ one rupee cannot be given away to relieve even a little
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portion of the hunger of the textile industrial managers of Bombay or of any
other city. That is the flaw in his argument. It is not the hunger of the
poor man that my Honourable friend wants to relieve, but is another not-
poor man's hunger; it is his neighbour’s hunger that he wants to relieve
with this rupee for the latter’'s own benefit; and that is a proposition which,
I think my Honourable friend, Mr. Chetty, himself would admit, is not
under either the old ethics or new morality a sound proposition. However,
8ir, I suppose economists and politicians are not always as keen as we old
philosophers are about moral principles.

I will now go to what may be called the more worldly portion of the
business; and here I do not find my Honourable friend, Sir Darcy Lindsay,
in the House. I should like to congratulate Sir Darcy Lindsay for the
very great concern which he now shows for the textile industry and mill-
owners of Bombay. I have always entertained, Sir, very great respect and
very great regard for Sir Darcy Lindsay. He is not a European merchant
of the old type at all, and therefore, 1 did expect from him greater sym-
pathy in these days for Indian industries than probably a hundred years
ago his ancestors had for the then Indian industries. Therefore, that comes
very naturally from a very good gentleman, like Sir Darcy Lindsay. Then,
when I listened to my Honourable friend, Dr. Hyder, up here,—and he too
is not to be seen in his place—I thought he was lecturing to some of his
students about the principles of Imperial Preference and things of that kind.
All of us thought that he could spare us these theoretical principles, because
we do not happen just now to be his students attending his lectures.
Today we do not happen to be in one of his class rooms as students to
whom he would lecture upon the various aspects of Imperial Preference and
things of that kind.

Now, 8ir, I have been trying to follow, as far as 1 can, the debates in
the House, with a view to make up my mind, because 1 was one of those
who were a little terrified by the budget speech of the Honourable the
Finance Member. And here I must confess, rather 1 must protest, that I
never had the slightest doubt that either the Honourable the Finance Mem-
ber or the Honourable the Commerce Member, for whom I thought my
good friend Mr. Jinnah made great advocacy the other day, I never doubted
that they had very great intelligence, not only as much intelligence as I
have, but indeed far greater intelligence. And that is exactly my difficulty.
These gentlemen have such an abundance of intelligence and cleverness that
they can easily manage to make the worse appear the better reason. There.
fore, I have to he very careful. With all the humour that the Honourable
the Commerce Member possesses in abundance, Bir, and I enjoy it certainly
even when that humour comes from an old bachelor like the Honourable
the Commerce Member—but when he puts his humour on, I have to be
ten times more careful that I do not swallow all that enjoyable humour
for good arguments; and that exaotly is my difficulty. Arguments on this
side of one kind are supposed to be flung, arguments on the other side ot
another were poured forth; and humble folks like myself are very greatly
perplexed what the really sound arguments were and what the rather
specious were. That was in fact what I was pondering over, when my
Horourable friend, Mr. Chetty, was spesking. Here is one doetor that
says one thing, there is another doctor who says another thing. One great
economic expert says one thing; he says this i8 a very good Bill that is
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placed before us. Another equally great economic expert, who knows many
more things, says it is not a good Bill, and we poor fellows are left in the
lurch. We have to scratch our heads and see, after all, where are we
landed, by the truly sound arguments whether on the side of the Govern-
ment or on the opposite side. '

Sir, in this dilenuna, I have been trying to read the thing a little for
myself; and I wish, Sir, that we were given more figures, more statistics
and more arguments than were contained in the Honourable the Commerce
Member’s speech. I wish, 8ir, he had told us, for instance, what were

5 P all the corolluries in rupees, annas and pies that would follow

F from the acceptance of the Bill. It is a little difficult for me,
an ordinary Member such as I am, to look into these various trade returns
and make out the various quantities of various kinds of goods that have
got all those technical names which are not easy to swallow, like bleached,
unbleached, dyed and undyed,—D-Y-E-D of course,—and all this mass of
figures relating to them. In a general way, I have been trying to work out
some of these facts and figures, and they have been rather perplexing., I
wish, therefore, Government had put this matter before a committee; if
not before the Tariff Board, at least before a Select Committeée of this
House, and had asked them to scrutinise all the various implications of
the various portions of this Bill before telling us, in a very indefinite
manner, that if we want to help the cotton industry or the textile industry
of Bombay, we should take the whole Bill, and they would allow probably
a small verbal amendment like that proposed by Mr. Chetty over there;
but that if we don't want it, they will give us nothing. That is a position
that is equivalent to rather taking us at o disadvantage. There may be,
after all, still a third way out of it, a third alternative, and perhaps &
better alternative, than taking the whole Bill or rejecting the whole Bill;
and it -is on that aspect that I should have liked a discussion in this House,
instead of going into these rather broad questions of the past virtues or
misdeeds of the Bombay millowners. After all, Sir, you will pardon me
when I, in my own philosophical way, say that human nature is the same
everywhere, and the Bombay millowners are not superhuman. They have
all their many faults; but there is a soul of goodness in things evil also.
They must have, after all, a little bright side along with their dark side as
well. I should have told my Honourable friend, Mr. Chetty, if he were
here, that I was not impressed with the quotations he gave, as he thought
to his advantage, from the Tariff Board’s Report or any other Report;
and I think there is a great deal of truth in what a great writer once said
that statistics can prove anything in the hands of a clever man. The same
set of statistics gives one sort of inference to Diwan Chaman Lall, the great
Labour leader; while the same set of figures gives another sort of
inference to a great capitalist leader, like Sir Purshotamdas Thakurdas, or
my equally capitalist friend, Mr. Chetty. Therefore, to a man like myself,
who is neither a capitalist leader nor a labour leader,— and Heaven knows
I have no ambition of becoming any either—it is very diflicult to accept
either the conclusions of the labour leader or the conclusions -of the cavi-
talist leader or any other leader. I find that these gentlemen were talking
not to enlighten us, but to perplex us all the more. I wish that my very
matter-of-fact and esteemed friend, Mr. Jinnah, had appeared on the scene,
and put in his own usual way what we call the common sense point of view,
so that he could help us to understand really what is the practical issue

before us.
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Mr. M. A Jinnah: I hope to speak if I get an opportunity, and I
hope to convince my learned friend about the views I hold.

Mr. M, K. Acharya: I hope we shall have an opportunity of hearing
my Honourable friend before we finally vote upon the motion before
the Housc. In any case, not having had so fur the benefit of his speech,
1 can only say tift, so far as 1 am concerned, I am very anxious to find
out the truth. I tried to study some of the figures, and I tried to send
up some kind of amendments too- I am very anxious to find out if there
could not be sowme other alternative—other than accepting the whole Bill
or rejecting the whole Bill. It may be said, however, that that must lead
me to vote for this motion and go to the consideration stage. But before
1 do vote one way or another, T must enter my emphatic protest, in my
own humble way, ugainst the muanner in which Government have thrust
this Bill upon us, and the short time we have had. for its consideration
and scrutiny. They ought to have known, at least in January, that
there would be a deficit Budget both for revcnue as well us for protective
purposes, and that they would be called upon to impose some heavy
tariffs and things of that kind. If they did not know it in January, T do
not think they are entitled to be called a sensible Government. Therefore,
my charge is, unless it is rebutted, that they did know in January that
they were going to have a deficit Budget, and that, chiefly for revenue
purposes, they would be called upon to increase the tariffl duties. Having
known this, they ought to have given more time to this House, instead
of coming up in the first week of March and saying that they must get
this through in the course of the following three or four days. For that
one reason, if for no other, I should be prepared to vote against Govern-
ment, because they have not given us ample timec and ample facilities to
study the various aspects of the Bill, and take it into consideration on
all its merits.  That, Sir, is one very strong protest I wish to make
against Government. I hope in future they will give us more time, mare
facilities and more statistics, because we on this side do not have huge
departments working for each one of us at our disposal, such as the Honour-
able the Finance Member and tlie Commerce Member have. We, of course,
had something circulated, which contained some facts and figures, but
I have not been able to study them thoroughly vet, for being handed to
us at such a late hour it rather spoils the game altogether. Therefore,
1 protest against the lateness and the very hurried manner in which
Government want to thrust this legislation upon us with a pistol in their
hands, saying, ““If you do not pass it, your Bombay millowners will
suffer’’. Yes; the way they want to put the vested interests against the
general taxpayer is, in my vocabulary, rather immoral. I am very sorry
that Government should play this game. '

Now, the other day Sir Purshotamdas Thakurdas protested against what
he lightly called our sense of irresponsibility. 8ir, I have my poor sense
of responsibility, which is to my electors, to the poor man, to the hungry
man, not necessarily to the labourers of whom my Honourable friend,
Diwan Chaman Lall, is the advocate. But I am here to look after the
ordinary taxpayer and to see how much more he will have to pay for the
ordinary cloth that he wears next vear than he pays now. I have calculat-
ed that there will be an increase of one-eleventh, that is to say, for everv
11 annag he will have to pay 12 annas. It is a very easy caloulation which
any schoolboy can make, for the Government in this Bill proposed to
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raise the tariff duty from 11 per cent. to 20 per cent. or by one-eleventh
more. BSo for every cloth priced 11 annas till now, the consumer will
have to pay one anna more. And I have not been told what advantages
he will get for himself in return for this extru cxpenditure of one anna.
It may be good for you or Mr. Chetty to eay that the Bombay millowners
are very poor people, and they want this protection very badly, and for
the sake of the Bombay millowners, my dear voters from Conjeevaram,
Chinglepyt and Chidambaram and so on, they had better pay one anna
more for every 11 annas for which they purchase the cloth now. Would
my very esteemed friend, Sir Purshotamdas, say that that will be showing
a sense of responsibility to my electors, if he were in my place? He
charged us the other day that we did not vote with him, and we were
showing a great sense of irresponsibility. I may not be as great as he
is in commercial matters, and I do not wish to be a capitalist at all as
he is. I do not use the word in any offensive semse. I do not wish to
be a capitalist, for my wishes are for the wealth in heaven above and not
for the riches below. I hold with Jesus Christ as my reverend friend
there will say, that .it is as easy for the rich man to enter the gates of
Heaven as it is for a camel.to pass through a needle’s eye. However,
I know that my friend, Sir Purshotamdas, is both rich and good. I wish
he would show a greater sense of responsibility than he did the other day,
and realise that there are various grades, various standpoints, from which
to show our sense of responsibility or irresponsibility, and although I am
not ag rich as he is, I certainly can claim to know and speak as good

English as he.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce) : Better.

Mr. M. K. Acharya: I accept the compliment ag one who has had to
teach English for many years to students in High School and College
classes. . Probably 1 might have forgotten much of it in my non-co-opera-
tion days; but I probably know, even now, better English than he, and
I cannot accept the charge that I am lacking in my sense of responsibility,
not even that I am unable to hear and scan the facts. I wonder if
my Bombay Knight knows what we philosophers call the Law of Relativity.
The Law of Relativity governs all things under the sun, including all tarift
Bills and millionaires, and therefore it is that the ecapitalist looks upon
it in one way, the worker in another way, and I look upon it in a quite
different way from all these people. I repeat the law of relativity does
apply to all our thoughts, and so fo what he calls the sense of respon-
sibility. And it is because I wish to show my fullest sense of respon-
sibility to those people by whom I am sent here that I desire to examine

this Bill very closely.

Now, what is the Bill? 8o far as I am able to olaim—I am trying
to finish ag quickly as possible, and trying to spesk as fast as I can, but
after all the burden falls on the poor Reporters, that I know always—as
far as I am able to make out, the returns show that there has been @&
gradual decrease in the imports from England into India and a gradual
increase of imports from other countries into India. I speak subject to
aorrection, because I always disclaim being any great authority in statistics
and economics and that sort of things. It has been something like this,
taking the past five years for which the figures are available in the huge

F
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hook in the Library giving statistics of all the aeaborne trade of India.
During the past quinquennium, 1924.25, 1925-26, 1926-27, 1027-28, 1928-29,
the value of twists and yarn imported into India from the United angdom
seems to have been as follows:

- Crores.

T 1924-25 . . . . N . . . 454
1025-26 . . . . . . . 313
1926-27 . . . . . . . . 3408
1927-28 . . . . . . . « 309
192R-20 . . . . . . . . 356

From 4'54, within five years it has come to about 3'56 crores, a decline
of nearly one crore in twist and yarn. Similarly, in piece-goods imported
from the United Kingdom the figures are:

Crores.
1924-25 . N N ' . . . . 6028
1028-26 . . . . . . . 44°80
1926-27 . . . N [ . . . 44°73
1927-28 . . . . . . . 42'74
1928.20 . . . . . . . . 4043

There has been a very great falling off, though, in the year 1924-25 the
imports should have been exceptionally high. From 6028 to 40°'43- was
the decline in the import of these British gondg from the United Kingdom
to India during the five years under review. Now, the total British imports,
that is piece-goodr as well as yarn and all that, give us 60'64 crores in
1924-25 to 44'98 in 1925-26 coming down to 45°08 in 1928-29. - Now, I have
been trying to note what the imports from Japan have been. Japan seems
to have been fairly progressing. The figures are:

Crores.
1924-26 . . e . B . . . 074
1925-26 . . . . . . . . 6-88
1926-27 . . . . . . . . 657
1927-28 °, . . . . . . . 824
1928-20 . . . . . . B89

From 574, in 1924.2F to 8'80, in 1928-29, nearly 1} times more. The
total of all foreign imports goes from 8:77 in 1924-25 to 18'22 in 1928-29,
that is from all non-British countries.

These figures, apart from their significance to a capitalist or millowner
owning a specinl sensc of responsibility and mtelhgence these figures
show to me that there has been a gradual decline, and in fact a very
pereeptible decline, in all kinds of goods imported from the United Kingdom
into India during the five years I have quoted, and a graduval increase in
the totn! quantities and the value of goods imported from foreign countries,
and particularly from Japan into Tndia.  Naturally therefore, in the
businers world, although T have no personal expericnce of business,
naturally in the business world, I suppose when one country loses &
considerable portion of its trade and another country gains a considerable
partion, it must be natural for the former country to be on the look-out
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to find ways and means by which it could recover its old trade with that
particular country. And therefore 1 should not blame—whatever people
may say about international morals and conveuntions.and so on—these
are in huge volumes which 1 leave to my friend over there, and there i8
no doubt he is a good and clever man—whatever these volumes might
show, I do not believe that human nature being what it is—and I do not
believe costly international treatises will make human nature much better—
1 believe, human nature being what it is, the average British manufacturer
must be very anxious to re-secure the full quantity of his trade with India,
which to a great extent he has been dislodged from by Japan. If therefore
the British Government wanted, if the Government in England wanted
the Government of India to devise some special measures by which the
doclining trade of England should be made up and the growing trade of
Jupan curtseiled, and if the Government of India, as a subordinate Govern-
ment were trying to do their best, without consciously or deliberately
injuring the consumer’s interests, and said that it was to help India, I
think that would also be part of human nature. We may call it British
preference; 1 am content to say that it is in a special way, though almost
unconsciously looking with favour upon British manufacturers. But Gov-
ernment will contend—eclever people as they are—that it is all done in the
hest interests of India more than of England. It was yesterday morning,
Sir, that 1 saw a telegram about what one, Mr. Gray, representative of
Manchester, asked in the House of Commons, and the reply was given
that the tariff proposuls of the Government of India were such as, though
laying an additional duty upon British goods, also gave advantage to the
British in certain goods against foreign competition and to that eytent they
ought to be welcome. Therefore, there is no denying that the British mer-
chants themselves realise that they have to pay increased duty te their
exported goods from 11 to 15 per cemt; but they also reslise that they
will have to pay 4 per cent. more as part of a bargain under which Japan
will have to pay 9 per cent. more. Now, human nature being what it is,
they have consented easily to this increase of duty from 11 to 15 per cent.,
so that the duty on Japanese goods may be raised from 11 to 20 per cent.
For Commercial human nature does often times consent to lose one eye,
if thereby 1ts neighbour will lose both eyes! This verily appears to be the
psychological reason for England agreeing to the whole tariff proposals now
before the House.

Incidentally, I believe—and there comes my complaint—but only inci-
dentally, the Bill has a protective value, not that it has primarily, ab-
solutely primarily, been undertaken in the interests of the Indian manufac-
turer. DPrimarily, Sir George Schuster wanted more money; he was not
going to have a deficit Budget; so he had to find more money, and naturally
—I do not believe capitalists are always ready to part with their money—
il they are asked to pay more taxes directly, they have to come from
the poor consumer, who is the special ward of the Government. Govern-
ment are always charitable to the poor.  Salt is therefore one of the
commodities which is taxed by Government. Whenever Government want
more money, they are tempted to double the salt tax. The next thing
after salt about which they want to be charitable to the poor man is
his cloth, and therefore they have come up now with a proposal to make
11 annas worth of cloth dearer by one anna.  That is how Sir George
Schuster wants to make up revenue in order to balance expenditure.
That, Bir, is the primary purpose of this Bill, and the Honourable the
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Commerce Member goes to the help of the Finance Member naturally,
and he necessarily comes into this House with this proposal for raising the
tariff in order to get revenue; and incidentally, he tells us all these
stories about the declining mill industry, the national industry of India. Sir,
spcakers before me have already urged how, if this great charity had been
granted earlier, it would have been more philanthropic; that had it not
been at the cost of the poor man, but in some other fields, it would
have been more welcome. But whatever it is, the offer of protection,
coming as it does as a great temptation in order to induce us to acoept
the present tariff proposals, coming also in order to give more money to
the Government at this stage, coming as it does, coupled with the bargain
that we shall have the protection only if we agree to the increased taxa-
tion and to the increased expenditure, I am afraid, Sir, that it is neither
very charitable nor fair,

Now, looking at them from this point of view, Government’s proposals
are of a mixed character; they are primarily not for protection, but for
revenue purposes, There is a small bit of protective advantage no doubt.
It is not for me to say exactly what will be the immediate effect of
the protection proposed. 1 leave that matter to be settled between
the economic experts on the capitalist’s side and the economic experts on
the labour side, as to whether this measure is adequate, whether it is
absolutely necessary, or whether it will be effective. 1 have got my own
suspicions. Probably our experte later on will come and say that there
were some flaws in the calculations somewhere—not made by them, they
will: urge, but made by somebody else! And therefore the whole thing
has * gone wrong, and they may want some other kind of protection, for
this thing or something else. 1 could have understood, as my Honour-
able friend, Mr. Jayakar, very seriously suggested, if the proposal was
only for one year, and if at least, before the 81st March, 1981, Govern-
ment would afford ample facilities either for an examination by the Tariff
Board or otherwise, and put this House in possession of al{ the facts,
such as we are not in possession of today, we could perhaps then have
swallowed the pill with some amount of grace. But the proposal 13
for three years. I know it will be said that one year is too short &
time to examine the effects of the whole proposal. What ig the difficulty 2
Could it not be found out, even in the course of a year, what is hap-
pening in Japan and the rest of the world, so that this protection could,
if necessary, be continued for another year? Why should it be now alone
put up for three years mecessarily? When a similar Bill was brought be-
fore this House three years ago, it was said that there would be no
rieed to ask for protection after three years; and yet it has come again.
The old Bill comes back to us and il is to be for three years once again.
Now, what guarantee is there that, in 1988, Sir George Schuster and Sir
George Rainy or Sir George Rainy’s successor, whoever may happen to be
here, may not come here and say, ‘““You good boys, you agreed to our
proposal in 1927 and again in 1980, you give us another Tariff Bill
for another three years, for protecting this other kind of industry which
badly needs protection’’. Bo, Sir, 1hig is setting a bad precedent; and
unless therefore a very strong case is 1nade out for setting up such a
precedent, it is incumbent on us, who are the guardians of the poor tax-
payer, it is incumbent on us to say that we are not going to put this
power of taxation into the hands of the Commerce Member to what
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he pleases within the next three years. Therefore, Sir, as I have said,
it the proposal is restricted to only one year, we may be less anxious to
sorutinise every portion of the Bill very much in detsail; but the proposal
bemg for three years, it is our duty to see thai mothing passes our
scrutiny which can possibly be brought within it.

Bir, 1 do not wish to refer to the eloquent speech of my friend, Mr.
Juyakar, at any length because I am half in agreement with him, though
1 am half in disagreement. 1 am neither a political, nor an economic
bargainer; and therefore he is the best judge as to whether at the Round
Table Conference he can get his full rupee’s value, or whether he will
not. I do not believe that will move me one way or another. My
friend, Mr. Chetty, thinks that, for one rupee of economic asset, we should
have one rupee of economic value; but therc again be does not tell us what
is the economic value he can be sure of for ome rupee of our economic
asset. ‘What is he going to get from England in economic return for
this preference? He may say that we are protecting our industry by
this additional taxation. That does not necessarily mean that we are not
throwing away to the British Empire the economic asset which has been
recognised by Mr. Chetty himself. But if there be an asset, it is good
to get the full rupee’s value beforc throwing away our asset. Now,
Mr. Chetty wants some economic value for it, while Mr. Jayakar would
like to have some real political value in return. Perhaps I would say 1
would like some spiritual value for the rupee from materialistic Britishers
even. I would like to see that their hearts are touched, and that they re-
nlise the superiority of soul force over brute force; because that always,
a8 it seems to me, is the lesson that India has to teach to the world,
that spiritual force must rule over brute force in every concern, political,
economic, industrial or commercial.  Therefore, 8ir, I would like to give
this one rupee to any part of the world where they will learn this
great lesson that, poor as we are, hungry as we are, the millions in this
country, they are still believers in the old saying:

““dhing, me kshatriya badam, brahma-tejo balam balam.’’
“Fie upon warrior's strength of arms—the Brahman's spiritual strength.”

And yet to such spiritual strength the Honourable Sir James Crerar
will not pay his homage. Yet that, Sir, is going to be our protection,
and no Tariff Bill. How willingly we pay homage for spiritual worth is
the lesson that Mahatma Gandhi is teaching by his great campaign today.
(Interruptions.) Well, we may have our quarrels with Mahatma Gandhi
over many details of his plan, we shall settle them with him in due time.
That is not the point now. But, Sir, we know that Mahatma Gandhj wants,
through his self-suffering, to crush or beat down the brute force of his
enemies; and I say, through our suffering. through our non-violent soul
force, we shall bring down the most powerful Government under the sun
to its knees. There ig considerable force in what Gandhi says, and it
cannot be gainsaid by anybody. Therefore, Sir, the question is not, as
Mr. Chetty would have it, what is the economic value we are going to
have—I am not going to barter away my birthright for a little economioc
protection ; nor would I care to bartsr away my birthright even for paltry
Dominion Status, because, Sir, I agree with the late Mr. C. R. Das that
it tomorrow. Dominion Status is given to us as is demanded by Mr.
Jayakar and others, I would reject it straightaway, because it will
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not give true power to the poor masses of people, because it will
only mean the substitution of a brown buresucracy in place of a white
bureaucracy. €0 long as the system itself remains radically unchanged,
Dominion Status will not be true Swearaj. Therefore, Sir, my real ques-
tion will be whether this Tariff Bill, which we are asked to pass, which
you say is going to be passed, will give us a better value than the
political value which Mr. Jayakar wants, or the economic value which Mr.
Chetty wants. Mr. Chetty is a commercial man and therefore he wants
to get his full pound of flesh in return for what is—I hope it is not
flesh, but something dearer—and Mr. Jayakar wants his Dominion Status,
because he is a politician.

Now, coming to the Bill again, the real question is as Mr. Chetty put
it, is the mill industry of Bombay prepared to take action today? I
do not believe that Mr. Mody has done his duty by us today. He has
not supplied us with all the materials. It was his duty to supply us
with all the materials and facts and figures. He said that he met half
u dozen party leaders. But who are these party leaders or partisan
leaders? We have formed a party which has o leader. (Laughter.)
I hope the other parties will learn a lesson from us. Somebody call-
ing himself a leader goes and telks to half a dozen Mcmbers; and
thie leader on one side talks over these matters with some Members over
a cup of tea or in the smoking room and exchanges a lot of ideas and
proposals. Probably the personality of my friend, Mr. Jinnah, may enthuse
his followers to accept whatever he says: or there may be some bad
fellows like me who would tell him plainly ‘“Why should we accept
things of that kind?’’ Then probably from the Independent Party ab-
solute independence will be given to everybody in his place to cxpress his
own view. I say, Bir, it was Mr. Mody’s duty, if he wanted us to
give our support to this Bill, to supply us with full materials in time
for us to study them. When he knew that a man like mysclf, who
had mno particular fads to serve except the fad of Satyagraha or soul
force, when he knew that I had no particular axe to grind in this House,
he ought to have given us the full facts and figures for the past 8
or 9 years, and put before us the full fuets of the case in support of
the Bombay millowners. He might say that, in his Bombay speech, he
has given full facts and figures, but with all respect to him, I may say
that we read, probably, telegraphic summaries only. We do not have
all the patience, especially a man like me has not all the patience, to
read all the full speeches and to search in it for the facts and figures.
Therefore, I say it was his duty to have supplied me with all the facts and
figures for the past 8 or 9 years, and then my friend, Diwan Chaman Lall,
would have given us all his facts and ﬁgu.res; and then we could pro-
bably have invited Mr. Mody and Mr. Chaman Lall (An Honourable
Member: ‘‘Over a cup of tea?”’) (Laughter), and we could have listened
to both these gentlemen with patience and tried to come to some conclu-
sion. My friend, Mr. Mody, is the man ‘Who is more concerned in this
matter than my friend, Diwan Chaman Lall, because the latter hag mno
concrete proposals to place before the Housys for the henefit of the workers;
while Mr. Mody, who was interested in getting our general approval to this
measure, ought to have given us full facts and figures. As it is, I feel,
Hir, that the millowners have nét been'doing things very well. . It is said
they have been guilty of many things. To s certain extent this might
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be true.  This, Sir, ig my psychological reading, that when a big chargc
is made there must be some truth in it to a certain extent, and vo
a certain extent it may be exaggerated. But to whatever extent there is
truth in the charge that is made, I think, Mr. Mody, on behalf of the
millowners of Bombay, ought to have explained the position fully to us.
Neither have the Government on their side have given us full facts
and figures, nor has Mr, Mody given full statistics; and on these three
or four short sheets containing the Bill and the amendments, I am asked
to make up my mind. Probably the Government do not care if we get
o few votes morc or less, because they know that they have got the
strong official block with their nominated Members to go with them into
the lobby, and they can threaten the nominated Members that they would
be unseated if they don’'t go with the Government into the lobby. And
so, whether through threats or persuasion or otherwise, they go sbout the
business, unmindful of what we do on this side. I say, 8ir, it is entirelv
unjust to decide matters by the logic of votes, neglecting the logic of
arguments. The Government and the millowners together shéuld have
placed before us all the facts, and in their failure to do this, I say they
have entirely been negligent in their duties to the Members of this House.

I have calculated that, according to the present proposal, and 1 an
glad to find that my friend, Sir Darcy Lindsay, who is a much better cal-
culator than myself in these things, has practically accepted my con-
clusions, the total incrcase in duty con British imports will be, according
to my calculation, about two crores of rupees. I have simply put it in
round figures. The value of the imports will be, say, 50 orores; then
4 per cent. off that will give you about 2 crores; and I am glad that my
friend, Sir Darcy Lindsay, who has ealeulated perhaps more exaetly, tells
me that it will be 176 lakhs, and T am wrong only to the extent of
about 24 lakhs. Similarly, Sir, the imports from non-British foreign
countries will be about 17 crores, nnd the increase in revenue, at the
rate of 9 per cent., I believe, would be about 1} orores and together it will
give us about 8 crores, and Sir Darcy Lindsay’s figures come to 290
lakhs. That is very nearly correct. But I will take iv roughly at 8 crares,
that is going to be the additional revenue. That is exactly the imme-
dinte result of this Tariff Bill.  Of course, the Honourable the Finance
Member will be mightily pleased if he gets an additional 8 eroves.........

The Honourable 8ir George Rainy: I might point out, Sir, that Govern-
ment cannot accept any of the figures the Honourable Member is giving

at the present moment.

" Mr. M. K. Acharya: | say, Sir, it was the plain duty of the Govern-
ment to put all these figures before us, instead of allowing us to probe
in the dark. “Why does he not bring this measure up in 8imla, and
meantime circulate all  the relevant papers to us?  Of course, Mr. Chetty’s
speech will be printed and Mr, Jayakar’s speech also will be printed, and
#ll the various arguments, financial, cconomie, political, tariff and protec-
ticn and things of that kind, will be put there; but it would give us
more time and leisure to consider patiently, weigh deliberately and judge
dispassionately all the facts of the case. If the Honourable Member will
cive us this undertaking not to press this motion in this Session. but
bring it up in Simla, T can undertake to give him ten vot,gs more. 1 am
prepured to sit down, Sir, if he undertakes to bring this motion up in
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Simla, but unfortunately he will not give his own reasons, and if I cal-
culate my figures and tell him that my calculation is so and o, he says,
*‘No, your figures are not correct’”’. Now, Sir, I would like to hear the
Homourable the Commerce Member’s figures and then take up the
gauntlet.

Mr. M, A, Jinnah: I would like to hear the Honourable Member’s own
arguments and conclusions for or against the matter

Mr, M. X, Acharya: ] have noted down about five or six pages of facts
and figures. 1f T am not wearying the House, I am perfectly preparad
ts go into them. ’

Mr. M. A, Jinnah: Give us your conclusions.

Mr, M. K. Acharya: Conclusions, without the facts and the arguments
upon which they are based, would be of no use; and I very much wish
that my ‘Honourable friend, Sir George Rainy, has placed all the relevant
facts and figures before this House.

Mr. M. 8. Aney (Berar Representative): Are you not doing an in-

justic?e to the Assembly by withholding the valuable information that you
have

Mr. President: The Honourable Member must now conclude,

Mr. M. K. Acharya: 1 shall now conclude, Sir. Greatly as I regret
that I cannot agree to the very ‘‘roasonable’” demands of my friends on
the official side without scrutinising the facts and figures at their disposal,
I do strongly feel that I cannot agree with Mr. Chetty’s arguments on this
side or put up with Dr, Hyder's dialectic discourse on Imperial Pre-
ference and things of that kind.  Above all I regrt that the Honourable
Bir George Rainy had not placed before the House all the relevant facts
and figures to enable ug to coms to a considered conclusion on this matter.

The Assembly then adjourned till Fleven of the Clock on Tuosday, the
18th March, 1930.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088



